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~ i A I  ASSEMBLY. 
Tuesday, f!3rd February, 1926. 

The Assembly -met in the -A1!sembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

'QUESTIONS AND ANSWERS. 

P':>STAL, TELEGRAPh AND TELEPHO:iE RATE,. 
~ .lD1aD BUadur' W. M. Bg .... U': 1. When were the present 

postalJ'llte&imposed.-? 
2. What has been the estimated and actual income from these rates 

-every year since their imposition? 
3. What has ,been the total income and expenditure of the Postal 

Department as such every year since the imposition of these rates? 
4. What has been the income and expenditure of the Telegraph Depart-

ment as such every year during the same period? 
5. What is the percentage of European and Anglo-Indian employees in 

the Telegraph Department as such as against that of the Indian? -
6. What is the average emolument of the one class as against the 

<lther? 
7. "''bat is the objection to the telegraph and telephone rates being 

raised so as to make the Department pay? 
8. What is the objection to the postal rates to foreign countries being 

raised so as to facilitate the lowering of the inland rates? 
The BOillourable Sir Bhupendra Nath Kitra: 1. It is presumea that the 

question refers only to the rates of letter postage. The present rates 
for letters and postcards were introduC'ed on the 24th April 1922 and 
those for book packets and registered e~l a e s on the 18th April 1921. 

2. N.:> statistics are maintained showing separately the estimated or 
-actual income for each class of postal articles year by year. Nor is it 
possible to ascertain separately the income from such stamps used in pay-
ment for telegrams. The estimated and actual income however from t ~ 
sale of postage stamps (including those affixed to telegrams) plus postaae 
realised in cash is noted below: I:> 

Year. Estimated. Actual. 

Rs. Rs. 

192]-22 I 8,30,49,000 7,36,40,140 • I 
l~ 1 9,29,49,000 7,00,06,215 I 1923-240 - i 7,97,49,000 7,66,85,861 

1924-25 . ! 7,71,99,000 7,61,27,438 

1645 A. 
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8 and 4. A statement is laid on the table fUlDiahiDg the information 
required by the HonoUl"8ble Member. In arriving a' the figures of" 
receipts the sale proceeds of postage stamps have been dtvided Up' 
between the Post Office and Telegraph Department on the basis of rough; 
estimates 

5. The present percentages of European and Anglo-Indian employees. 
in the Telegraph Department as against Indians are 68'78' and 86'22. 

6. All employees doing the same work and in the same Serftce get the-
same rates of pay. 

7. The objections to raising the telegraph and telephone rates are. 
that the public generally consider that the existing rates are sufficiently 
higb. 

8. The total correspondence for foreign countries incfuding Great 
Britain, Ireland and other British Colonies and Dependencies amounts to" 
less than 3 per cent. of the total correspondence handled by the Posit 
Office of India. .A:ny increase therefore in the foreign postage rate, which 
is already higher than the corresponding British rate, would not appre· 
ciably increase the revenues of the :pepartment so as to render it ssi ~ ' 
to lower the inland rates. 

Rerdpts ani ckar.qes oltke POBt Office and tke Tele.qrapk Department since 192L-2'J. 

1921-22 
1922-211 
1923-24 
1924-25 

1921-22 
1922-23 
1923-24 
1924-25 

I.-POST OFFICE. 

I 
: i 
. ! 

Receipt •. 

Rs. 

5,82,74,673 
6,56,61,076 
6,78,54,237 
6;69,91,276 

II.-'rELEqRAPH DEPARTMENT. 

Receipts. 

Rs. 

3,48,08,667 
3,24,84,257 
3,14,28,711 
3,27,71,946 

REVISION OJ' THE TRANSFER OF PROPERTY ACT. 

Charges. 

Rs. 

6.41,27,154 
6,30,37,237 
6,55,16,139 
6;41,90,427 

Charges. 

Rs. 

3,02,17;261 
3,16;lf},536" 
3,07,33,024 
3,26,01,171 

965. *lIaulvi Abul ltuem: (a) Will the Government be pleased ro 
state how many officers were placed on special duty for the revision of the 
Transfer of Property Act and for how long they were so engaged" and wna' 
the emoluments of these officials were and what the total cost was'r 
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(b) When were the special ofticers relieved of their work BDd a~ was 
the result of their labour? 

111'. L. Gr&b&m: (a) and (b). One only. RIli Bahadur Lal Gopal 
Mukherji. for a period of 14 months a~  21 days from the 11th July 1921 
to Slst October 1922. . He received Rs. 1.860 per .J)1ensem for the first 1() 
months and 7 days and Rs. 1.950 per mensem- for the balance of the period 
spent on this special duty. The total cost inclusive of travelling and· 
other allowances was Rs. 38.048. 

As regarCL; the result of his work the attention of the Honourable 
Member is invited to my reply to starred question No. 44 on tlie·2nd July. 
1923, ana to the statement made by the Honourable the Law Member 
88 recently as the 4th illstant during the discussion on the Law of· 
Property (Amendment) Bill. 

TOTAL NUlIBER OP HINDUS, ANGLO-INDIANS AND MUHU()[ADANS 
RECRUITED SINCE THE lSTJANUA1LY, 1924, POIt CERTAIN DBrARTlllfNTS 

OF THE GoVERNllJ:NT OP INDIA. 

966. ·J[aU!vl Abu! Kuem: Will the Government be pleased to state 
how many assistants (clerical staff) have been recruited since 1st January. 
1924, and how many of them are (i) Hindus, (ii) Anglo-Indians. (iii) Muham-
madans for the following Departments and Secretariat offices: 

(1) Home, 
(2) Director of Public Information Bureau, 
(3) Education, Health and Lands, 
(4) Legislative. 
(5) Commerce. 
(6) Industries and Labour, and 
(7) Finance? 

The Honourable Sir .Alexander :Muddlman: A statement gIvmg the 
information asked for is being forwarded to the Honourable Memoer: 

TOTAl. RECRUITMENT OP HINDUS, ANGLo-1NDlANS AND MUHAlllrlADANS IN 
1924 AND 1925 FOR CERTAIN SPECIPIED SERVICES. 

967. ·Jlaulvl Abu! ][asem: Will the Government be pleased to state 
what is the number of total recruitments in the following services in 1924 
and 1925, and how many of these are (i) Hindus, (ii) Anglo-Indians, (iii) 
Muhammadans: 

(1) Indian Audit and Accounts Service, 
(2) Imperial Customs, 
(3) Superintendent of Post Offices, 
(4) Indian Medical Service, and 
(5) Indian Forest Service? 

The HOD01U'able Sir Oharles Innes (on behalf of the HonourabJe Jir 
Basil Blackett): The information is bEling collected and will be i l ~  
to the Honourable Member in due course .. 

• 
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SEl'.1'RATIOX OF THE ESTABLISHMENT RELATING TO THE LXGISLATL"RE 

FROM THE LEGISLATIVE DEl'ARTMENT. 

968. "'Diwan Bahadur T. Ra.ngachariar: Will the Government .. be 
pleased to state what steps have· been taken or are being taken to 
separate the establishment relating to the Legislature from the Legislative 
Department of the Government of India, and if no steps have been taken 
or are being taken, will the Government be pleased to give reasons therefor? 

Kr. L. Graham: In reply toa similar question by Mr. Neogy an 
answer was given on the 1st February, 1924, in the following terms: 

.. The question was exhaustively examined after the Inchcape Committee had sub-
mitted its report and it has been decided that for the present in the interests both 
of economy and of efficiency it is desirable that the business of the Legislature should 
continue to be condycted by the Legislative Department of the Government of India." 

There is at present nothing to be added to that statement, but. with the 
permission of the Honourable the President, I am to say tliat he has 
directed the preparation of a statement showing how the separatIon could 
be effected. On receipt of the views of the President after examination 
of this statement, the question will be considered by Government. 

Diwan Bahadur T. Rangachariar: Have the Government any objec-
tion to allow the President to nominate a Committee of this House to go 
into this question? 

:Mr. L. Graham: I am afraid I must ask for notice of t a~ question. 

Kr. B. Das: In the matter of the separation of t ~ establisDment 
relating to the Legislature from the Legislative Department. do I take it 
that the decision of the Government of India is final or the decision of 
the non-official opinion of this House? 

:Mr. L. Graham: The decision of the Government of India, Sir, certainlv 
is fl re1evant factor. . 

Mr. A. Rangaswami Iyengar: May I know, Sir, if this question of the 
separation of the Secretariat proper was considered by the Presidents' 
Conference that met here in January? 

Mr. L. Graham: Tliat is not a question to ask me, Sir. 

NUMBER OF ANDHRAS EMl'LOYED IN CERTAIN DEPARTMENTS OF THE 
GOVERNMENT OF INDIA. 

9f\9. "'Mr. X. Venkataramana :B.eddi: 1. Will the Government be pleased 
to lay on the table a statement showing the number of Andhras employed 
in the superior staff of the following departments of the Government of 
India: 

(a) Indian" Audit and Accounts Service, 
(b) lIn.perial Customs Service, and 
(c) Military Accounts Department? 
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2. (a) Is it a fact that Government have laid down that one-third of the 
vacancies in the above services, to which direct appointments are made by 
competitive examination, should be held in reserve so as to enal?'le . in-
Flqualities between classes and communities to be redressed by nOmInatIon, 
if necessary? 

(b) If so, will Government be pleased to state the particular classes and 
communities that have been recognised till now as coming within the. 
purview of this principle? 

(c) Do Government consider Andhras as coming within the purview 
of the principle stated in part 2 (4)? If so, will Government be pleased' 
to state what steps they have already taken or propose to take hereafter 
to secure adequate representation of the Andhras in the departments of 
the Government of India mentioned in part 1 of this question? 

The Honourable Sir Ch&rles Innes (on behalf of the Honourable Sir Basil 
Blackett): (1) The information is not available. 

(2) I would refer the Honourable Member to the speech by Sir Malcolm 
Hailey in the Assembly on the 10th March, 1923, and the speech by the· 
Honourable the Home Member in the Council of State on the 2nd March. 
1925. 

PRIVATE NOTICE QUESTIONS AND ANS\VERS . 

. A I ~ \ IA IC LEGISLATION IN SOU'l'H AFRICA. 

Pandit KoWal Nehru.: 1. Will the Government be pleased to state: 

(a) what if any steps they took to prevent the passing of the Mines 
and Works Act 1911 Amendment Bill known as the Colour 
Bar Bill by the South African Union Assembly; 

(b) what if any steps have been taken or are in contemplation to 
protect the rights of South African Indians since the passing 
of the said Bill; 

(el the number of Indians in South Africa likely to be affected by 
this measure? 

2. Will the Government be pleased tp state: 
(a) what if any steps they took to prevent the passing of the Act 

to validate the Natal Ordinance 7 of 1923 bv both Houses 
of the South African ~ lia e t  " 

(b) what if any steps are proposed to be taken to protect the rights 
of· the South Afrman Ihd.ians from the operation of the said 
Act? 

3. (a) Are the Government aware that the Minister of Justice of the 
Government of the Union of South Africa has published a Bill to amend 
and consolidate the liquor laws of the Unjon which prohibit the employ-
ment of Asiatics and natives in, at, or about any premises where intoxicating 
liquor is manufactured, stom, distributed or sold and. that 'inch legislation 
would affect a considerable number of Indians in Souih Africa? 
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tb) If so, what steps do. the Government propose to ,take to arrest the 
further progress of this objectionable measure? 

Mr. I. W. Bhare: 1. (a) and (b). The Mines and Works Amendment 
Bill has not yet been passed by the Senate of South Africa. The Govern-
ment of India have madp. ·RtI·ong representa.tions t.o the Union Govern-
ment on the subject. 

(c,) The number of Indians likely to be affected .by the Bill will depend 
entirely on the terms of the regulations that m!1oY· be issued under it and 
on the provinces or areas to which they may be made applicable. 

2. (a) and (b). I have already informed this House in reply to part (f) 
of Mr. Ambika Prasad Sinha's question No. 843 that the Natal Public 
Health Committee's Ordinance No.7 of 1923 was the subject of representa-
tions on the part of the Government of India before it became law. The 
Government of India did not consider that any useful purpose would be 
served by making further representations on the subject since the object 
of the Bill which has recently been passed is apparently merely to remove 
a legal flaw in the operation of the Natal Ordinance ·No. 7 of 1923 by 
amending the Union Public Health Act of 1919 so as to include Public 
Health Committees among the local authorities vested with sanitary powers. 

'. 

3. (a) The reply is in the affirmative. 

"(b) Government are at present awaiting the receipt of the text of the 
Bill, which is expected shortly. It is understood that climse 107 of the 
Bill as introduced excludes Indians from employment on licensed premises 
in i,he Transvaal and Orange Free State only, out a suggestion has been 
made that these restrictions should be extended to Natal also. Govern-
ment are watching the situation and on receipt of a copy of the Bill will 
consider what steps they can usefully take in the matter. 

Pandit Kotilal Bebru: Is it not a fact that the so-called legal flaw 
which the amending Act removes does affect· pre}udicially a very large 
class of IndiaI1s1' 

lIIr. I. W. Bhore: May I ask my Honourable friend whether he has 
read the N ata~ Ordinance as well as the Public Health Act of 1919? If 
he has not, may I suggest that he should go through them with me, and 
I shall then be most happy to examine any suggestions that he may 
make in the ma.fter? 

Pandit KoWal Bebru: I shall be very glad to sit at the feet ot my 
HO!lourable friend and learn my lessons from him, but my ·question is a 
very simple one, and it is this, whether or not a v.ery large section of 
Indians i~ affected by it in South Africa? 

1Ir. I. W. Bhore: As far as I can see, they are not directly affectsd. 

Pandit Kotilal Xlthr1l: Are they not at all affected? 

1Ir. I. W. Bhare: Not by the passing of. this amending Act, asfar r88 
we can at present !leC. 
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Pedit. Kotilal .ehru: Is it not a. fact that this Act was contested .bv 
·the South African l ia~ I  by a. test suit, and the judgment of· the 
~ e e Court was in favour of the Indians? Thereupon this amending 
Act was passed to remOl'e what my Honourable friend euphemistically 
calls a legal il&wJ 

:Mr. 1. W. Bliore: It is pcrfectly true that a test case was brought, but 
·does my Honourable friend know really what was in contest in that case? 

Kr. A. Jtangaawami Iyengar: May I know, Sir, whether the law m.m 
'which they are now trying to remove the legal flaw does in fact affect ~ e 
rights of Indians? 

Mr. J. W. Bhore: I have already said that I do not think it directly 
does 80 far as our interpretation of this law goes. If the Honourable 
Member can satisfy me that it does affect them, I shall b" most happy 
to go further into the matter. . 

Mr. A. Rangaswami Iyengar: May I know, Sir, what was the nature 
of i,he representations that you said you had made to the South African 
Government on this Bill? 

Mr. 1. W. Bhore: Our representation was on the general ground that 
there should '(,e "DO taxation without representation. 

:Mr. A. BangaswamI Iyengar: May I know, Sir, in regard to tlie MinE'S 
,and Works Act, whether the Government can tell us how many Indians 
might possibly be affected. if the rules that are made are extended to 
Indians? 

Mr. 1. W. Bhore:That is a hypothetical question as 1 have already 
.explained. We have made an estimate, but I should not like to give 
that as an authoritlitive estim1!.te to this House. 

Mr. A. ltaDgaawami "Iyengar: May I know why you cannot give that 
. estimate, when this House should know how Indians are likelv to be 
aff,lCted ? • 

JIl. 1. W. Bhore: Beeause I have explained that it is entirely on 
:a hypothE-tical basis that the estimate has been made and bears necessarily 
no Ielation to faet. 

Mr. 0. S. lta.nga Ijer: Will the Government be pleased to commuJli-
'cate to this House the representation that they made to the South African 
'Go.rernment on this particular question? . 

:Mr. I. W. Bhore: We shall consider that in due course. We ha.ve 
already t.aken the House into our full confidence in regard to one matter 
when we thought that pub1icity would be a.dvisa.ble, and the Honourable 
Member ma.y rest assured that we will take his suggestion in this c<.n· 
nection into consiaeration. 

PaDdit KoWal Wehru: Mav I Bsk the Honourable the Home Memht't 
·if 'he will give us a aay for the discussion of this question, t J'Il'e&I1 the 
SOuth African qUe9tiion, as promised, _ and when? . . 

• 
• 
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The Honourable Sir AleDllder Kuddiman: I think the Honourable' 
Member might have given me notice of that. I promised that I would 
keep the House informed of the state of affairs in connection with Soutn 
Africa, lind I think that promise has been fully kept by the papers laid 
on I.he table. I was not aware that the position had been·l'eaehed whIm-
a day was wanted for the discussion of this subject. I am quite ~e a  
to consider the matter, if it is thought generally after discussion among 
Members that there should be a day for the discussion of this matter. 

Pandit 1Iotilal Jlehru: I may say quite plainly that the Resolution on 
the South African question, rather' the amendment which stood in my 
name, was not pressed on the distinct understanding that some other day 
would be found for it, and if that is not the case, I can only say that 
we have been disappointed. 

The Honourable Sir Alexander 1Iuddiman: Far otherwise. I had Dot 
the slightest intention of not giving time for the discussion of this subject 
if the Members pressed for it. That was clear. But the arrangement was, 
and I will call that to my Honourable friend's recollection, that I should 
keep the House informed of the progress of our negotiations out there, 
and that. I think, we have done. But if the Honourable Member ~  
the House generally press for a day, and if tliey think that will really at 
this stag,: be for the benefit of our case and their case, then of course I 
shall be happy to give a day. But I would ask the Honourable Member, 
bef01'e he asks me to fix a definite dav to have some discussion with me-
in private. There is no question of refusing a day at all. 

Pandit Kotila! Jlehru: I wish to make it quite plain that we are in no-
hurry, but it must be before this Session ends. 

The Honourable Sir Alexander Jlllddiman: Very good, Sir. I will take· 
the matter into consideration .and will consult the House on the subject. 

1Ir. Gaya Prasad Singh: Sir, I did not move the Resolution on that 
day on the distinct understanding that an official day will ~ given to us 
in the present Session. 

The Honourable Sir Alexander Kuddiinan: Does the Honourable Mem-
ber suggest . . 

Kr. President: The Honourable the Home Member has answered the-
question quite distinctly, and no further explRnation is called for. 

UNSTARRED QUESTIONS AND ANSWERS. 

INDIANIS.\TIONOF TRE TRAFFIC BRANCH OF THE INDIAN TEI,EGUAl'H 
DEPARTlIENT. 

176. Mr. S. Sadiq Hasan: (a) Will the Government please furnish ~ 
,statement showing the total sttength of tlie operating as well &"s tha super-
vising staff of the. Xelegraph TraffieBranch. showing in eaeh.case the-
numbers of Indians (Hindus, MUhammadans: .and Anglo-Indiana)snd' nOD'" 
Indians as it stood on 1st Apn1, 1925? 



UNSTARRED QUE'3':IOXS AND ANSWERS. ~. 

-(b) Will the Government please state whether any steps are being 
taken to Indianis6 the service and whether facilities for direct recruitment 
of Indians exist similar to those conceded in the case of non-Indians? 

(c) Is it a fact that the colour question is allowed to count in selecting 
candidates for appointments in the second grade of the superior Traffic' 
Branch? 

(d) If the answer to part (0) is in the negative, will the Government 
please state the number of such appointments sanctioned and as it stood 
on the 1st A.pril, lCJ25, quoting the number of appointments held by-
Hindus, Muslims, A l ~ ia s and Europeans? 

The Honourable Sir Bhopeudra lfath Jmra: _ (a) A statement is laid-
On the table. 

(b) Recruitment to the Traffic Branch of the Indian Telegraph Depart-
ment is made entirely from statutory natives of India. A cortain nUID--
ber of Indian candidates (as distinct from Anglo-Indians) are taken direct-
ly from schools for the Station Service. The question of recruiting General 
Service candidates from Indians schools (as distinct from Anglo-Indians) is-
under consideration. 

(c) No. 

(d) Tne number of sanctioned appointments in the 2nd Division of the 
Superior Traffic Branch on the 1st April 1925 was 35. These were all held-
by statutory natives of India, four of whom were Hindus and the rest Anglo-
Indians. . 

Stat£ment showing tke total strengtlt of ope-rating and supervising staff of the Telegrapl. 
TraJ!ic B-"anek as it stood on 1st April 1925. 

I 
Indians. N on-Illwa.na./ Total. 

1-----

f Deputy Supelintendents 54 Nil 54-
Supervising Staff 

Telegraph Mastl'l's ._ 351 2 S5S 
Operating Staff • Telegraphists . 8,206 21 3,227 

SUBSTITUTION OF A COMPETITIVE TEST FOR TUE PRESENT SYSTEM OF 
PROMOTION TO THE HIGHER GRADE OF THE TELEGRAPH DEPARTllENT. 

177. ~. S. Sadiq Haaa.n: Are the Government prepared to substitute-
a. competItive test for the present system of promotion to the higher grade· 
of t~e Telegraph Department in order to ensure an Indian element in the. sel"Vlce? . . '-

The -Honourable SIr Bhupendra Bath JDka: Government are not at;; 
present prepared to consider a revision of the system of recruitment . 

• 
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Cl~N ID R..i I N OF THE CLAIMS 01' MUSLIM CANDIDATES FOIt PROMO-
TION TO THE RANK OF SUPERINTENDDT, TRAFFIC BRANCH, INDIAN 

TELEGRAPH DETARTMENT. 

178. lIr. S. Sadiq Hasan: (a) Is it a fact that no Mussalman has yet 
; been appointed to the rank of Superintendent, Traffic Branch, ever since 

the appointments were thrown Qpen to the subordinate staff in 1912? 
(b) If the answer to part (a) is in the affirmative, do Government pro· 

pose to take steps to see that the claims of suitable Muslim candidates are 
. considered for these appointments 'I 

The Honourable Sir Bhupendra ]fath Kina:' (a) Yes. 
(b) Recruitment to the Superior Traffic Branchis at present made soleI,} 

by promotion from subordinates, and the chances of promotion consequent-
ly depend upon the character of the work done in the subordinate ra.nks . 

. The claims of all suitable candidates of whatever race or creed are always 
, considered. 

MUHA1UIADAN ASSISTANT CONTROLLERS OF STORES ON THE NORTH 
WESTERN RAILWAY. 

179. Kr. S. SadiqBasa.n: (a) Will the Government be pleased to state 
o the number of Muhammadan Assistant Controllers of Stores on the North 

Western Railway? 

(b) Will the Government please state whether they have fixed any 
number of ',posts to be allowed to the Muhammadans? If not, why not? 

lIr. G. G. Sim: The Honourable Member is referred to the reply given 
. to question No. 408 asked by him on the 1st September 1925 . 

. CONVERSION TO BROAD GAUGE OF THE KOT KAPUR.l-F AlILKA SECTION 

OF THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAY. 

180. lIr. S. Sadiq Hassan: Will the Government be pleased to state 
"whether it is a fact that the Kot Kapura-Fazilka section of the Bombay, 

Baroda and Central India Railway is to be converted to broad gauge in thfl 
nE.ar future? If so, will the Government please state when the execution 

. of the proposed project is likely to be undertaken? 

lIr. G. G. Slm: The question of this conversion is under consideration, 
; but it is not possible at present to say when it is likely to be undertaken. 

THE INDIAN TARIFF (AMENDMENT) BILL. 

PRESENTATION OF THE RBPORT OF THB SELEOT COMMITTEE. 

The Honourable Sir Oharlea Innes (Member for Commerce and Rail-
o ways): Sir, I beg to present the Report of the Select Committee to which 
~ e Bill further to amend the Indiml Tariff Act, 1894, was referred. 



'THE RAILWAY BUDGET-LIST OF DEMANDS. 

SECOND STAGE. 

Ezpenditure from Re'Dertue. 

DEMAND No. I.-RAILWAY BOARD. 

111'. President: The House will now proceed with the second stage of the 
~ail a  Budget. 

The Honourable Sir Charles Innes (Member for Commerce and Rail-
:ways): Sir, I beg to move: 

.. That a sum not exceeding Rs. 9,68,000 be granted to the Governor General in 
'Council to defray the charge which will come in course of payment during the year 
ending the 31st day of March, 1927, in respect of the' Railway Board .... 

1I.r. Jamnadas 11_ Mehta (Bombay Northern Division: Non-Muhammad-
an Rural): Sir, I beg to move that the Demand under the head " Railway 
'Board" be omitted. 

The Honourable Sir Charles Innes: Railway Board? 
1Ir. JamDadaa II. Mehta: Yes, did you mean anything else? 
Sir, the Honourable the Railway Member in presenting his Budget ob-

"Served that because the Railway Budget had been threshed out in the Rail-
"Way Finance Committee, he expected it would have an easy passage in this 
.House ..... 

The HOD01ll'able Sir Charles Innes: I said I hoped. 
~. JllJDDadas JI. Mehta: And that if he was attacked he would find his 

'cause championed by these Benches. Well, Sir, my Honourable friend Mr. 
'Shu will bear me out that before the discussion oD, the Budget in the Stand-
ing Finance Committee began, I had definitely told him that the total omis-
-sion of this Railway Board Demand stood outside anything that we were 
'Considering. Sir, I am not therefore bound by any expectations which the 
"Honourahle the Railway Member might have formed. Apart from this I 
make no apology for moving this amendment. The .Railway Member says 
he expects our assistance, but really he does not care for it. He is more 
anxious to rely on arbitrary and barbarous prol'edures than on the goodwill 
and co-operation of this House; he has, so far as the current year's Budget 
is concerned, relied less on the opinion and the considered judgment of this 
."'House and more on the power of restoration of the Governor General in 
'Council. What is this restoration? The restoration, Sir, is only brute force 
.disguised in a civil garb. . 

The Honourable Sir Oharlea Innes: Why 'do you make us use it 1 
1Ir. Jamnadu M. Mehta: It is nothing but an instrument of tyranny 

:with a civil garment. Behind this restoration is the British bayonet and 
'the British bomb. (Aft Honourable Member: "British bomb 1") Yes. and 
aeroplanes. You have done so in the past. Behind this section 67A of the 
'Government of India Act is an instrument of tyranny. Section 67 A is sup-

. posed to be for the •• discharge of the responsibilities" of the. Governor Gene-
.ral in Council. This is the civil garb, behind.it are violence and tyranny 

. 88 unmistakable 8S any tbat were shown during the· war by the warring 
.. utions agaillst each otber. The R l~ the Railwa.y Member has shown 

'f. 1&55) . . , , 



1656 LEGISLATIVE ASSEMBLY. [23RD FEB. 1926. 

[Mr. Jamnadas M. Mehta.] 
that he relies on what all civilised countries regard as obsolete and arbitrary 
powers more than on the goodwill and co-operation of this House. For-
these two reasons, Sir, namely, first because I have made a special reser-
vation and secondly because the Honourable the Commerce Member does. 
not need our co-operation, and does not care for our co-operation, I think 
I am relieved of any obligation to consider this Demand on the merits. 

Sir, the Railway Board is an utterly unconstitut.ional, irresponsible and 
arbitrary body. It is not appointed by this House; it does not owe ~  
responsibility to us for anything that it does. It is willing to get advice 
from this House and it win carry it out so long as that advice is in agree-
ment with its preconceived notions. But t1ie moment the House expresses 
8 different point of view, the Railway Board ceases to care for us. I shall 
state what happened on two occasions. The House will remember that we 
made a cut of Rs. 10 lakhs in the staff quarters in the current year's Budget 
and we made a cut of another Rs. 37 lakhs for Lee Commission concessions 
to the Company worked Railways. The Honourable the Railway Member 
and the Railway Board have sought the assistance of the Governor General 
in Council to get both these cuts restored. How? Under the powers con-
ferred bv section 67A of the Government of India Act; under this section 
the v~  General in Council can restore cuts if he thinks that course 
necessary for the discharge of his responsibiHties. Now, Sir, let us see 
what is this responsibility. Would Railways have collapsed if these Rs. 1{) 
lakhs for staff quarters were not restored? Would not the Bombay, Baroda 
and Central India Railway have gone on working if these Rs. 10 lakhs on 
staff quarters were not restored? This was an amount for building palatial 
buildings for Agents and officers. For instance, a palatial building was built 
for Sir Ernest Jackson, the Agent of the Bombay, Baroda and Central Tndia 
Railway. This Agent has got a salary, I think, of more than Rs. 4,000_ 

JIIr. G. G. Sim (Financial Commissioner, Railways): . No. 
IIr. Jamnadas ]1[. ]l[ehta: Perhaps something less say Rs. 3,500. Fur-

ther he is to be given a bungalow which will cost Rs. 3 lakhs to build, that 
is, it will cost an annuaI interest of Rs. 16,000 or Rs. 18,000. That works 
out to a rate of Ra. 1,200 or Rs. 1,500 monthly as house rent to Sir Ernest 

. Jackson, and many other similarly situated gentlemen. If these were not 
given, would the Railways have collapsed? Would the Governor General 
not have been able to discharge his responsibility? I ask, Sir, was this cut 
an occasion on which the powers reserved for the discharge of the respon-
sibilities of the Governor General in Council should have been used? Is this 
the Government's reading and interpretation of that section? The real mean-
ing. the honest meaning of .. the discharge of the responsibilitie'l " of the 
Governor General in Council is that a particular ins,titution will refuse to 
function, will fail to function, or cannot function unless the Governor General 
in Council restores a grant. Look at what they have done in the Cent,ral 
Provinces. Government themselves recognize this principle in Ben<:tal and 
the Central Provinces. After the Demands for Minister's salaries there were 
thrown out, the reserved part of the Government has been carrying pn 
without a Minister, because they pretend that they must respect the vote 
of the Council. Educational institutions may go to the dogs, other, insti-
tutions may not function, but they have not resorted to restoration in these 
provinces. I do not sa.y,that they should. I am merely pointing out :tJiat 
they have not tliere restored ~ ts which are even more vital than piilatial 
bungalows for Sir Emest Jackson aDd his prototypes in the various rai1wa7 
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-companies. Therefore, I say that in recommending the exercise of the 
power of restoration in the matter ot this grant of Rs. 10 lakhs, the Railway 
Board has acted in a manner which is most arbitrary. and most, unconstitu-
tional, because, although .it comes within the letter oisection 67A, it ~ 
-entirely' opposed to the spirit of that sectIon. . 

The same may be said about the restomtion,;:of the Lee Commission 
grants. Only the other day we had a debate on that question and the Hon-
ourable the Railway Member replied to my arguments in a manner which 
showed clearly that he had Dot read the report of the Acworth Committee 
or that he had conveniently forgotten it. The Acworth Committee clearly 
lays it down that you shall have yuur services organised on a commercial 
basis. The Railway Member replied saying that that could not be done. I 
refer him to the remarks of the Acworth Committee. These are two of the 
many instances in which the Railway Board has acted arbitrarily and un-
eonstitutionally. For such flagrant disregard of the opinion of this House, 
!or having acted in an unconstitutional manner, I think that t.he 'least that 
this House can do is to throw out this grant unceremoniously to t-each a 
lesson, which seems much needed, to the Members of the Railwav Board 
:and to the Railway Member himself. . 

There are other considerations besides these. One is that we share no 
responsibility in the appointment of Members to this Board. 

JIr. B. naa (Orissa Division: Non-Muhammadan): They are certainly 
more powerful than the Government. 

JIr • .Jamnadas ]I •• ahta: Not a. single Member of the Board can be 
appointed by us, and whatever we do, the Railway Board can negative 
or nullify as it wishes. It is a Board which is uttetly irresponsible to us, 
and therefore, we owe no obligations to vote for this grant until iit ~ es 
an instrument which the House can wield, which the people and not a 
:coterie of a few Englishmen and Britishen can run as they like. That, 
Sir, is another important argument why this House should not vote the 
demand for the Railway Board. 

Then, Sir, I showed yesterday, that the Railway Board had not worked 
these Railways in a businesslike manner. I showed that not more than 
Rs. 200 crores of capital spent by the people were working at a profit; I 
showed that the remaining 580 crores or nea:-Iy 600 crores which the tax-
payer had invested in the Railw.ays did not earn anything except interest 

and working charges. There is no profit on the 600 crores invested by the 
people of this country. Such is the exttavsgance, such is the wastefulness 
of this Board thaI; 600 crores invested- ~ the people of this country did 
not earn anything except working expenses and interest. The Railway 
Member in his reply very conveniently ignored that point simply because 
he had no answer, he cannot possibly have an answer; the Railways have 
only relatively improved since the last three years, but absolutely t e~' are 
still working at a. loss earning no dividend for the sha.re-holders. 

The Honourable Sir Basil Blackett (Finance Member): No. 

lIIr • .Jamnadas ]I. Jlehta: It is so. It ia no use denying that 600 
eroresare 'eaming nothing to·day' in spite of the tall talk of flhe raHway 
administration having become. a striking success. I challenge the Railwa,v 
Board to disprove this fact. It lies a.bundantly proved on their OWn facts 

• 
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anci figures, on their own papers, and 1 repeat for the benefit of the HA.. 
ourable the Railway Member and the Railway Board that Rs. 600 ~ 
of capital is. not earning anything to-day e e~ its ;interest - wOl'kia8 
expenses. 

The Honourable Sir-Bull Blackett: No. 
JIr. B. Daa: What about the concealed oapital ~ 

:Mr ..... amnNlas ••• ehta: Yes. I have said already that Rs. 200 crores· 
of concealed capital only make Rs. 11 crores and the rest -makes nothing 
except working expenses and interest charges. Therefore, if for nothing 
else, those Members of this House who feel inclined towards economy who 
want to insist that this railway capital must earn something, must throw 
out this grant and protest against the extravagant and wasteful character 
of the administration, which alone can explain this failure of Rs. 600 
crores of capital to earn any return. 

The Honourable Sir Basil Blackett: It has not failed. 

Kr. Jamnadaa •. Mehta: It has fa;iled. If you will not look at it 
I c:mnot help it. None so l:lind as those who ",ill not see. (The Honour-
able Sir Ba8il Blackett. .. Hear, hear.") And if you do not see I am' 
powerless. Then, Sir . . 

1Ir. President: Cannot the Honourable Member leave the other points 
to be dealt with by other speakers? 

1Ir. Jamnadaa M. Mehta: Is there any time limit? 

1Ir. President: Apart from the question of the time limit it is desirablo 
that the debate should be controlled and repetition avoided. If the Hon-
ourable :Member goes into details of all points. there is danger of repetition 
by other Members who follow him. 

Kr. Jamnadaa M. Mehta: If you wiII give me five minutes more I will 
finish. I will come to another defiance and flouting of this Assembly'S: 
opinion which has been perpetrated by this Department as regards the Rates' 
Tribunal which this House dealt with at length. It has been stated in this 
House that the Railway Central AdvJsory Council was consulted and that 
it was with their consent that this Rates Advisory Committee was being 
instituted. I am here to say that that statement is incorrect. 

The Honourable Sir Charles Innes: Was the Honourable Member B" 
member of the Central Advisory Council at the time? 

JIr. Jamnail...aa •• Mehta: Yes. I am going to say . 
The BoDourable Sir Charles Innes: I must contradict that statement 

absolutely. 
JIr. J&lDDadas ••• ehta: I will show from your own books that you 

are incorrect. You say that in 1923 it was decided. Here is your own 
statement in the Administration Report of the Railways for 1924-25 m 

. which in paragraph 21 it is stated that the question of a Rates Trihunal 
W8B eonsidered at length but that no final decision was a.rrived at.. 
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fte lIcIIloarable SIr Obarlu 1DDea: FiDal. We left ooe point un- . 
deeided. 

1Ir. ,..,." ..... M. JItIlta: I say thIi,i OR the 24th Mardl. 1925, there·. 
was a meeting of the Rail ~ Advisory COUIlcil OIl the agenda paper of' 
which item No.3 waa the Bates TribUDAl aad I I18.V that. I was on the 
Railway Advisory Council OIl thai; day. We Jrefuaed to &ccept 8. Rates. 
Advisory Committee OIl that day and I say that it is a IIllisstatement, a 
misleading statement . 

'.rile IloDoarable Sir (Ibm. 1Daes: The Railway Advisory Council 
refused to acoept it on one point only a.nd that was on the point whether 
t ~ question whether the rates are reasonable in themselves should be one 
of the functions of the Rates Advisory Committee. 

JIr • .JamDadu •• Mehta; We refused to accept the poait.ion as the 
Commerce Member outlined and he promised that he would make a refer-
ence to the Secretary of State and then ~ e again. 

The B.oDourable Sir Oharles Innes: On that particular point. 
JIr. J'amnadas •• Mehta: And he has- never come again. 
The Honourable Sir Charles Innes: Yes, we have. 
JIr . .Jamnadas •• Mehta: No. Will you kindly mention when you did it? 

I say that we adjourned the consideration of the question on the 24th 
March, 1925, and you are referring to a sanction of the Central Adv.isory 
Council in July 1923; I say this is utterly misleading, if not an absolute 
misstatement. It has come to us as a shock of a surprise. that while the 
Acworth Committee wanted a full fledged statutory body you have without 
the final consent of or final reference to the Central Advi'lory Council 
decided upon a measure in total defiance of the v.iews of this House which 
were so clearly expressed in the budget debate this time last year. 
(MT. B. DaB: .. Shame.") 

I will close my remarks with ODe ObsCl·vation. On the question of 
Indian.isation, in spite of repeated promises you have not appointed an 
Indian on the Railway Board· although last year ~'  were reminded of the 
obligation by a cut that was carried in this House. You will give me 
figures, but these figures are manipulated. They do not tell the whole 
truth and half truths are more untruthful th&Il the most iMgra.nt false· 
hoods. And these figures of yours do not ten the real tale of the exclusion 
of the people of this country. You may have increased the number of 
Indians earning small salaries of about Rs. 250. You may have increased 
the number of Indians who are getting from Rs. 300 to 400 a month, 
but our complaint lis that in the top places you have erected an iron wall 
against Indians. How many Ernest JaCksons are there? I want a Chett.v 
in place of Charles and a Jinna.h in place oi Jackson, if not a. Jamnsdas in 
place of Jackson. (Laughter.) And I say this that so long as Charles is 
not replaced by a Chaman Lan and James is not replaced b:v a Jinna.h or 
Jamnadas, so long as Indians are excluded from Agentships. from the Rail· 
way Board, your Indianisation is not genuine-you have I understand reo 
pea.tedly superseded the claims of Indians who in the ordinary cOurse would 
have been a.ppointed. (Mr. B. DaB: .. Shame.") There Are CRses in 
which Indians have resigned D a~se you have supersedea them. in. high 

. ,1-
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appointments. Therefore, I say-I do not quote figures"-:but'I am ~e. i  

this point that you are not carrying out your promises in the spirit in which 
;they ought to be. Your sixes are not half a dozens. That is the \:Y'1l.y in 
which you ·interpret your promises., Therefore, I Bay until you m¥e 

.good ybur ~ses by appointing an Indian in the highest places of the Rail-
way Administration, we shall not be satisfied; do not say that there are no 
Indians fit for it. Nobody believes it, nobody will believe it. We have 
AIl Indian proverb that the N egress always thinks that her own child is 
.the most beautiful and it is the habit of this pampered jade of Asia, the 
.Indian Civil Service, to say thatoutBide its own separate and channed 
.circle no qualification, no fitness exists ; until you kill this superstition, 
until you kill your own self-deception-a.nd Jit is nothing else-you will 

continue to perpetrate thil! injustice and you will continue to deserve the 
.Jlegative v ~e of this HOUle. 

Sardar V. 5. )[utalik (Guj8l'll.t and Deccan Sardars and Inamdars: 
Landholders): Sir, I have a similar motion on the agenda. about the omis-
.sion of this grant for the Railway Board. It will be remembered that last 
year I moved a cut of Rs. 100 to bring to the notice of the Government 
the demand of this House that an Indian· should be appointed to the 
Railway Board. That cut was earried although a proposal to ,omit the 
.grant altogether for the Railway Board was rejected by this House. The 
understanding even then W808 that a cut of Rs. 100, to quote the H<mour· 
'able the Finance Member, is as good as, if not better than the omission. 
'The House placed before the Government its definite opinion on the point. 
'On that occasion the House W808 definitely given to understand that Gov-
ernment would take into consideration the appointment of an Indian on 
the Railway Board. A few months later we were surprised to see that 
Government did not find any Indian who W808 fitted for the post. The 
argument that was put forward on behalf of Government was that no 
Indian was fit for the post. If fitness is to be the only test, I would 
ask Government if they have tried in other countries like America, Germany 
.and Japan to find out a better man than the present incumbent of the 
post. I do not mean to say that the present incumbent is in any way in-
lerior in qualifications or that he is unfit to carry out his work. But if 
;qualification and qualification alone is to be considered, I should say that 
we should go to the open market and get a man who is best fitted for that 
post. If an Indian is to be found, the best possible Indian ought to have 
been taken tor the post and I am quite sure that Indian talent is not so 
inferior that at least one man will not be fit for the job. For this reason 

I think that the Railway Board who adv.ised the Government to appoint a 
European is irresponsive to the demand of this House. There is another 
point, Sir. I will not go over the arguments of my Honourable friend 
Mr. Jamnadas Mehta. Every time any cut of importance is made in this 
Rouse and this House ins.i.sts on some economy on some principle, the 
opinion of this House is thrown away, is not cared for. If we are to go on 
like this, I think it is Detter that this House should cease to consider any-
thing of this sort and it is no use cons.i.dering the Demands in this House, 

With regard to Indianisation in the services, I have to say a few words. 
'Government are only saying a pious word that tlie,. are thinking of 
Indianisation. May I ssk the Go-v:ernment what steps they have taken to 
fit indians,if they are not fitted fqr ,higher posts? Either they must train 
Indians as apprentices or send them to foreign countries and make them 
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qualify themselves by receiving special education Lin-that bl'&.Deh; There 
dtl-llDOther (lOURIe open to Gcnremmeat and. that is they .may. give grants to 
someumversi.ties 80 that theunivemities may open .some. Chairs for special 
.training . in this. pariicular bnmch. Govermp.ent, 1 submit, should not 

,.etopwith their own requirements fur ereat.in.g officers for the lower. grades. 
That is not what this House wants. I ~s ~ t to be seen in every 

. ~e of officers. 
This Railway Board is not'quite ftSponsive to the real interests of India. 

and 1 may quote one instance with regard to manufacturing concems. 
With railways of the big magnitude that we have in India, there ought 
to be' manufacturing concerns in India ·either owned by Government or 
started by private effort with the aid of Govemment. I do not think, Sir, 
ibis Railway Board is really looking at the question from the Indian stand-
point. I 'have already given notice of a motion and 1 will not ·dilate further 
on this point at this stage. 

With regard to economy much was said yesterday that the Railway 
Board deserves credit for the big surplus, but I will go with my friend 
Mr. Rama Aiyangar and say ihat the hidden capital nas not been shown. 
Will Govemment place before this House the capital that has been repaid 
and the capital that has been sulik in the lands presented to the Railways 
by Govemment? Taking into consideration all these things, if the Rail-
ways are making a profit, the credit might go to the Railway Board but 
on calculation we find that interest charges are scarcely paid by this 
Railway Board. I do not want to go over all the points but I will only 
say tbis much that this Railway Board has forfeited the confidence at least 
of this House and I will urge this House to reject this grimt altogether. 
Let me make my position clear. I am not an obstructionist. I am a full' 
co-operator. 1 ha.ve no intention of creating any obstruction, but if this 
House is to tolerate all these things, it will be nowhere. The opinion of 
this House will never carry weight. In matters like the building of 
bungalows, the views of this House arefiouted and that being so I do not 
think that any weight. will be attached to opinions on big mAtters of policy . 
. And if in big matters of policy, the opinion of this> House is not to be taken' 
mto consideration, the only course open for those who wish to express their 
disapprobation of policy of Railway Board is to reject this grant. With 
these words I oppose this grant. 

JIr. E. O. 1{'011 (Dacca Division: Non-Muhammadan Rural):1 did not 
speak yesterday because I did not want to strike /!r jarring note in the chorus 
of congratulations that was sung on this pide of the House. Sir, some 
Honourable Members seem to be of the opinion that the millenium had come 
so far ail the Railway Department was concerned, becaUlSe they thought that 
the convention to which we had agreed in the autumn of 1924 was going to 
create anew Heaven and a new earth for the Indian Railwavs. To 
my mind, if we strip the matter of all verbiage the separation of "general 
finance from railway finance boils down to a cha.nge in the form of account-
ing,-nothing more and nothing less. than that. There is no inherent merit 
in that system which can account for all the benefits claimed by it~ 
a i~ s. Even if we were to concede that this separation had led to some 
financial improvements in the railways, I would ask this House to-dav t.o 

si e~ tbe constitutional budget, .t ~t is to say, to balance Our losses "and 
-pins .haVing regard to the. con$iiitutional'powers of. this Assembly ·with 
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reference to the Railway Board. The Honourable Member for .Railways 
in his budget speech stated that the Secretary of tat~ had made a large 
devolution of financial powers in favour of the Railway Department, and. in 
reply to a query' froIX). my Honourable friend Sir Sivaswamy Aiyer. the 
Honourable Member stated that whereas in the past their financial powera 
in regard to open lines was confined to 12i lakhs, it has been extended to 
Ii CroreB; and in regard· to new construction from, I think, 20 lakhs to Ii 
crores. 

I ~ A. K. lIaJJD.&ll (Railway Board: N aminated Official): Just the 
other way. 

Mr. X. C. lIecv: It may be so. But my point is this. Here is a la.rge 
devolution of power from the Secretary of State to the Railway: Board •. a 
large relaxation of the control which has hitherto been exercised from abroad. 
1 will be the last person to object to this devolution of powers to the Govern-
ment out here. As.a matter of fact I would have been the first man to 
rejoice in this, if this step had been accompanied by a corresponding increase 
in the responsibility of the Railway Department to this House. Without 
such responsibility, the Railway Department becomes independent of the 
.control of the Secretary of State, whilst retaining its ind'ependence of the 
.control of this House. That is to say, the Railway Board becomes more 
and more autocratic. Sir, along with this relaxation of control of the 
.secretary of State is the fact that there has been also a change in the system 
of control hitaerto exercised by the Finance Department over the. Railway 
Department. I do not want to enter into a quarrel with the Honourable 
the Finance Member as to whether that change has resulted in a consider-
able relaxation of control which his Department used to exercise over the 
Department presided over by Sir Charles Innes; but there is no doubt that 
there has been some rela.xa.tion at least in regard to details of financial 
-questions. That indeed is the merit which the advocates of the system of 
'separation claimed for the new system. ""Then again, this Assembly has 
been asked to relax its control so far as the details of railway administration 
.:are concerned. We must remember that simultaneously with the separation 
·of finances, there has been a large devolution of powers to the Agents. 
This undoubtedly has resulted from the recommendations of the Acworth 
Committee. But the Acworth Committee, I submit, was not ·concerned 
with the constitutional aspect of this question. They were considering how 
best to place the Railway Department on  a business footing. The result has 
been that with a large devolution of powers to the Agents, this Assembly 
has lost what control even its predecessor poasessed over the details of 
?ailway administration. Sir, whilst speaking on ·the motion in con-
nection with the Resolution for separation of e ~ al and railway finance in 
the autumn of 1924. I gave expression to. my fear that a time might come 
when the Railway Department might claim to be treated as an Indian State 
which must not be interfered with by this House. Sir, I did not know 
·at that time that as a matter of fact the idea. of some' of the Government 
officials was at one time to remOTe the Railway vote altogether from the 
control of this Assembly, :and .ma.ke it into a non-voted head. W.ell t a~ 

move did not succeed. But.s a. matter of p1'8octiee we find that 'when 
.questions are 'raised in this House relating to the details of admiDJiBtration 
-they;, are brushed aside. by the Honoura.ble Member replying on behalf of 
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~ e 11.aiiway lJepartment on the ground that they are matters. within the 
. .dJscrtlL!un uI t.ue Agents of t ~ ditterent ral1ways. tlir, the practical differ-
.ilnue tl~ tltlll qUtlSlilOnS affeCIiJJig the inaian ~taties and the class of questions 
.to WUlCU .i J.JUVtl ll1aae reierence is very int1e; because, whereas in the case 
..of qUtlst.luns rtllat.mg to the affairs of .1ndiun t:)t.ates Iii is your prlvuege, t:)ir, 
.to UlSIillOW lWy Wscussion in this House, in the case of the 11.a11way llepart-
..ment Ii t ~  we have the satlsfactlOn ·of having our questIons adnutted 
.hy yuu, It aepends on Mr. Sim to say that he dec1lnes to reply or declines 
to maKe any mqwries on the ground that the Railway Agents have acquired 
inaependtlnue. t:)u, the justliication WhICh the honourable Member in 
. a ~tl ot tne 11.allway Department puts forward is that with the institution 
of 1ucal 11.al1way Advisory Councils, these questiOns of detail had better be 
Jeft to be decided. by them instead of being discussed on the floor of the 
..House. I have received many complaints from gentlemen who serve on 
these local Advisory Councils. They say they have absolutely no powers, 
.no powers at least of initiating any discussion on any subject however 
strongly tney mlgnt feel in connection therewith; and IDOl'eOver it depends 
·on the sweet will of the Agent to summon any meeting when he chooses . 
. Apart from all tnat, it must be remembered that in this particular instance, 
.if \\6 are to approve of this delegation of authority to the Agents and to the 
.local Advisory Councils, this HoUse is practically waiving its rights-rights 
,some of whlCh its predecessor, the unreformed Legislative Council, had 
-exercised-waiving its rights in favour of local, Advisory Councils which are 
nominated bodies; appointed by the Agent himself and the constitution of 
which is far from being democratic. The constitution of those bodies them-
·selves depends on the sweet will and pleasure of the Agent. Sir, the 
.apologists of the separation of finances say "Oh, loOk at the corresponding 
advantages, the counterbalancing advantages that you have got." Mr. Joshi 
thinks that but for the separation we would not have got this opportunity 
·of discussing the Railway budget for five days in the year. Surely, Sir. 
this is a great oonstitutional advance, because in so far as we have got the 
privilege of exercising our lungs for five more days in the year, it is calcu-
lated to benefit the physical constitution of the Honourable Members of this 
..House. Then it is also stated that we have got the Standing Finance Com-
mittee which is a new creation and which scrutinises the Budget before It 
is placed before this House. Sir, the Finance Committee, as has been 

· ·pointed out, met for 14 days, and it worked for cot. .mere than 4 hours on an 
'ave a~e each day; that is to say, we spent about 60 hQurs in discussing the 
~ ti e Railway Budget. If the House t i ~ that this is enough supervision 
·tha.t this Committee exercises on its behalf. well, I have nothing more to say . 
.:But what, Sir, are the powers ·of the Finance Committee? We are con-
· 'Cerned with 'the new votable items of expenditure, and as Mr. Rangachariar 
· ·pointed out yesterday. this Committee has in practice merely endorsed the 
· rf\r,ommendR.tions made by the Financial Commissioner. I do not complain 
that we had no op'portunity of discussing matters, nor am I to be understood 
to SRV t.hAt the fact t.hat almost all the demands that were put before us 
wp.rEl ·a!'pr'lved ·by us,' need raise a.ny presumption against the fairness of the 
"Financial C ~issi e . But. Sir,· what could you expect a new Commitwe 
tp r1n ,ip 14 (I "".s .. ittine- for 60 hours in ·the year. and having to deal with the 
tlomplElx nrohlf\ms· of the Indian· Railways. Sir, apart from. that I do not 

· ihink nn.v 1\f.pmhp.r of the t i ~ Finance Committee will challenge me 
-when T SIl.V that in Ii. certain matter Government have acted in anticipation 

I • '. • 
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of the a.pproval of the Standing Finance Oommittee. I could never haTe· 
1 N believed that this co1ild be the case before Friday . last. I do not 

Z 0011". want to go into the details of this question, because there is a 
Ileal of secrecy on my lips. ThEin, it will be said there is the Oentral 
Advisory Council. The Oentral Advisory Council, I believe, met duriilg 
the last year for 5 hours.. It is again a body constituted not on the lines 
recommended by the Acworth Committee, but as desired by the Honourable 
Member in charge. It has no powers of initiation, although the Acworth 
Committee distinctly contemplated that it should have the authority to 
initiate discussions on dillerent subjects. Then, what about this House l' 
They say that this House has got a great control over the Railway Budget. 
'Great control indeed. When we find that grant a~te  grant which this . 
. House rejects is restored by the extraordinary power of the Viceroy, what 
do you think of the. powers of this House? 

The Honourable Sir OIIarles lDDes: The Governor General in Council. 
lfr. It. C. lfeogy: The Governor General in Council. There is very little 

distinction between the Governor General and the Governor General in 
Council so far as this House is concerned. One is as autocratic as the· 
other. The Honourable Sir Charles Innes was congratulated yesterday on 
the Budget that he had presented. Let me congratulate him on the skill 
with which he had got this House to agree to the surrender of its essential 
powers in the manner I have indicated. Sir, we came here for an expan-
sion of our constitutional rights, and when we go back to-day, we would go 
back after having surrendered some of the rights which even the unreformed 
Councils possessed. Sir, I beg to support the motion moved by Mr. Jamna-
das Mehh. 

nan Bahadar W ••. HlIB8V'any (Sind: Muhammadan Rural): Sir, 
my friend Pandit Shamlal Nehru whom I saw going out a little while ago 
was prepared to fight a duel with me on my profanity and audacity in 
opposing a motion the other day of Swarajists here. 

Kr. B. Daa: Sir, is the Honourable Member in order in referring to, 
'Private conversations here? 

Xhan Babadar W ••. HlIBl&DaUy: But I hope, Sir, that my friends on 
my right will bless me to-day when I say that I have every sympathy with· 
the motion which has been brought forward by my friend Mr. Jamnadas' 
Mehta. I believe, Sir, that the Honourable Sir Chrles Innes slept a sound' 
sleep last night after the chorus of applause and congratulations which he 
received yesterday and he thought perhaps that he had won his spurs and' 
barrels before he left the shores of I.ndia. But I suppose he is disillusioned' 
to-day when he finds that all the applause that he received was very hollow 
Bnd there was no substance in it at all. Sir, there have been innumerable 
questions put in this House in regard to railway management on State 
Railways and other Railways from the very first Assembly: and ever since-
my friend, the Honourable Mr. Sim has come into this House, the only 
answer we have heard from him is ., Government have no information and' 
do not propose to call for any ". That is the sort of reply to which the-
Honourable Mr. Sim is accustomed,anci I think that so far as this House 

. is concerned they will be glad if he is translated to the serenity of another 
place., so as to get here somebody who will be more sympathetic towards· 
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Indian railway employees. Sir, it is a 1llwortune that the Honourable the 
Railway Member could not find any Indian financier to replace the Honour-
able Mr. Sim in the appointmen1fwhich he now holds and whlchhe is 
·shortly going to vacate. When the Government of India could find a 
gentleman of the type of the Honourable Sir Bhupendra Nath Mitra to 
-.come from the Military Finance Department and take charge of the 
Industries portfolio here, and when the Government of India could find him 
equally fit to replace the Honourable Sir Basil Blackett when he went on 
leave last autumn, I cannot understand why no other Mitra or Banerjea or 
Das could be found all over India to replace the Honourable Mr. Sim. 

·(Sir Darcy Lind8ay: "Why confine it to Bengal?" An Honourable Mem-
~e  "Why not from Miaa.ras 1") I aaresay we could fina several 
Achariyas and others also, from other provinces to replace the Honour-
able Mr. Sim. We are always told that so far as the Members of the Rail-
way Board are concerned a certain amount of technical knowledge of rail-
way management is required for them to be useful on the Board itself. 
'Tbat may be. But I fail to see why a financier, an Indian financier, could 
not be found to replace the Honourable Mr. Sim. Tbe failure of Government 
to find one is in itself a sufficient ground for supporting the motion that is 
now -before the House as a vote of censure on Government. 

Sir, the Indian employees of the Railways have been complaining from 
-the first day when we came here of their grievances which are legion from 
one end of India to the -other. We have been receiving complaints from the 
Railway Unions and other bodies asking us to place their grievances before 

-this House, and some of us have done our best to bring forward those 
-grievanoes on the floor of this House by questions and Resolutions, and 
yet my friend the Honourable the Railway Member distinctly told us when 
we brought forward a Resolution here to appoint a Committee to go into 

-the grievances of railway employees, that he did not wish to do so and he 
-thought that the whole railway administration from one end of India to the 
'other would be disorganised and general strikes all over would be the 
-result if he yielded to the wish _ of the Assembly as if all the railway com-
munications would be stopped in a minute and India was going to be 
conquered by Russia or Afghanistan. Sir, that is another reason why I 

-should like to see that tnis motion is carried to-day. Sir, I refuse to beJieve 
-that railwav administration would have -come to a atandstill if a Committee 
or a C ~issi  had been appointed to inquire into the grievances of the 
Indian employees of all Railways. And the partiality with which certain 
sections of the community are looked upon by the Railwa.y Board and 
their subordinates-I hope my friend Coloriel Gidney will excuse me for 
mentioning this matter-would have been ~les. e  and Indians would have 
had certain of their grievances redressed iJ a Committee of that kind had 
been appointed. But I forget that the Hon.ourable the Railway Member 

-told us some time ago that his friends, tb,e Anglo-Indians, had a hereditary 
'capability for railway work. 

Lleutenant-Oolonel H. A~ 1. Gidney (Nominated: Anglo-Indians): Yes, 
'they have: Even Mahatma Gandhi admits this. 

Khan Bah&dur W. K. Hn,ssanally: My friend, Colonel Gidney, says 
" Yes, they have." Sir, I refuse to believe that any human being is not 
fit for one job or other. It is only training that we require in order to fit us 
for one office or another; Indians are equally capaole of doing the same 
-kind of work as the Anglo-Indians at the present moment, or even better . 
. 'But they are not given the opportunity. If thoy are given the necessary 

• 
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training they cando any work they are required to. I say, Sir, that.. 
Indian guards, Indian drivers 'and Indian station masters stand equally 
well along with their European and Anglo-India.i:t brethren. (Mr. K. Rama 
Aiyangar: "Much better. ") My friend Mr. Rama Aiyangar says "much 
better", (Mr. B. DaB: "They are much more sober. ") Let them be put: 
to the test. I refuse to believe that Colonel Gidney and his brethren are-, 
in any way made of superior stuff. It is impossible to believe that. 
Providence made Anglo·Indian of a better 'make; and the sooner Colonel 
Gidney disabuses his mind of that the better. (Mr. Joshi made a remark 
which was inaudible.) I am pleased to hear that from Mr. Joshi. (An, 
HOfwurabZe Member: "Hear what ?") That is another reason why I 
support the motion that has been brought forward. But I have one littl& 
difficulty and I hope my friends on the Swarajist side, will solve it before 
I make up my mind to vote (Laughter) (Mr. M. V. Abhyankar: "That is 
the cloven foot. ") I am sorry to see that my friends the Swarajists think, 
I am going to vote with the Government. I am not going to do anything: 
of the kind. I only said I had a little difficulty and that I wanted my 
friends on my right to solve it before I made up my mind to vote; but of 
one thing they ought to be certain, that I am not going to vote with the' 
Government any way. My friend,Mr. Jamnadas Mehta, said in his speech 
that His Excellency the Viceroy in Council, as the Honourable the Home 
Member put it, would be justified in restoring cuts in the discharge of his 
responsibility if the cut would make the department or the officers cease 
to function. Now, the motion that has been brought forward by my friend 
to do away, with the entire demand would necessarily make the Railway 
Board cease to function. (Mr. N. M. J08hi: "Tlie non-voted portion will 
function. ") It cannot function by itself; it requires the voted portion also 
to function with it; and if that is so, then I think a substantial cut of less, 
than the whole amount would have been better orought. And I am sorry 
that my lawyer friends on my right did not advise my friend Mr. Jamnadas 
Mehta to file a suit for injunction against His Excellency the Viceroy in 
Council, if they could, to restrain him from restoring the cuts last year. 

Kr. A. BaDgaawaml Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rura.l): The Act says no suit will lie. 

Xha.n Bahadur W. II. HWI8&Dally: Then the sooner you change the A,ct. 
the better. . 

Kr. A. Jl.aDgaawaml Iyengar: That is what we want. 
Xha.n Bahadur W. II. H1I888Dally: That is the difficulty that I have got' 

in my mind. How is the Railway Board to function if 'the total Demand' 
is turned down '" If my friends on the right will solve that difficulty of 
mine I shall certainly vote with them. 

The Honourable Sir OharJes Innes: Sir, this debate in rather an invertaa 
way reminds me of a famous remark made by Mr. Bipin Chandra Pal in his 
speech last year. Mr. Pal, I remember, traced for the benefi't of the House' 
the progress of the politician in India. I am not quite sure how it began, 
but I think it was this way: it began with condalences or confinement-at 
any rate the politician ended up with congratulations. Now Sir in this. 

, debate I have begun with congratulations and from the tone of the' remarks' 
that have been made this morning I very much fear that I may end with 
condolences or at ayy rate cuts. Mr. Mehta apologised for his movIng this.. 
motion this moming . . . . 
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Kr. ".mnedu M. Mahg: I did not apologise. 
. -

ft. llODcJarable Sir Obarl .. 1DDee: I think, Sir, he had some reason to' 
do so; but I may say thllt we were quite aware that he did reserve his right 
to move the rejection of the Railway Board Demand at a very early stage.· 
in the Standing Finance Committee's deliberatioDs. In fact, Sir, if for a 
moment I may be allowed to lift the veil of secrecy which hangs over those 
proceedings, I understand that what happened was something .like thilt. 
Mr. Mehta announced his intention to do this, and wished to bring up this 
question of the Railway Board in the Standing Finance Committee, Mr. Sim. 
in his most terrifying manner said "You may reserve that political stuff for 
ths Assembly," which Mr. Mehta has now done. Sir, I have so much 
admiration for the Hooourable Member's talents on the business side that I 
must confess that I do regret his misusing his great talents· in the way he 
has done this morning by dragging in these political considerations. He 
says his first complaint against us was that we had used these obsolete 
powers to restore grants refused by the Assembly. Sir, I only wish-I am.. 
sure I speak for everybody on this side of the House-that the powers were 
obsolete; and what is the best way of rendering those powers obsolete? Not. 
by making it necessary for us to bring them into use. Now, Sir, the Hon-
ourable Member talks about the irresponsibility of the Railway Board, and 
he referred to one other cut which we restored, a cut for 10 lakhs on account 
of staff quat:ters. Now, Sir, let not the Honourable Member talk to me 
about irresponsibility. That cut was moved by the Honourable Member 
himself two minutes before the guillotine came down last year; he had no 
proper opportunity of explaining why the cut was necessary and we on t i~ 
side had no opportunity of explaining why the cut should not be made; but. 
Sir, because it was a party question it was voted down aga.inst us; and, Sir, 
the reason why we had to restore that cut was that the money was required 
for the most part for houses that were already being built. Sir, when af; 
the bidding of my Honourab:le friend Mr. Mehta himself this Assembly takes. 
action of that kind it does not lie in the mouth of this Assemblv to com-
piain that we exercise our reserved powers to set the matter right. 

Ill. A. Bangaswami Iyengar: You did not do it in respect of the Security 
Printing Press, Sir. 

nw Honourable Sir Charles Imles: The Honourable Member made great 
play of the question of the Rates Tribunal. I do not know 'Why the Hon-
ourable Member wished to bring up that question on this particular occa-
sion. There are several motions, he himself has got a motion down on the 
paper about the Rates Advisory Committee, ~ which the matter could be 
fully discussed; but, Sir, he accused me of making a deliberate misstate-
ment. (Mr. Jamnadas M. Mehta: "Not deliberate.") Well, a misstate-
ment, and I am not in the habit of allowing myself to be accused of making 
misstatements. I propose to show that it was the Honourable Member 
who is making a misstatement. Now, Sir, the first time this question of 
this Rates Tribunal came up in the Central Advisory COUl[lcil was in JUly 
1923. I will read the extracts of the minutes of the seventh meeting. I 
will read the first part : 

.. After discussion of the memorandum put up by the Railway Board it was ~  
(1) that a Rates Tribunal should be const.ituted, and (2) that until suflicient expenenC& 
is gained to enable the Railways .Act to be amended, the Tribunal should be an 
inveatipang body only to deal with the· aubjlK:tl mentioned in paragrapb 8 of tba 
memorandum. " 
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Then, Sir, the question came up again. (Mr. Jamnadal M. Mehta: "That 
is all ancient history.") IwiBh the H~l. Kember would liaten: to 
me. The matter came up again on the 8th March, 1925. Here I have the·, 
minutes of the meeting: 

.. Thp. next question taken' up for discusaion was the proposed Rates Tribunal. 
'Sir Charles Innes read tlie minutes of the meeting 'of the Central Advisory C-ouncil 
iIi July, 1923, bearing on the subject;. The memorandum now plaoed before the 
<:entral Advisory ,COuncil showed t.hM certain Railways· bad taken obje.:tioll. to the 
proposal that the Rates Tribunal should be empowered to investigate the question 
whether rates were reasonable per /Ie." 

'That question, whether rates were reasonable pe, Ie was No.2 in the lin 
<of proposed functions for the Rates Tribunal put up before the Central 
.Advisory Council. . 

.. After considerable discussion, Sir Charles Innes moved the following ResolutioD 
that a Rates Tribunal be constituted with the limited functions proposed iu the 
Railway Board's memorandum for a period of three years." 

Mr. Jamnadas Mehta moved the following amendment: 
.. In "iew of the doubt whether the Rates Tribunal will really be useful if item 

"2 be eiduded, further consideratiou of the subject should be postponed pending a 
lurther reference to the Secretary of State." 

Now, Sir, that further reference was made, and we got the exact point 
fiet right; we got the question whether the rates are reasonable in them· 
fielves re-inserted among the functions of the Tribunal, and that is why we 
went ahead. The Honourable Member says tha.t he has been taken by sur· 
prise. Sir, I do not know what he is talking about. He said that last year 
the Assembly moved a cut which showed their views. Let me Tead what 
the Assembly said. I explained perfectly clearly what the position was, 
and this iQ how the debate ended up. 

" Mr. R. K. Shanmukham Ohetty: Are we to understandl 6Ir, that the GovernmNlt. 
have come to the couclusiou that even if a Rates Tribunal 18 to be appointed shortly, 
it will be merely an investigating body and not a Statutory tribunal as contemplated 
by the .Acworth Committee! 

The llonourable Sir Oharlu Innell: I am not quite sure whether the AClfOrth Com. 
mittee did contemplate a 6'tatutory tribunal. But the idea of Governmeut is to 
start in the first instance with an investigating body, not a Statutory body. 

Mr. K. C. Neogy: Bir, in view of the statement made by the' Honourable the 
Commerce Member, I do not propose to press this motion." 

Now, Sir, I do not know if the Honourable Member can say that this 
decision bas come to him as a surprise. 

lIi[r • .Jamnadas K. Mehta: I think the Honourable Member should Bay 
what ~~ e e . after the reference ~s advised by the Central Advisory 
C l~tee. DId he call for any meetmg of the Committee? 

~e H a~le Sir Charles Innes: No, Sir, because we thought we had 
earned out ~  Idea. In any .case, the Honourable Member ~as no right 
to say that he IS taken by surpnse now because after the explanation I gave 
last year the motion for the cut was withdrawn. 

:Mr. A. Rangaswami Iyengar: May I know, Sir, whether. 

lIr. Preatdent: The Honourable Member is noli willing to give way. 



The JIoDourable Sir Oh&rl .. 1nD .. : The one thing for which I have.lIOma 
~atit e for my Honourable friend Mr. Jamnadas .Mehta is that he. baa 

.dropped the old thread-bare argument of grievances befO!'e supplies. 
Pudlt .otiial .ehru (Cities of the United Provinces; Non-Muhammad-

an Urban): It is coming up presently. 
'!"he Houourable Sir Oh&rlaa lnDes: I take it that Diy Honourable friend 

.is going to bring it up. 
PaDdit. KoWal .8bru: Yes. 
The Honourable Sir OhRlaalnDaa: Then, Sir, I might possibly deal with 

it at once. I can imagine, Sir, in the furness of time, when the battle for 
;Swaraj has been lost or won, my Honourable friend Pandit Motilal Nehru 
:being addressed by his son or perhaps by his grandson in the ll ~  
words: "Daddy, what did you do in the great War?" My Honourabie 
friend Pandit Motilal Nehru will say, with pardonable pride, "I heiped to 
throw out the Demand for the Railway Board". It will be a very startling 
. announcement, and his son will say "What on earth did you do that for"? 
Then my Honourable friend, Pandit MotilaJ Nehru, will put forward the 
mystic formula •• Grievances before supp'lies". It will need some expla.n.a-
tion, and eventually the boy will say "Well done, hoW' splendid! How did 
they get on without a Railway Board?" Then of course my Honourable 
friend Pandit Motilal Nehru will have to render a long explanation, he will 
have .to admit quite frankly, that this device of bringing pressure to bear 
upon the executive did not exactly work under the constitution which we are 
now working, because the long-headed statesmen who devised that constitu-
tion made particular safeguaros against that particular device, and the 
Honourable Pandit will have to end up by saying "They got their Railway 
: Board in spite of all, they had their Railway Board all the same". Then, Sir, 
the small boy will again say "Why did you do it then?" Now, Sir, had my 
:friend been a rough and stem Englishman like my friend here, the Leader 
'of the House (Laughter), I beg his pardon, I forgot, I mean a warm-hearted 
Englishman like my friend, the Leader of the HOU8&-he would undoubtedly 
have beaten the small boy at this stage, because warm-hearted Englishmen 
do not approve of a long string of inconveaient questions. But. Sir, the 
Pandit, being the Pandit, will explain why he did it. But, as I have shown, 
it is incompatible with the present constitution. It is a device that does 
not work now. All t.hat you can say for it now is iha.t it is rather more a 
theatrical way of expressing displeasure than of making a formal cut. That. 
is one side of the question. On the other side, you have to remember the 
fact, that if you carry this motion, which is ~ . 1 on the paper, there a.re 
46 othe.r m0t.!0ns for reducing Demand No. T, and you will prevent the House 
from dlscussmg those 46 motions. 

lIr. A. Rangaswami Iyengar: You cannot proceed that way. We will 
not be misled by that kind of thing. 

The Honourable Sir Oharles Innes: That will be a certain amount of balm 
"in Gilead for this side of the House, for we shall be spared the trouble of 
replying to those extremely numerous motions. 

Kr . .Jamnadas ](. ](ehta: Then vote for it. 
The Honourable Sir Oharles Innes: What I wish to put to the House is 

-this. Is it in the public interest tl1at you should express your displeasure 
<>f these autooratic and arbitrary gentlemen who sit behind me, the Railway 
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Board, and myself in this way, or whether you should discuss these ques--
tions, some of which I am free to admit are questions of great public im- ' 
porlance? That is. a point which my Honourable friend PaQd:j.tMotila:l 
Nehru will no doubt take into account. 

Mr. Jamnadas Mehta then went on to say that the Railway Board is. 
irresponsible. Is that the fault of the Railway Board? It is the fault oL 
the Governor General in Council, if there is any fault at all. It is not the 
fault of the Rai-lway Board. And in any case, are you going to remove that 
irresponsibility by taking action of this kind? If that is the view of my 
Honourable friend Mr. Jamnadas Mehta, I assure him that he is labouring. 
under a very great mistake. If he takes this action he will not embarrass .. 
us one little bit, but, Sir, he will prejudice his own cause. 

It will take too long for me, Sir, to go into the indictment of the Railway' 
Board which has been made by Mr. HussanaUy, Mr. Neogy and by one or 
two others. In particular, I do not propose to take up that question or 
the hidden hand-the hidden capital, to which Mr. Jamnadas Mehta reo. 
ferred. I shall leave my Honourable friend Mr. Sim to deal with that 
point. But, Sir, I 'should like to join issue at once with my Honourable-
friend Mr. Neogy. His speech was the sort of speech which we are accus-
tomed to receive from the HonoUrable Member on railway matters. He-
has always been a 'disbeliever in separation. Mr. N eogy is one of those 
Honourable Members of this House who absolutely refuse to believe by' 
the lessons of experience. He absolutely refuses to believe what is writ-
large in history. It is distinctly written in Sir William Acworth's own' 
book that if a democratic Assembly does attempt to go beyond its legitimate· 
functions and if it does attempt to interfere with and to control the. details 
of what Mr. Neogy called the complex matter of railway administration,. 
there can only be one result, and that is, that politics will ruin your rail-· 
ways and railways. will ruin your politics. That, Sir, has been the experience-
of almost every domocratic country which has gone in for State management, 
of Railways, and that is the reason why many a democratic country, which 
has gone in for State mailagement of Railways, has had to divest itself as' 
far as it can of the control by &:ven much more complete separation thanr 
we have adopted here. . 

I think, Sir, that Mr. Neogy has taken an entirely wrong view of the-
functions of local Advisory Committees and the Central Advisory Council. 
We have not instituted local Advisory Committees or the Central Advisory: 
Council in order to introduce a sort of Soviet Government in respect of 
railway administration. They essentially perform a limited function, the' 
function of advising the Agents and the Government on certain matters,. 
and within those limits I say-and I think nobody would contradict mEr-
that they are performing a most useful ~ ti . 

Now, Sir, I turn again to my friend Mr. Jamnadas Mehta. Mr. 
Jamnadag Mehta objected very strongly to the extension of the Lee Com-
mission concessions to Company officers. Sir, I regret there has been a' 
difference of opinion between the Government and the Assembly in this' 
matter. But Mr. Jamnadas Mehta has got to take it from me that after' 
considering the Resolution or the amendment which was passed by the-
Assembly (which was lost by one vote) we came to the conclusion quite. 
definitely that we could not fairly withhold from Company officers conces.-
sions which we bad given to corresponding officers in State Railways. 
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)fr. "&mUMas II. Kehi&: Two wrongs do not make one riih •. 
'the Bonourable- Sir Oharles Innes: Mr. Jamnadas Mehta 9&YS that OW'-

action was not copsistent with the commercial management of our Railways. 
I deny that statement absolutely. No business man who gives proper' 
thought to his business would willingly make a large body of his servants,-
discontented in the manner desired by my HOll{>urable friend. Let not Mr.-
J amnadas Mehta talk to me about the commercial management of the Rail-
ways with regard. to the extension of the Lee concessions for in the very 
next breath he went on to demand that an Indian should be appointed to-
the Railway Board qua Indian. . 

lIr. "amDMas •• Kelaa: I said that there are fit Indians if you cast 
your eyes around. 

The Hmaourable Sir Oharles Inn .. : Mr. Jamnadas Mehta's second reason-
why he asked this House to throw out this Demand entirely was that no 
Indian had been appointed to the Railway Board.. 

1Ir . .Tamnadaa II. lIehta: Even though there are fit Indians. 

The Bonourable Sir Charles Innes: And, Sir, let me deal with that·. 
last point_ I have first been accused that I did not carry out what I may-
call the appendix to the convention. I wish to clear myself of that charge 
absolutely and r wish to refer the House to what I said when that con-
vention was passed. I said: 

.. As regards the Railway Board, we have already recruited Indians for the staff-
of the Railway Board, that i>l, for the appointment of officers attached w the Baihrar 
Board, and I hope that we shall be able to continue this process. • • 
Ab regards the Members of the Railway Board, I cannot bind myself to dates, as it 
must take time before there are Indians of the requisite standing and experience in. 
the Railway Department for appointments to the Railway Board." 

)fr. A. Rangaswami Iyengar: What about your colleague's pledgp.? 

The Bonourable Sir Oharles Innes: It has been asked, .. Is t,here no-
Indian' in the whole Qf India who is fit for this appointment 1" Sir, the-
mere making of that statement shows absolutely entire ignorance of the-
way in which appointments of this kind are filled up. I am quite pre-
pared to admit that when we were considering this question, Sir Basil 
Blackett and I did not take into account the claims of, say, Mr. 
P-ochkhanawala, the Manager of the Centra.! Bank of India, nor did we 
take into account the claims of that eminent financier, Mr. Jamnadas: 

-Mehta himself. 

)fr • .Tamnadaa .. lIuta: I am no applicant, I can assure you. 

The HonoUrable Sir Charles Inne. : A ppointments of this kind are-
filled from men in the service, either the Indian Civil Service, that service" 
to which Mr. Jamnadas Mehta paid so generous a tribute, or from the 
Accounts Service of the Finance DepartmeDt. I do not suppose that the-
men in the running for an appointment like that are more than could be 
counted on the fingers of one hand. We had to choose between those men. 
Let me read the considered pronouncement of the Government delivered 
by the Honourable the Leader of the Ho.\lse- in the Council of State on the-
2nd March, 1925, and these, I want the House to observe, are the principles 



LBGJ8LATIVII ASSEllBLY. [28BD FEB. 1926. 

[Sir Charles Innes .. ] 
which we try to follow in the Railway Depe.rtment and other Departments 

,of the Government. He said: . 
.. What u offered to the new recruit, whether Indian, European or of whatever 

. race, is a career open to talent and, once admitted to the public service, his ~~ 
lie in his own hands. He must not rely for advancement on favour or favountlsm 

:but on his. own industry, energy and capacity. Promotion must go by merit, and 
. selections for posts requiring special qualifications must be determined by a strict. 
regard for the necessary qualifications and the general public interest. .As regarda 
·the existing members in the services, I take this opPortunity of making it clear that 
Indianization w;ill not be by the door of supersession." 

That, Sir. is the principle we follow. We have considered the claims 
-of a few officers, and of these few officers, we decided that the particular 
: gentleman whose name Honourable Members know is _the best man to 
succeed Mr. Sim and we appointed him. Sir, I believe that in their heart 
-of hearts they know that, if I had done. anything else, I should have lost 
whatever respect this House may have for me. I believe the House would 
have recognised me to be a coward if I had passed over the best.' man for 

'. the House in order to surrender to political opinion in this House. 
1Ir. A. B.aDgaswami Iyqar: So many Indians rot 
'I'he JIonourable Sir Oharles 1DDeI: It may be a point of honour with the 

HDuse that they should have an Indian in the Railway Board. I can only 
reply that it is a. i~t of principle with me that I am ~ i  to take the best 

: man in the Railway Board, that is, from the services. 
Mr. ,Jamnadas M. Mehta: I ~a s are better than your best. 
The Honourable Sir Obarles Innes: I do not think that this House caQ 

really complain that we have not advanced in this respect in the last year. 
We have, as the House knows, under the Membel'9 of the Railway Board, 

·5 appointments of Directors. Those are the biggest appointments under the 
. actual Members of the Railway Board. This time last year there were no 
Indians who were Directors in the Railway Board. At the present time 
we have two Directors, Mr. Hayman and Mr. Datta. Gupta, one ,Director of 
Finance and the other Director of Esta.blishments. I wish to make it per-
fectly clear that we appointed these two gentlemen to these two posts not 

. because they were Indians but because we were perfectly satisfied that 
they were the best men availa.ble for those posts. 

Sir, Mr. Jamnadas Mehta said that all my figur!,!s in regard to Indianiza-
tion were misleading. They are not misleading. If you take State Rail-
ways--I am leaving out of account the East Indian Railway and the Great 
Indian Peninsula Railway which we have just taken over-this is the reply 
to a question which was asked the other day as to why we did not intro· 
duce the Indianization policy recommended by the Lee Commission on t ~ 
1st of April, 1924. If you take the last five years, on these State Rail-
ways over 50 per cent. of the vacancies have been filled by Indians and if 
you exclude department.s such as the Loco Department and the Carriage 
and Wagon Department, where we have no facilities for training Indians in 
India at the present time, the proportion of Indians appointed to vacancies 
in those Railways amounts to 65 per cent. Thos.e are not the figures for 
last year or two. Those are figures for the last five years. I doubt whether 
there are many other departlIJents that can claim a record of that kind. . 1 
put it to the House that you cannot measure the progress of a policy of 
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Indianization by six monthly periods. You mus& give .ti ~ for that policy 
to work itself. Our vacancies every year only amount t;o 3 or 4 per cent." 
of the cadre. That shows the limitations. within which we have to work. 
We must give time for that policy t;o work itself. This reminds me of the 
time when I was Collector of Malabar many years ago. I was extremely" 
fond of the district, and it was always my fear that my five years.as Collector-
of Malabar would pass without my having done anything of permanent value" 
to the district. I remember, Sir, how I used to spend long hours in 
writing skilful letters to Government and trying to get money for a bridge· 
here or a bridge there or whatever it might be. But, Sir, progress seemed" 
very slow. But one day, in going thrOlLgh the records of my office, I came 
upon an old report by Sir Clements Markham. As "the House may know,. 
he was the first man to introduce the cinchona tree into India from Peru. 
That was in the fifties and some few years later he came on a pious pilgrim-
age to what he called the cinchona hills in the Malabar Wyanad and Nilgiri 
Wyanad area and he wrote a report. After fifty years I came across that· 
report with a map attached to it, and I looked back on the progress of" 
that part of the district over a period of fifty years. Flourishing townships, 
existing in my time did not exist at all in his time, and I could see that 
we had built new roads and new bridges everywhere and I could see at a \ 
glance all that we had done for the district during that period. And that; 
seems to be the way in which we have got to look at this question of" 
Indianisation. I submit that it is perfectly useless every six months to 
come to me and ask: "What are you doing here, what are you doing' 
there?" I submit that you have got to take long views on a matter of this' 
kind, and when the House does learn to take long views it will be found-
that we on the Railway Board have done our part in this matter. I hope-
that the House will not accept this motion. 

Pandit Kotila1 B'ehru: Twelve months ago I haa the honour to mOT .. ' 
a motion like the one which is now before the House. I then went some-
what fully into the constitutional aspect of the question and gave reasons" 
why in the circumstances in which we found ourselves it was not oniy" 
our right but our plain duty to throw out the Demima under the head; 
II Railway Board". r then relied upon the principle of II grievances: 
before supplies' , which I am going to do again to-aay in spite of the" 
thunderbolts of my Honourable friend, Sir Charles Innes. Shortly puf," 
our case was that the Railway Board had betrayed its trust, that it had 
committed what may aptlv be described in the langullogJe of lawyers 8S 
acts of malfeasance and misfeasance in relation to the subject of the trU'lt. 
A long list of grievances was put befote the House, some by me and 
others by other speakers, and a strong case was made out both on the 
ground of irresponsiblIiiy of the Railway Board and in support of the 
principle which I relied upon. The motion was defeated. The SWaN]. 
Party voted for it en bloc but the Government carried the day liy the help· 
of the other Members of this House. Now, Sir, after twelve months the· 
same question bas again come up for the consideration ~ the House and' 
I do hope that the point made by the Honourable Sir Cliarles Innes that 
the principle that I relied upon then did not and can noli apply to the· 
present motion will no£ miRlead any Member of the Rouse. I am at 
liberty to give such reasons for my contention as appeal to me. I am at· 
liberty to ask the other Honourable Members of the iHouse to agree with 
me. They are at liberty either to agree or to is ~ee with me and for their 
oWn reasons to throw out this Demand as it Qeserves to be from every 
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']JOint of view. While, therefore, I rely upon the principle, I do not ask 
-the House_ or those who -wish to vote for this motion for reasons of ihell' 
--own to coInmit themselves to the principle. On the last asi~  the 
-,Honourable Sir Charles Innes rose to make his reply and began by citing 
Tennyson. I am happy that we ha.ve not been e ~le  by any recitations 
this morning. He gave no answer to the formidable list of charges that 
"Was brought against the Railway Board. What he said was that it was 
:8 meaningless gesture. Why? Simply because it rested with the Gov-
-ernor General in Council to restore the grant under the Railway Board 
and the same consequeI,lces would follow as if we voted the Demand. 
Then he threatened me with the battle of Allahabad. He drew a graphic 

-picture of His Excellency the Commander-in-Chief at the head of his 
'battalions meeting the unanned and disanned Swarajists in the field of 
Allahabad and he said that unless I was prepared to give battle and to 

,defea.t the Commander-in-Chief it did not lie in my mouth to rely upon 
-that principle, i.e., upon the principle of "grievances before supplies" ... 

The HODDarable Sir Oharles !nnes: May I just interrupt the Honour-
-able Member. I said: "His logical course would be for the !Honourable 
Pandit to retire to Allahaoad . . . _" 

Pandit Jloti1al1l'ehru: And the Honourable Member has again pointed 
,out the logical course . . . . 

Mr. T_ O. Uoswami (Calcutta Suburbs: Non-Muhammadan Urban): 
-Is that the corrected speech? 

The Honourable Sir Oharles lnDes: What I said. then. 
Pandit l ~ Behru: I was -quite ready to meet all.the forces of this 

JDighty Empire and I am now quite ready to meet the forces of this 
mighty Empire which has grown mightier since, No such threats will 
.deter me from doing my plain duty. As for the logical consequence I 
':have pointed out more than once in this House that in a free country the 
.logical consequence of such a motion would be different. But in this 
country, where you have- got a mock Parliament, where you insist on Jur 
lo11owWg ,the procedure -of real Parliaments, we can only bring our grievan-
: ces under one or other of the well-known heads of procedure. I went into 
this question at great length on the fonner occasion and. I do not propose 
to tire the House oy repeating any of those arguments. But as I pave 
• already said, while I stand finnly upon the principle, I do not ask the 
House to commit itself to it. You have to see what is the real nature 

-of this motion, whether it deserves to be voted for or whether it ese v.~s 
. .to be voted down. Whether you call it a strong protest or whether you 
~all it the- refusal of supplies before redress of grievances, it comes to the 
same thing. 

Then, what ,was his other ground last yearr I am reminding the 
House of those grotillds because the Honourable Member has said nothing 

-new this year. He said that the carrying of the motion would· imply 
that there would be no discussion on the many important questions that 
-had been raised by the other motions, as if any amount of discussion. on the 
-most important points- in this House has any effect on the Government I 
. What followed ha.s shown -the futility of discussion .. The motion having 
-been defeated there was discussion on the other points and ilhe history of. 
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the last twelve months will show how the Honourable Member hiInseH 
~  ~e ~~ e t of ~ he is a distinguished Member benefited by 
.that discus810n and how India as a whole benefited by it. 

~e  to.day, ~  we ~  that Sir Charles Innes flakes a plunge into 
.1utunty .. He peers Into commg ages with a prophetic vision and imagines Q 

e ~ve sati  between myself and ~  son and my grandson. He says that the 
_Railway Board would then be gOIng on as it is now and that my grandson 
would ask "Why is it that you my grandfather raised this objection" . 
.and 80 on .. If ~  friend ~ permit me to ~e a similar prophecy in 
:regard to him, hIS son and his grandson, I can pIcture to my mind a time 
when the Railway Board is entirely manned by Indians, and my' friend 'a 
,grandson asking 4im "My dear grandfather, why on earth did you oppose 
-the motion which was based upon the appointment of Indians to the Rail-
way Board? How did you possibly think you could resist the demand". 
Well, Sir Charles Innes (I hope it will not be from an invalid's chair but 
-standing upright) will say to his grandson "I did it because they adopted 
the wrong method. They did not adopt the right method. They did not 

·-do this, that and the other". The grandson would say "Well, never 
mind the method, why did you not do the right thing?" Well, the 
answer will probably be that he was ~ a free agent, that he was oniy 
-one member of a Government that consisted of several others and that he 
:hoped that his grandson would do better than he did. 

Now, Sir, that would be the time when I hope also that instead. of a 
.rough Englishman as a Home Member, we will have a polished Indian in 
.his place and things will be very different from what they are now. As 
for the method, as I have already said, I will not l.ake up the time of the 
House at any length and will not repeat the arguments. They are all 
there in -my former speech. I will simply say this, that you have to 
judge between Sir Charles Innes and my friend Mr. Jamnadas Mehta 
'Who has moved this motion on the strength of facts and arguments with 
which we all agree. Whatever principle they fall under, you have to see 
-Whether there is anything in the defence put up by Sir Charles Innes. 
N ~  Sir, here we ar-e at the end of twelve months. I will not go into 

the various items whicli form the subject of the other motions but I shall 
'simply enumerate some of the more important ones. When we met last 
.to consider this Railway buaget, no decision had been arrived at about 
·the Lee CommissIon and yet a sum of 26 lakhs was included in the Budgat 
-fu anticipation of that decision. It was then said that it was bound ;:') 
eoms in the course <Of the year and therefore -provision must be made. 
When it was point.ed out -that it was no use asking for the money until 
·the decision had -been n.mved at, bv a. show -of sweet reasonableness my 
friend consented and said "All i~lit  wa shall put up a Supplementary 
'Demand when ·the occasion arises". A Supplementary Demand was _put 
-'before lis the other day. It was not for 26 lakhs but for 37 lakhs_ It 
was refused bv this R~ se and we have now been infonnad by my Hon-
-Ourable friend- that it has since been restored bv the Governor General in 
-Council. Now. that, as' Mr. Jamnadas has contended. is unconstitutional 
-on the part-of the Governor General. A distinction has been made between 
'the powers of t ~ GovernoT General in. Council and those of the Govern:n' 
'General based upon thfl rlifferent provisions of the different sections. To 
-my mind, theTP is no rlifFerenP.e at 1111. It is simply 8 question of an 
~a eal from Philip rlnink to Philip sober. 'rhe -Government is the same 
-:and the Governor General supplies the Sober element in the rest of ~ e 

I 
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Government. But it, makes really no difterence. It ·was unconstitutional 
because I say that no member of 'the Govemment can take it upon him-· 

,&elf to .say that the Governor General was unable to carry on, his functions . 
. without the Lee CommissIOn recommendation being given elect to. What 
did they expect? Did they expect that if the concession was not extend-
ed to the railway officials they would all resign ina body? And why 
should they resign? Are they not bound by the terms of their contracts-
of service? Werethey.not boundby those terms as anybody else is under 
a valid OOIltract? It is· one thing to say that they deserve increases if 
the concern in which they are employed is a prosperous one by way of 
bonuses and things of that kind, but when it comes to a sum being granted 
which has been refused by the Assembly, it can only be done if you make· 
out a case that the Govemor General in Council has come deliberately 
to the opinion that unless the amount which has been refused by, the, 
ABBembly is restored by him he will not be able to carry on his functions .. 
Then, there are the other things, Indianisation, the Rates Tribunal and 
the locomotives. A gentleman called Mr. Chase was sent out to make 
investigations and report. That report has not yet seen the light ()f day 
and in the meanwhile what do we find. Orders for no less than 89 loco-
motives were placed in the hands .of European firms. Then there.is the· 
Workshop Committe&- On . wlUch . De.. Indian could be foUDd fit enough t.>. 
act. That certainly did not require an Indian of very great special 2X-
perience. We simply want s e e es~ ti  us to be on the spot 
to see how things are being carried on. tHe need not necessarily be tl 
railway expert and surely there are any number of. Indians who can per-
form this function. All that has been done is a reduction in the fares and 
in coal freights. That, I submit, on the figures in the Budget itself i'~. 
the most niggardly reduction that could possibly be made. There ilil 
certainly room for much greater reductions than have been made but we· 
bave to swell the reserves for what purpose, wo do not know. In one, 

breath it is said that the Railwavs are a commercial concern, 
1 1'.x. and in the other breath what is claimed is that they must be 

fed by taxation and not by their own income. Iof ihe Railways are a com-
mercial concern, by all means depend upon your income and increase your 
reserves, but do not increase the taxation which you levy in the form Of 
freights and fares, and do not go 00 increasing it further from time to time. 
However, Sir, I am not going into these grievances. It is enough for me· 
to say that the Railway Board nas not at all improved .since last this' 
motion was before this House. On the contrary it has persisted in its 
wasteful career as before. On, the last occasion mv friend Sir Charles 
Innes found a stout champion in my friend Mr. Jinnali, who gtenerally 
came to his aid and said, ;'Now we must not be so hard on him; it was' 
only in September preceding that the convent,ion was arrived at between 
the Government and this House; we must give him some time". What 
Mr. Jinnab said was: 

.. We, this Assembly, 'were a party to a convention between ~ e Government and' 
ourselveS. That was' only last September .. Under that conventton-I do not wiBh 

. to read the terms because. they must be fresh in tbe minds of Honourable Member_ 
but under that convention we ~ t the railway administration under an ·altogether· 

'different category. The railway administration was intended under that convent.ion 
~ 'be oommercialiaed, and we with the consent of the Government aoo1)ted ihst 
ClJD.vention in whicb all the points which we now complain of were embodied, namely, 
IndianiZlltion, an Indian - :Member on the Baoilway Board; all these matters were· . c1isca-a only &s I'IiceatJ,. 'u &pt.ember last." . 
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And then he goes on to sny : 
.. I entirely agree that there are innumerable grievances, in fact the grievances 

have accumulated, as Pandit ~  ti  al Nehru himself pointed out, they have 4ccumu-
lated for more than a quarter of a century. (A Voice: • For more than three quarters 
of a century.')  Now, what is the good, Sir, of raking up that old history, bare as 
it is. Now,  give the Honourable Sir Charles Innes or his successor a chance under 
this conention and then le~ us' see, and then apply your spur (A Voice: 'Mercilessly') 
a5 mercilessly as you ~all.  

Now, Sir, I do hope that my friend lIr. Jinnah, who is in the House, will 
now agree at the end of 12 months that my Honourable friend Sir Charles 
Innes and the Railway Board have had a very 'lair chance indeed. An 
Honourable Member: ou had to give his successor a chance. ) That 
is true. r was ust going to congratulate my friend Sir Charles Innes that 
he himself is present here and not his successor.  I never thought that 
Mr. Jinnah meant that after Sir Charles Innes had served out his term 
and probably had obtained a few extensions of serv;ce which he so richly 
deserves (Laughter), then his successor would still have ;l chance of show-
ing what he could do for us.  I do hope that :Mr. Jinnah was not looking so 
far ahead.  How'lver, we have here a period of 12 months between that 
debate and this and here we know exactly what the Rilway Board have 
• done. We have on the one hand the same old grieances, the same old 
complaints, and on the other the same old explanations and the same old 
excuses.  The  time is ripe  for applying the spur mercilessly.  I submit 
t  a~ on whatever ground ;rou put it  it is now a question on which there 
can be no difference.  There can be no ustification for this House to vote 
for this grant, and I ask all Honourable Members,  who wish to deal with 
the merits with fairness, to vote in favour of the motion.  (Applause.) 
JIr. B. Venkatapatirau (Ganam cum Viagapatam: NOB-Muhammadan 

Rural):  Sir, if nothing has convinced Indian Members  to vote for the 
motion moved by my friend Mr. Mehta, the speech of Sir Charles Innes 
should have convinced them. I humbly ask him whether he could dare 
make such a speech either in South Africa or Australia or Canada and 
tell them there that he could not find a single South African, or Canadian 
or Australian fit to be appointed to a post on the Board and that he had 
to select men from other parts of the world.  Would  his position be worth 
an hour's purchase  Now  I submit, Sir, as my leader has said last 
year, the Railway Board .and especially the Member for Commerce requires 
some spur; nnd as Pandit M:otilal  Nehru  has pointed out, this is the 
fittest occasion for us to give him such a spur. What is the fault of 
the Railway Board which has compelled the moving of this motion 1 May 
I ask him what have they done with e  e  e  ~e to stores purchase 1 Eyen 
though the Governor General in Council ilSued a circular to them that 
they should purchase indigenous articles and encourage the Indian Stores 
Agency by purchasing from tliem, may I ask them whether they have 
at all utilied the Indian Stores Agency in purche.sing Indian articles 1. 
And they know why they have .not done it. It is because they want to 
exercise the liberty of purchasing themselves. :And with  reference to 
Indianiation what has been done In the Railway Finance Separation 
Resolution which we passed there is a clear clause added to that Re~l 
tion . to the effect that the railway services should J)e rapidly India.nIZed 
and that Indians should be appointed as Members  of the Railway Board 
as early ~s possible, and tIiat the purchase of stores of State Railways should 
be undertaken tbrough the organiation of the Stores Purchase Depart-
ment of the Government of India.  Can Sir Clement Hindley tell us whe-
ther he hilS. utilied the Stores Agency for the a~e of stCfes at all; 

o 
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[Mr. B. Venkatapatiraju.] 
or whj- it is only for 8 few lakhs when he is spending several crores in 
purchasing elsewhere? Can he give us any explanation why he has ~ e 
it? And in reference to Indianisation, have not they definitely promllied. 
ulld has not His Excellency the Viceroy stated himself that he has accepted 
that principle? This is what His Excellency the Viceroy stated: 

.• The Lee Commission had made recommendations 'JD this question which were in 
accordance with the general policy of His Majesty's Government as expressed in 
tile Preamble of the Govel'Rment of India Act, and before. the debate on railway 
finance in the Assembly the Government. of India had decided to ace8¢. these l'l!CoII1-
IIleiidations, whieh have the effect of pressing forward as rapidly as poaaibIe the 
extension of existing facilities in order that the recrnitment of Indians be adYallced 
as soon as practicable up to 75 per cent. of the total number of vacancies in the 
Railway Department as a ",hole." 

Xow Sir, you have given the Lee concessions from the 1st April, 1924. Can 
you tell us whether you have honestly fulfilled this obligation which yoU 
have entered into ann which His Excellency the ViceroY" has so pUblicly 
stated? Have you given 75 per cent. of the vacancies to Indians • 
in the matter of recruitment? Onlv the other day you came to us not 
only as regards the State Railways but the Company Railways as 
"'ell, saying that you are prepared to accept the recommendations of the 
Lee Committee and give the officers of superior services the highest 
salaries and allowances from the 1st of April, 1924. And though we refused 
to grailt it, His Excellency the Viceroy restored it. Now please refer to 
the recruitment made by several companies. Have they fulfilled the 
condition? Now, I ask, who is at jault in regard to these two matters.' 
Are we to go to His Excellency or the Governor General in Council for 
these two matters? There are so many matters in which we can find 
fault; for instance, with reference to the Rates Tribun!ll. Did it ever 
occur to the Railway Memoer that he should reduce the status of the 
Rates Tribunal to the position of an advisory committee? He has gone 
back to the old Act of England, forgetting that there was a subsequent 
Act, wherein clear provision was made in 1921, which was followed by 
the Acworth Committee and the speeches made by the Railway Member 
nnd the Government alwavs referred to it as toe Rates Tribunal. ThJ 
Rates Tribunal is ilot a mere Committee according to section 20 of the 
Railway Act of 1921 but a court t l~  the Railway Rates Tribunal con. 
sistitlg of two or three promihent members in order to deal witli thc 
several functions mentioned therein. They want to treat it as a court in 
England, a ilOuntl'y where th:e Railways are not their own, excepting a 
very few no:.v p1.ii'chased. On the other hand, in India most of the Rail-
ways .belOfig to tis and are paid for by the general tax-payer of India. 
Why should you not have a court which they thought it· necessary to 
have in ~la  and which you promised, which was recommended by 
the· Acwol'th Committee? They never stated that there should be on 
Advisory C i~ee. to ,:give advice to Sir Clement Hindley which we 
may .. a ~e t or ·reject. ?-,here must be ~ court and the provisions of the 
Act mdlcat? what t~  have to do. They have to dispose of questions 
of rates, dISputes WIth reference to undue preference and various other 
matters mentioned ~ e ei  variation or cancellation of through rates. 
modification or caneellation of existing rates, variation of "any ton payable, 
by traders and illl these things. Now, I ask, why should the Governmenb 
go back upon it? Did they ever hint that they were not going to appoint 
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:n Tribunal? Till it was announced, we did not know that we were' getting 
only an Advisory Committee. Sir Charles Innes stated in a reply tbat he 
would appoint a Committee. Is this what we have to expect, merely an 
.Advisory Committee? I do not agree with my friend Mr. Kasturbhai that 
the President should be only a business man because in England and other 
piaces they wanted a lawyer tQ be at the head of the Tribunal, with a 
railway business man as a member and 0. commercial business ID:an as a 
member, because after all a judge should be a lawyer, not Mr. Kasturbhai. 
Therefore, my submission is that, unless these three things, Indianisation, 
the appointment of an Indian to the Boa.rd and purchasing though t ~ 
Indian Stores Agency are carried out to the extent to which the Govern· 
ment have already committed themselves, every Indian Member should 
Tote for the motion moved by my Honourable friend. 

The Bouourable Sir AleuDder Kuddtman (Home Member): Sir, it 
'W8S not my intention to intervene in the debate this moming, but as the 
.debate seemed to be proceeding on lines of prejudice by the importation of 
conversations with grandehildren, it is essential that one who has no grand· 
children should address the House. I do not, I may say at once, propose 
to treat my Honourable friend the Pandit to any thunderbolts. I am 
ll.fraid my stock of thunderbolts was exhausted last week; I have none 
to·day. But I do wish to put one or two plain points to this House which 
it might possibly think are worthy of consideration. My Honourable friend 
the Pandit took out summonses for malfeasance and misfeasance against. 
"Sir Charles Innes. (Mr. M. T'. Abhyankar: "And nuisance.") Sir, I do 
not understand that procedure on nuisance; it may be better known in 
the Central Provinces. However. the Pandit had to make out a case .. 
First of all it was necessary for his case to establish grievances. Sir, he 
mentioned a list of grievances which I have no doubt my Honourable friend 
,rill answer in detail in so far as they are detailed grievances. But there 
were certain general grievances which he brought before the 
House. Reference was made to the failure to carry out Indiani-
sation. Sir Charles Innes dealt with that point very fully. 
He has pointed out that much has been done in that direction. May 
I also point out to the House that the motion now before it would· 
result in the abolition of the Railway Board and therefore you 
"Will certainly not promote Indianisation by passing that motion. Nor let 
the House be under any delusion because Sir Cha.rles Innes said that the 
Demand WOuld be restoiM that the Demand will be restored .. There are 
other members of the GovernmenL of India besidell my Honourable ie ~ 

a~ te . Sir, it would afHict me grea.tly if my friends on the Raihvav 
Board were all left without jobs. I am sure the House, with its usual 
generosity. would see that they are adequately treated. I cannot ima¢ne 
that the House really ~i es to is ~ e all these worthy persons. (An 
Honourable Member: Find other lobs for them.") Certainlv. but you 

~ l~ not get Indianisation in that way. The real point before the House 
IS thiS. Assuming that there are some grievances. I think most of us 
~el that much 'has been done for the Railways. of India for which this 

House and the people of India ou.g:ht.1o be grateful to my Honourable 
friend Sir ~ a~les Innes. lIe has done much to promote the wOrkiDg of 
that most Important De ~ t e t  Government. . On tlie other hand, 
if there are grievances of a nature which require detailed debate vou are 
blocking that very debate by passing the motion that is before the ':Eiotae. 

c :I 
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i~ Alexander Muddiman.] 
On the constitutional question too', I should like to say a word. I have 

said it Gefore, it may be, and I may have to say it again-I t s~ not:-for 
there are signs that this House is becoming so reasonable that It WIll be 
unnecessary. The constitution as it stands at present. contempla.tt:s two 
things, the grant of Demands ~  the .Assembly and I? ~ ta . Cl ~ 
stances restoration. If YOU reJect mam grants of thIS kmd involVing 
the dislocation of large portions of the machinery of the admi-
nistration-as you must always do by passing motions such as t a~ before 
the House-yoU force the use of the power of restoration. Now, SIr, that 
is not wise .• On the one hand the House becomes habituated to passing 
votes which it knows will not be carried out though in this particular ins-
tance it must not be too sure of that; on t ~ other hand, it tends to make 
the executive Government somewhat callous in using the powers of restor-
ation. I greatly desire-and I beg the House will listen to me here-l 
greatly desire that the exeeutive Government should not get into the 
habit of restoring grants. I greatly desire that the House should not get 
into the habit of rejecting Demands which force the use of the power of 
restoration. Now, that is"not a point I put forward in any light way. 
I put that forward very seriously to the House. If there are parties in 
this House who desire to work this constitution for what it is worth thev • 
must be with me on this. It is by building up conventions of this kind 
that we shall progress. The House must not reject grants in a wholesale 
fashion of a kind which would necessarily involve restoration or the execu-
tive Government will get into the habit of regarding restoration as a not very 
serious matter instead of only to be undertaken in grave circumstances. 
If you force the use of this power by throwing out grants of a kind which 
you know must be restored and will be restored, then you force the execu-
tive Government also to approach it. in a spirit in which I should not 
like to see the executive approach t.he position. You are impairing the 
constitutional integrity of Government. You are creating-I speak 
seriously-a feeling of levity as to the whole position. You will not 
advance the cause vou have at heart and you will lead the Government in 
the future to regard restoration as a normal thing. That is wrong, utterly 
wrong. This ~ t not to be done. (An Honourable Member: "You do 
not take us seriously. ") We do take you seriously. Do we not take you 
seriously? I am not now·concerned here to speak for the Railway Depart-
ment: that is in the vel""' safe ha.nds of my Honourable friend Sir Charles 
Innes. (An Honourable Member: " No, the Governor General in Council.'') 
I will illustrate what I mean from my own Depart1!lent. I have in a recent 
instance been put in a position, which ought not to have been the case, 
by the vote of one Member of this House. (An Honourable Member: 
"What is that?") What is that? That is section 109. Sir. The vote 
of one Member of this House left me in a position in which I am not at 
All sure that any Member in charge of my Department ought to have 
allowed himself to be left. That was entirely 'due to my respect for the 
vote of this House, and it is not right to say that Government do not 
take the vote of this House v~ seriously. . 

Sit', I have entered into a somewhat IODjler discussion. than I had 
intended. but I wish to bring the House back to this view of the matt.er 
that it you throw out Ill'ants of this kind Gove.rnment are forced to adont 
one of two courses-either we must let the railway Rdministration of the 
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country go to the devil,-I should say let it go to pieces-:--or we must 
exercise the power which we ought not to be forced to exerCIse. I appeal 
at any rate to some sections ofi this House to reject this \vrecking proposal 
~  support the vote. 

Mr. JI. V: Abhyankar (N"llgpur Division: Non-Muhammadan): Sir, 
with all his faults, the one person amongst those on the Governm:nt 
Benches whom I like is Sir Charles Innes; because he is a sundried 
bureaucrat from top to bottom and he has the habit of losing his temper 
(The Honourable Sir Charles Innes: "Never. ") and blurting out truths, and 
that helps us a long way. Honourable Sir Charles Innes so nicely explain-
ed to-day to one of the sections in t,his House the Government of India 
'i\et. which we by so many public meetings failed to explain to it. He 
has told the House to remember that there are such safeguards in the 
Government of India Act, that whatever the House does the bureaucracy 
nnd the Government will have its own way. That is one thing that he has 
made plain; that is one thing he has made clear beyond doubt in this 
House and I think every Indian ought to be thank,ful to him for it. Did 
you not hear the &t>eech of my friend, Mr. Raju? What does he say to-day 
'Sbout throwing out the grants which he did not say last ~ ea  

. The Honourable Sir Charles drew a picture of the leader of my Party 
and his son and gmndson. Pandit Motilal Nehru in return drew a picture 
of the Honourable Sir Cha.rles Innes and his son and grandson. I should 
like to draw, Sir, with your permission. another picture of the Honourable 
the Commerce. Member's son and grandson. himself included. 'When we 
have attained Swaraj-and let me tell the Honourable the Co'mmerce 
Member that people like him are helping us immensely to attain .it earlier-
'When we attain a ~  which will not be very long,' and then when he 
will have his grandson on his knees, the child will say to him "Grandpa, 
what cowards vou have been to disarm Indians and then to rule over 
them with all your military and arms". That will be the charge which the 
child will bring against him, and I am positive he will have no reply to it. 
I am positive that his son wIll turn round on him and say "What short-
'Sighted policies ~'  had been following in IndiA". He will say. "I did 
not mind you having robbed India because that was our aim, but you 
robbed her so flagrantly. so enormously that the robbery oould go on no 
longer". That is what he will sav. That iii what his son will say to 
"him. My friend the Commerce Member will look very small then in the 
eyes of his son and even that little child-his grandsOn. I implore him 
not to act in I\. fashion that will make him appear so small in the eyes of 
that little child.' . 

The Honourable the Commerce Member referred to this House as a 
democra.tic institution and lIaid that the greatest fault of these democratic 
institutions ~A  that if they tried to go into details, as they ought not to, 
the work was spoiled; and he t·hen referred us, as they-always do, to 
democratic institutions of countries in Europe and in other parts of the 
world and said that the Le¢slatures there never interfered witli the Gov-
ernment in matters of detajl. He forgot the fact tha.t the analogy was 
!alse, a~ ~  that it ?id nO.t hold good here. We do not wanti to go 
mto detmls. The one mam principle that we want here is that the Gov-
ernment shall be responsible to us. You become responsible to us and 
from that moment we promi!;le we shall not ao into one detail of the 
whole bllRiness. Do :vou forgE>t th:1t fact? Wh; 00 you hide it ~ "Vhy ao 
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[Mr. 1\1. V. Abhynnlror.l 
you run off at a tangent like that and shirk the real issue between you and 
us? You become responsibie to us and from that moment we shall cease 
to go into details. But remember, immecliately you become responsible 
to us the moment you go against our desires, you will be chucked out of 
this House: that very moment the Government will be chucked out of thIs 
House as unceremoniously as it deserves. That is the position we want 
to come to, and that is the position we are n.spiring to. 

The Honourable the COllmerce Member referred to the threatrical ways 
of expressing our displeasure; but the time will not be long when his ways. 
of trying to hold us down will be farcical, absolutely: farcical; and the time 
is coming for it; and he is helping us to bring tha.t time nearer. The 
Honourable the Commerce Member said that these were ~sti Ds li~ 
importance and ought to be dealt with and treated as such. We know it. 
Sir; nnd it is we on this side of the House who want to deal with them 
as questions of public importance. It is tlie Honourable the Commerce 
lIember who is dealing with them as questions of British importance, as 
questions of bureaucratic importance, as questions of autocratic importance. 
It is time he should cease doing so and mend 'his wa.ys. Times out of 
number we have told him that; but I know he will not listen to it, and 
I am positive that he will never listen to it unless he is made to lis~eD 
to it. We have been told, when we talked of Indianisation of the Railways. 
that Anglo-Indians and Europeans were by heredity fitted for them. Are 
they? Are there railway engines in their blood? Are there signals and 
stations in their blood, that it makes t e~ by heredity fitter than lndians 
for the' railway posts? What is it that they have in them? To-day you 
tum round on us and say that Indianisation shall not be by supersession. 
But may I ask you, how has Britishisation and Anglo-Indianisation oi th(; 
Railways t·aken place in this country? By what means has that been 
done? You say to us that Indianisation shall not be by the door of super-
session. Well, has not the BriMshisation of the Railways in this country 
been by the door of fraud? That is what you want You do not under-
stand what we feel; you say you will appoint the best men; that is a very 
good proposition in this country. Are not the Germans.· so far as science 
is concerned, far better than you? Why do you not appoint them in your 
own country, in England? You want the best men, is it not? Yes.· By 
best men you mean English people; by best men you mean British people. 
I do not admit it, mind you; but assuming that there are not the best 
people amongst Indians, that there are not people among us who -are cap· 
able of occupying the 'Posts that we desire them to occupy, well, let incap-
able people occupy· them. We .want Indians first, Britiahers afterwards. 
Do you not want Britishers first and everybody else aft-erwards in England? 
Do you not want that in Great Britain? Well, we want the same thing 
in our own countrv.· We shall suffer, not ·vou. If 'RailwaYIil are mis-
managed, who wiIi suffer? We shaH puffer. not you. What does it 
matter to you if we suffer? Do you want us to believe even now that 
yoU are in this country for our good, for our benefit? That theory hap 
exploded. You are here for your /lood Bt our cost. We know that your 
"nd our intE'resh; Bre ive ~e t  our heredities nre different; we Illso furihe;< 
know that our loss means necessarilv your /lain, and our /lain means 
necessarilv vour 10RS. There is no aenying that fact. One thinq jil'ained 
by us is the thing lost to you, RD/I one thinJl ~ li e  hy you is the thing 
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lost to us. I want to deal with this matter st ~i t  and I want this 
,House to look at the whole question from the most logical stm.dpoint. 
For God's· sake, do lIot get into the mood of argUing your case before a 
judge. SWllraj in no country was gained by arguments. And remember 
that it will not be gained in this country by ariuments. You_ think that 
you can argue your CRse well. You think. that your case is the best, you 
think that your case is a just one and you think that because it is a just 
one, you will win it by arguments. No, you will not do anytliing of the 
kind. Don't they know that your case is just? I tell you that they 
do know it, but it is not in their interest to deal with' .you justly. And 
I know that they are behaving like human beings. I do not blame the 
Government fqr the way they Ilre behaving. It. is perhaps most natural 
for them to behave in the way in which they do. Unfortunately some 
amongst us, in spite of looking upon them as human beings i ~ they 
are, look upon them as gods, which tlley are not, and which no human 
being is. That is where the whole trouble comes in. They have the power, 
:lnd I know that no human being wants to get rid of that for mere justice. 
I know it. (Lala Lajpat Rai: "That is the whole truth.") One thing 
that we must get is power better than theirs, ancl we can then put them 
down as they are putting us down nol", and itnmediately we get that 
power, we will have to deal with them. That is the way to look at the 
whole thing. 

Then, Sir, the Honourable the Commerce Member said that politics 
will ruin the Railways and the Railways will ruin politics. Well, Sir, we 
are not afraid of being ruined, we Rre not in the least afraid of it, because 
we have reached a stage, we have reached a limit, beyond which it is 
impossible for any human being to ruin us. You have done that {or us. 
When you are talking of the Railways, you are talking perhaps of your 
saloons and of the first class fares which you pay us and by whIch we travel. 
We may truvel in first class compartments, but, Sir, ,n' travel like dogs; 
let me tell )'OU plainly. it is nothing better than that. I see 11 waiter in 
the rt'stfiurllnt CRr, my own kith ,.nd kin, r. 1 .. ala admi, pa.ying better attention 
to Europeans than to me. I it~  that man. You have taught him all his 
life to look .upon you as gods. When I look into 3 restaurant car, I find 
that an Englishman, a Britisher, nay a white-skinned lUsn, may be even 
a German, your bitterest f'nemy, to fight whom you took our help aQd 
to which fight you referred "'hile alluding to the picture of Pandit AfotilaJ 
Nehru and his son and grandson,-you said fhat his grandson would ask 
him what part he played in the Great W .. l',--6\·en that German, because 
he is a white-skinned man, is treated better on our Railways and in every 
way in a manner highly superior to the one in which we are treated. 

Well, Sir, our blood boils at it, let me tell you, and as human ei ~ 
your blood also would boil at it if that treatment was accorded to you in 
your own country. Would it not? You talkea of, or at least the Honour-
able the Home Member talked of it,-I forget who it WfiS, but somebody 
talked of all those people sitting behinCl you and of the way they would 
vote. I tell you their hearts are wi£li us, and not with you. They are 
voting with you because they are attached to you by golden hooks. they 
cannot help but vote with you. I know the interior of their heart, I have 
seen it, I pity them. (Mr. Gordon: "Have you seen it 1") Yes, I have 
seen it, Sir, as much as a human being can see another man's heart. 
'I'heyhave laid it threaa bare befOl'e me nnd I have seen it .~ such. 
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1Ir. i eDt~ Will the Honourable Memter pleas& bring his remarks 
to a close? ' 

Mr .•. V. Abhy&Dk&r: Very weH, Sir. I know they are voting with 
the Government e a s~ of the salaries that they are getting from them. 
They cheer you because it pays them to cheer you. Nothing more than 
thnt. 

One last word, Sir, and I have done. The Honourable the Home Mem-
ber talked of constitutional ways and constitutional methods. But I shOUld 
like to tell him that we have no constitution. The whole constitution is on 
his side. Has nut Mr. Commercc Member, Sir, told us that the whole 
constitution of lIi.dia is on their side, and that if this House does what 
it desires to do, there are adequate safeguards, and that, that personage, 
that body, call it what you may, I mean the Governor General in Council 
will veto our amendment and eertify the grant? Well, the Honourable 
CGmmerce Member has explained the whole constitution to us so nicely 
to-day In one word, he has told us that we have no constitution, and 
that they have got the whole constitution on their side. . 

Then, Sir, the H ~ a le the Home Member said that we ought not. 
to make the Executive Government callous. Well, callous it has been, 
~iD  callous it will be. 'Ve do not want to make it callous. Our sole 
attempt is to make it reasonable if we can, and that is what we are trying 
to do. I hope we will succeed, I hope in the interest of the Government 
that we will succeed very soon by making it impossible for them to be 
otherwise. 

(Several Honourable Members moved that the question be put.) 
The Assemblv then adjourned for Lunch till Twenty-Five Minutes to 

Three of the Clock. 

The Assemblv re-assembled after Lunch at Twenty-Five Minutes to 
Three of the Clook, Mr. President in the Chair. 

1Ir. G. G. 81m: Sir, the latter portion of this debate has been carried 
0n in the domain of politics high and low, and I am afraid that the House 
will be somewhat impatient with me because I rise to intervene in this 
debate in order to explain a few dry details on certain matters raised during 
the discussion on the somewhat unimportant and dull topics of railway 
finance and this Railway Budget. I was somewhat surprised to find Mr. 
J amnadas Mehta, whom I am sorry, not to see' in his .place,· raising again 
the question of. what he called the .. hidden capital" of the R il ~. 
If I understood the H ~ a. le Member aright, his contention was that 
W( ~ t to add to OJr present railway capital, on which the State is 
entitled to get a definite return, all the losses that have been incurred In 
connection with. the Railways from the time Railways were first started 
in India and allow for these losses having accumulated at a compound 
rRte of interest. I l:elieve, Sir. that every Member of this House i~ 
perfectly well aware of the fact that in no country in the world has 'a 
pioneer railway ever paid its way from purely railway earnings. In every 
count,ry it has been necessary to subsidise the pioneer !railways. In this 
country the form which the subsidy took was this. Land was given free 
to the railways and they were guaranteed a minimum return on their 
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capital. The return was usually about 3 or 3t per cent. If it had 
been the· intention of India that every railway should pay its way from 
railway earnings from the very beginning, you would never have started 
a railway at all. The Honourable Member's contention simply comes til 
this, that because the railways were subsidised from the general revenues 
in the beginning, because Mr. Jamnadas Mehta's grandfather travelled 
-eheap, Mr. Jamnadas Mehta and his children should travel dear. 

Now, Sir, this figure of 200 crores, to which the Honourable Member 
referred, is a figure which has leen frequently referred to in various 
discussions in this House. It was referred to in the discussions with the 
Committee which dealt with the question of sep8l'a.tion. Mr. Parsons 
produced before the Committee a statement showing what the actual 
losses and gains bad been on Indian Railways from the beginning of 
time. He said tha.t these figures required modification before they could 
be correctly used even for. the purpose of the argument for which they 
were used: 

.. The whole idea underlying the argument IS that over a series of years the 
Railways should produce a return which will not involve a subsidy from the tax-
payer. If so, the expenditure on constructing and running lines which were built 
not to give a return but lor purposes of national insurance must clearly be excluded." 

He went on to point out that the losses from strategic lines alone 
amounted to Ii crores. Now, the House in agreeing to the convention 
definitely dropped any idea whatsoever of accumulating aU their losses 
at a rate of compound interest and adding it to their present capital. The 
House was clearly of opinion that that certainly was not the commercial 
method of handling the Railways. I do not suppose that any Member of 
this House imagines that allY company, with any commercial ideas in Its 
he.ad, would carry forward its losses from ye8l' to year and add them_ 
with accumulated interest to its capital and inform the general public that 
it proposed to carry on in that manner, selling its commodity at a price 
which would give l\ market rate of interest on this inflated .. capital ". 

The House not only agreed to the figures that have been adopt.ed for 
r.ailway capital but definitely decided that the losses on strategic lines 
should be excluded. I may mention incidentaUy that if Mr. a a ~  
Mehta's proposal were given effect to, the net result would be this, that 
the contribution to the State would have to be raised bv Rs. 10 crores 
and good-bye to any prospect of reduetion in at~~ and fares, at any 
Tate within the lifetime of this generation. 

There iSllDother point to which I wish to refer. Reference has been 
made to action which I myself have taken as Chairman of the Standing 
Finance Committee. I ;as very much astonished. Sir. to learn from 
Mr. Ne ~ that the Standin/! Finance Committee had not done very much 
work. He R!lid that t e~' had 14 meetings and to the very best of his 
recollection they never sat beyond four h&urS a day. It was to the regret 
of myself Rnd of my colleagues that we were unfortunately deprived of 
Mr. Neo/!y's attendance o.t many of these meetings, but I think. my 
r.olleagues will bear me .out when I say that many ~ these meetmgs 
tasted 8 hours a day. It may be that in the absence of Mr. Neogy th.e 
hours seemed long to me, but my recollection is that for several days, parti-
cularly a.t i,he meetings in B.ombay and Calcutta. we sat from 11 .o'clock 
to 6. In any case, Sir. I hope tha.t no Membl'lr of t.his House is lmder the 
impression that in working with the Committee I endeavoured to rush 
them, or to avoid giving any information which they desire •. 
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[Mr. G. G. Sim.] 
In this c,onnection I will now tum to something thnt Mr. RaI;lgachariar-

said. He said that he was under the impression that the Committee 
simply sat there and calmly accepted any proposals which I brought 
forward. Honourable Members are perfectly well aware that this COlll-
mittee is composed of members fully representative of all shades (If 

opinion in this House. If Honourable Members will look at the list of 
members of that Committee. they will see at once the absurdity of any 
one imagining that I can lead it by the nose. Take the list of members. 
present at the very first meeting. We had Sir Si'!I1Rwamy Aiyer, Sir 
Purshotamdas Thakurdas, Sir Darc)· Lindsay, Mr. Willson, Mr. Aney, 
Ma.ulvi Abul Kasem, Mr. Rama Aiyangar:, Mr. Neogy, Mr. JamnadaR. 
Mehta, Mr. Patel, and Mr. Samiullflh Khan, find for .any person to suggest 
that I should have been ca.pable of leading such a hody of men by their 
respective noses is to attribute to me a power of' grip. possessed by no 
mortal man. 

Then, Sir, :Mr. Neogy said that he wns very much surprised ~ find that 
the Railway Board. find the Finoncinl Commissioner in particular, had 
on several occasions actually sanctioned works or started works without 
the prior consent of the Standing Finance Commitilee 

Kr. :K. C. Beogy: I said "on one occasion" on Friday last. 

Mr. G. G. Sa: You soid .. on many occasions.". I am equally as'-· 
tonished to find Mr. Neogy making 'flny statement of tliat at e~ At 
the very first meeting of the Committee, Sir, in January last year, we 
discussed this very qWlstion at the instance of Mr. Neogy himself. I 
explained to the Committee the difficulties that we anti0ipated in getting 
a commercial undertaking like the Railwnys to fit into tlia- eonstitutionll-l 
control of this House and we fully discussed the maHer. 'lJiis is the 
record of the ee ~ s  

.. Mr. Neogy inquired whether the dh'4sioll of the total ~a t into several grant a-
restricted the powers of the Railway Board to make reappropriation from one-
demand to another. Mr. Bim explained that this would be the result, but that, as 
§tated in the lD8IIlorandum on the separation of the finances, since the railway estime.tes 
arl' mer.ely th., b.,st forecast that can be made in advance of the operations of the-
railways during a particular year, the Railway Board would continue to sanction 
-e,xpenditure in excess of any individual grant subject to· the liability of having to 
cJefend 'such action before the Standing ~'i a e Committee and the Legislative 
Assembly, and the Committee approved of this prOC64iure." 

I 

The Honourable Member is now proposing to condemn a procedure 
which he himself as a member of the Committee agreed was the only 
possible procedure for working the system. Sir, Honourable Members have 
referred to the lack of. coo.trol exercised \;y the House over the estimates. 
It has been my ambition and it was my duty as Chairman of that Com-
mittee to try and arrange matt6l'S in such a way that I should have a 
Budget presented to this House for the Railways that would have the 
support of that Committee, and I have done my utmost to give effect ~  
what I understood to be the intentions of. this House. The fact that we-
hawe been able to present to this House estimates everyone of which has 
approved by 0. Committee fully representative of this House surely shows 
that the cont.rol exercised by the House through that Committee is ~ 
very substantial one and far greater than the remarks of some H ~ 
~le 1I-Iembers would appear to indicate. 
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DiW&D Bahadur T. .a C~ (Madras. City: Non-Muhammadan. 
Urban): Sir, even at the risk of incurring some. popular 'odium, I must 
rise and say at once that I am not going to. give a silent vote on this. 
matter. I look: at the vote on its merits. What is the meaning of tlJis 
vote? I:j it that this House does not want the continuance of the Railway 
BOfud? That ill the ordinary meaning of the vote which anybody w-ill 
attach to it. We have our complaints, big and small, against the Execuo • 

tive Government of this country, but we are not. now. concernea with a 
vote about the Executive Government of this country. We are now COll-
cerned with a Department which is in charge of properties of vast value, 
which have great potential value for the future. Looked at from Lhat 
point of view. do we want a Board to manage that property or not? It 
is this House which v t~ solidly for taking up all these Rail ~ s under' 
State management. And what does State management import? It means 
that we have to employ some agency to look iUter this property, and the 
RaIlway Board is the only natural ageney which we would establish if we 
had Swaraj in our hands. (Pandit Motilal Nehru: "Not the. present 
Railway Board.") Not the present Railway Bgard, but you will have 
to establish a Railway Board in order to manage the property. If you 
want to condemn the Railway Board you must condemn it for its faults. 
I was rather surprised this morning at the change which has come over' 
this side. My Honourable friend Mr. Gaya Prasad Singh was the first 
Swarajist Member who rose yellterday and began by congratulating the 
Raihyay Board on its successful management of the Railways . 

Mr. aa,.. Prasad Singh (Tirhut Division: Non-Muhammadan): I 
must explain, Sir, that there was Bot ene word of congratUlation to the· 

-Railway Board in the course of my speech yesterday. 
DiwaD Bahad.w T. Jl.aDIachariIl: If it was not so, all right; at any 

rate, I got that impression. Any way taere was a feeling of satisfaction' 
and congratulation noticeable in the several speer-bes that were madp· 
yesterday. It came as a surprise to me, I dare say it came as a surprise· 
to .nan" in this House, that we should now be faced with a motion to 
tum down the whole Railway Board. What are the complaints? The 
complaints fire, one that the Lee C ~issi  loot has been recognised. 
But· who recognised that loot? Is it the Railway Board which recognised' 
it, or is it the Executive Government of which the Members are my 
Ho.'lourn.ble friends, Sir Bhupendra Nath Mitra. Sir Basil Blackett, Sir 
Charles Innes and Sir Alennder Muddimall? We are not now doing 
anything n!ii regards their salaries or their allowances. Again. what is 
the oiher complaint? That there is no Indian on the Railway Board. I 
hold 11.8 strong a view ail my Honourable friends here about the Don-
appointment of an Indian. That is a matter which comes upon a separatE' 
vote. We have a separate vote and r a.m rather sorry that this question 
is mixed up with the genersl issue of the Railway Board. I wish We had 
given a straight vote on that by voting down the whole of one Member's 
galary. (Pandit Motilal Nehru: "We C3DDot· do it.") If we cannot do· 
iii, at finy rnte we can tum down bis allowance or something of that kiod 
in cooer' to place on record our e llati~ -disapproval. nay, our disgust 
at the /lUit udc· the Government have exhibited in this matter. 

1Ir. M. J[. AclauJa (South Arcot rum (;hindeput: Non-Muhammadan· 
Rural): WIlY not send such a cut? 
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Diwan B&hadur '1'. Bangachariar: I have sent such a cut if you will 
.allow me to move that cut. The Railway Board is not responsible for 
that. My Honourable friend Sir Basil Blackett has to justify his departure 
irom the word which he gave to this House this time last year. The 
Railway Board is not a responsible body. But whose fault ~s that? Is 
-it the Railway Board's fault, or our fault, that we have not been able to 
'bri.lg pressure to bear upon the Government to change the system? 

JIr. K. Ahmed (Rajshahi Division: Muhammadan Rural): What did 
.::you do during the last six years? 
. Diwan Bahadur '1'. ltangachari&r: If you ask me that, I can give ~  a 
..good account of what I have done. This is not the time for me to render 
;:an account of what we have done during the last six years . 

"JIr. K. Ahmed: I know, Sir, what you have done for yourself. 

DiwaD Bahadur '1'. ltangachariar: As ·regards the Rates Tribunal, I 
,again ask, is it the Rail~  Board which is responsible for the constitution 
and functions of the Rates Tribunal? It is the Executive Government. 
These aTe the four main faults which have been laid at the door of the 
Railway Board. I rather think in view of some anticipatory events this 
discussion is anticipatory of the ~ e al discussion on the General Budget. 
This is a discussion on the Railway Budget. These questions do not at 
.all arise on the Railway Budget. The questions which are germane to 
the Railway Board ar-e the questions regarding the Indianisation of the 
establishment, regarding the stores purchase to which my Honourable 
lriend ~I . Raju referred, and the reduction of rates. The latter is a. 
matter in which an of us take a very deep inter st. But what do I 
find as regards the rates? One of the great complaints which my 
Honourable friend, Pllndit Motilal Nehru, made against the Railway Board 
"Was, "Look at the unsatisfactory feature of the Railway Board. They 
'liave not done anything to reduce rates". But what do I find? In the 
proceedings of the Railway Standing Finance Committee where" my 

"Honourable friend's henchman, Mr. Mehta. . 
Pandtt KoWal Nehru: ·1 said that they had made reductions but that 

"it was 8 very niggardly measure. 
Diwan Bahadur T. Bang&eharlar: I stand corrected and I am willing 

"to "ake what my Honourable friend has stated. At a meeting at which 
Mr. Jamnadas Mehta, the Mover of the 'present proposition, was present, 
at page "73 of the proceedings of the Standing Finance Committee for 
"Railways this is what is recorded unanimously: 

"Subject t~ the above remarks, the CollUllli.ttee approved with gratification the 
start that had been made in the reduction of freights and rates." 

Pandit KotUal lI'ehru: This House is not bound by that .. 
. " 

"DiW&D B&hadur '1'. Bangachariar: It is a Committee elected liy this 
"House, the whole body of it is elected by this House and are we to attacli 
"any importance to their work or not? Going through these proceElCiings 
part after part I saw the great assiduity and labour bestowed by that 
·Committee in discharging their duties which we entrusted to them, and 
"when they recorded a verdict like that, are we to go behind it without 
-;any justification and simply to make it an excuse? Are we to make 
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a gesture like that when we are dealing with a Department which is 
administering properties of vast value on our behalf? Condemn them 
by aU means, pass token votes of censure upon them, but to turn down 
the whole Demand appears to be not a correct prpcedure to adopt. Sir .. 
I propose to vote against this motion as it is. 

Colonel J. D. Crawford (Bengal: European): After what has fallen 
from my Honourable friend Diwan Bahadur Rangachariar as regarCls the 
practical issues of the motion. before us there is no necessity for me to 

. enlarge upon that point. But I do wish to enter my protest as an elected 
representative against the motion now before the House. I have heard 
much in this debate about the autocracy of the Railway Board. I have-· 
also heard from my Honourable friend Mr. Neogy something about the 
surrender by this House of its powers of control over the finances of the 
Railways. Yet what is more autocratic or tends more to 
the surrender of our control than the misuse of its powers 
by the leading Party in this House which frustrates public 
expression of opinion on matters concerning railway finance? This 
is one of the opportunities under the existing constitution-that consti-
tution may not be what you like it to be,-but this is one of the oppor-
tunities which we, the elected representatives of the people, have to place 
certain propositions before the House. 

Mr. X. Ahmed: But you are an interested person to speak for the 
Europeans. 

Oolonell. D. Orawford: The propositions which we wish to place before 
the House are not those in which the European is particularly interested. 
We have propositions which are needed in the interests of India and the 
interests of our Railways. We come here with that duty to perform. 
Not that I do I!ot sympathise with the views which the opposite Benches. 
may desire to place before Government regarding the measure of respon-
sibility of the Railway Board to this House: That I feel they could urge 
on 8 reduction of the grant by Rs. 100 as strongly and as cogently as 
they can by throwing out the whole Budget, and at the same time leave 
to me an opportunity to place before the Government questions of i t ~st 
on ibis rarticular Demand. That is my feeling. The party in power io 
not here to stifle' the debate altogether or to block it. They ought to 
afford us an opportunity of voicing our ieelings. It is our dllty as repre-
sentatives of. the people to have an opportunity of voicing our views. 

Pi.ndit Kotila I Nehru: Which is the Party in power? 
Oolonel J. D. Crawford: The Part·y which has been in power for somf' 

time is your own. What have you done up to date for the country? . . 
Mr. A. Rangaswami lJeIIIu.: Party without power. 
Colonel J. D. Crawford: ·You have prevented other people who differ from 

vou from voicing their views. That is the attitude which the Swarajist 
'Party hfllt'. developed throughout the countryside. I. t ~t ,that. when 
the next general election comes the country wil.l reabse now t~le has 
been that. policy and will send out a different set of representatIves to 
this House. 

Now. Sir, there are many others who desire to say something on this 
parHcular Demand. • 
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Mr. It. Ahmel: 'How do you ,know? 
OOloatl ~ •• D. ,Crawford: I see intlle .amendment paper many motions 

:,have been put down. Se> I presume that they have something to say. I am 
not so sure that the Government are not responsive. I personally believe 
that they are reaponsive to public opinion as expressed through this 
House. We have the ~' :miLlowners getting a reduction of their 
<:oal freights. We hBve other people getting a reduction of third clas8 
;fares. There are signs that this Government is responsive if we choose to 
:press our case, and, that is the point I want to emphasize. I trust 
.Members of this House will ~ t 'be misled entirely by the political 
issue at the moment. 'That is an "issue that should be settled on another 
-occasion. What I want to-day is that the House should continue the 
discussion of this Demand, having registered if you like your protest.. 
'so that we may get to the real business before the House. 

nr. L. E. Hyder (Agra Di"ision: Muhammadan Rural): Let me say 
at the outset that I sympathise with this demand fully, freely, con-
"s<:ientiously and wholeheartedly. When I look at this motion, Mr. Presi-
dent, I do not think that the method adopted in this connection is the 
Ill,ethod which would appeal to me. Mr. President, some time ago I was 
'reading a novel and the punishmenrli ,that was meted out to the criminal 
in that novel was this-that he was placed by the side of a mountain 
. und a drop of water was poured on his head with infinite regularity, with 
rhythm every niinute of 'his life and that man was worn down eventually. 
,Now, Sir, if this 'demand conhrined a reference to a slight cut pointing 
out the grievances which the Indians feel on this matter, I should go 
straight into the 'lobby and vote for it. This motion, as it is, is not like 
-the drop poured out with 'infiriite regularity on the devoted head of Mr. Sim 
or the Honourable 'Member for Commerce. Sir, there is not a drop of 
argument in t i~itis a tearing down 'Of the whole thing. Now, if this 
had been brought forward in the form of a cut to enter a protest that 
Indians are not on the Railwav Board, and there is no reason why thev 
should not be, I should have "gone into that lobby. It does nothing of 
the kind. It is not the method of argument, discussion, persuasion or 
-conviction. Itgenerat-es 'heat this side and generates. heat that side. 
For this ea ~ I shall have to go into the other lobby and oppose it. 

JIr. O. 11. -Jtangaly. (RohiAkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, the previous speaker, a, professor from 

SP.Il. :Aligarh, objects to our way of thinking. He feared that the 
motion of my friend from Bombay would lead to the separation of the 
sheep from the goat. That would be the consequence no doubt-a con-
'summation devoutly to 'be WIshed for. Then he felt the generation of 
heat! I do not know if he is a professor of science but more light is 
,:tenera.t.ed on this side and we leave the heat to the other side and if he 
likes to generate 'lightning, he IS welcome to it. 

I do not 'know 1f I could refer to the Honourable the Home Member 
in his absence. According to a theory that he propounded the. other' 
day, one should not refer 'to an absent Member. I think there is no 
narmin referring to the Honourable the Home Member as I believe it is 

• perfect courtesy to pay a tribute behind one's back (Laughter); that ;s 
'€xactly what I propose to do. The 'greatest difficulty and rept on our 
~ e is {hat the HonourabJe the Home Member does not represent II the 
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:.-steel frame" of the bureaucracy. He is suave, courteous, good manners 
personified, and therefore it is difficult to deal \lith a real issue of the 
kind in wh¥lh his predecessor would have revelled. 

Sir, the Honourable Member was referring tQ the impalllDg of the 
· constitutional integrity. Constitutional integrity, whatever may be the 
bureaucratic conception, is a paradox which I do not presume to under-. 
· stand. It is a contradiction in terms beca.use I do not, my Party does 
· not, our leader has made it clear in speeches after speeches that he does 
not, and his great· associate who i!O no longer with us, Deshabandu Das, 
·did nQt, believe in a constitution which has no .anction and the only 
· saneti.on for a constitution is the wm. of the People. This constitution 
has been imposed on us. It has been imposed on us by people who do 
not represent us and who are responsible to peoples divided from us by 
· mountains and rivers, by half the world. Therefore, Sir, we are not 
· impairing the constitutional integrity. Weare striving to create pure 
,constitutional integrity. We are compelling the Government to under-
stand and recognise the true integrity of all constitutions, which is the 
sanction of the people. If we do not raise the question of constitutional 
integrity once a year, when you come to us for supplies, I do not ~' 

when we could raise it at all in this House. The Administration ha:; 
no constitutional sanction behind it and our object is to create that sanc-
tion. As for the impairing of the constitutional integrity, I may once 
for aU 'say that it is not we and. our Resolutions that impair that integrity 
. but speeches delivered by men in responsible position, his own predeces30r 
in office who was the other day talking big of the sanction behind the 
constitutional integrity of bureaucratic domination-namely .. the 
bayonet "! Sir Malcolm Hailey was saying the other day that it wail 
not the ballot box but the bayonet that has the sanction of the constitu-
. tion. His words are still going through the Indian Press. For the faith 
that is in him, the present Home Member's predecessor was promoted 
t.o another place. We do not know whether we are to take •. seriously" 

• the Honourable the Home Member or his own predecessor in office. So 
faI as the Assembly is concerned we know how seriously it has been 
treated I He said we have been taken .. seriously '.'-seriously on ont: 
trivial issue. We have been spurned. Resolutions after Resolutions wert! 
<consigned to Mr. Patel's .. waste-paper basket "-Resolutions adopted ill 
this House. ls this constitutional integrity? 'You created a constitution. 
'That constitution has not released us from bondage. It has not given 
·the franchise to the 300 millions of India. But it has given the franchise 
to a few lakhs. We came' here as the representatives of the people. We 
pa.ssed Resolutions after Resolutions. Did the Government give effect 
to them? Where is, may I ask, the. constitutional integrity of which 
the Honourable the Home Member was speaking? I do not like the 
word II boast" in regard to him but it almost looked like boasting, though 
he was speaking so utterly sincerely. But his sincerity is confined onl,. 
to himself. There is another kind of sincerity which is impersonal-
'sincerity which is synonymous with true OOIl8titutional integrity-which 
·does not exist OJ). the other side of the House,-I do not mean in the 
persons of the :Members seated there but in the system of which they 
are a part. Sir, if we raise this issue to-day, it is in grim earnestneis. 

Sir, r was not l>resent, I was lunching late, when the Member for 
lrels.nd, Mr. Sim, (La1,lghter) was speaking. Or more correctly SCotland. 
1 am sure' that Mr. Sim has· read what that farflou'\ poet of 
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[Mr. C. S. Ranga Iyel·. j 
Ireland Thomas Davis of the 1848 movement said-and the mandate or-
rather the faith, the ideal behind the motion before the House is invoh'ed 
in that beautiful passage which may be quoted: • 

.. For freedom comes from God's right hand 
And needs a godly train" 

-not Sir Charles Innes' train (Laughter)-
" And righteous men must make our land 
A nation once again." 

Sll', we know that bureaucratic blood is thicker than Assembly rhetoric. 
That is why the "scales" were wrongly "weighted" in spite of the plighted. 
word given in this House. And therefore, Sir, this is the only :manner 
in . which ,--even if we lose the vote of a professor,-this is the only manner 
in which,--even if we fail to carry this Resolution through,-that we can 
proclaim, which must be heard, notwithstanding a professor's trepidation, 
our feelings in a voice of thunder. (Laughter.) 

Sir, the Honourable the Co:r;nmerce Member was referring prophetic-
like to a talk between Pandit Motilal Nehru and his grandson. I do not 
refer to his son because the conversations of his son are public property 
(Laughter); and I do not want to refer-the subject is so delicate-to the 
son of Sir Charles Innes because he has come into the service whiQb his 
father yet adorns, and has, let us hope, as grand a future before him as 
his father's post. (Hear, hear.) But, Sir, I am concerned with the grandson 
of Sir Charles Innes, who will one day ask of him in dismay: .. Grandpa, 
did you read The Lost Dominion? Why did you lose the Dominion for 
us?" And later perhaps when he is in 8 public school or, say, is an under-
graduate of Oxford: .. Did you not read the American history? Why did 
you commit the mistake over again when the Indian people raised their· 
voice of warning? Why did you put your head into the sand like the 
ostrich? Why do we now have ,to go to India as foreigners when you weni; 
there as one of themselves?" 

Do not for a moment imagine that" the bayonet" is more' powerful 
than" the ballot box." Do not for a moment think that vou can ride 
roughshod over Resolutions which embody the will of the people. I do 
not want to use harsh language, but I do want that you should see the 
inwardness of this motion. I find my friend over there, Sir Denys Bray, 
s i~  away, but I think he more than anyone else,-a student of 
Literature arid History ,-knows that history can repeat itself even on this 
side of the Suez. 

The Honourable Sir Baall Blackett: Sir, I rise to take part in this 
debate, partly as a result of more than one challenge and partly because 
I feel that· to some extent I am responsible for this motion to-day. I do 
not think I am entirely responsible. I have a feeling that there is a 
desire in some parts of the House to express a vote of censure on the 
minority ~ i  voted a, particular way on a particular Bill last week and 
is sore' at its failure, but at the same time there is some responsibility, I 
think, with me for some words I used a ,year ago. These have, I ~a  
been ,taken as implying more than they s1lid 8,nd they raised expectations 
which have not at the moment· peen fuIDlIed. If that is so, I regret 
it extremely, because I have always been careful in this House and' I 
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have always done my best not to say a word more ~a  ;r ~e l l.. I have 
sometimes I know been thought unsympathetic in various quarters of 

'this House because I have e se~ to make Ii. half or a quarter pro.m.ise 
'.: where a mere few words of- a half br quarter promise might possibly ha.ve 
turned a vote. Therefore, I feel that I have some responsibility for. this 
debate to-day in that I said a year ago that in the event of Mr. Sim's 
departure from the office of :Financial Commissioner the prospects of 'an 

'Indian taking his place were bright. The exact words I used need not be 
repeated. (An Honourable Member: .. Mr. Parsons was acting at that 

. time. ") I do not think that is so. He was not acting at that moment, 
but still he' had been acting quite ·recently. At that time' I ·went on to 
Bay that I hoped Mr. Sim'spresence in the Railway Board would be with 
us for a long time to come. (An HonouTable Member: .. Why did 
yoll change your mind 1") I ca.nnot enter into all the details. of the 
reasons which have led to Mr. Sim's being transferred to a post where I 
am sure he will continue to serve the financial interests of this country 
and the interests of the financial control of this House with the same skill 
with which he has served it as a Member of the Railway Board. 
(Applause). At that time I certainly had not in mind such an early 
transition. At the same time it was made perfectly clear at the moment, 
and I think my own words confirm it, that the question would be who 
was the most suitable candidate; my words were •• whether when the time 
comes the most suitable candidate ~ill be an Indian or not is a matter on 
.which it is quite i.mpossible to prophesy." I cannot understand how 
that can be taken by the House as meaning that in all circumstances an 
Indian would be appointed. (An Honourable MembeT:." Read the next 
sentence. ") I am not here to apologise for or withdraw what I said last 
year even though it has been misunderstood, but I do wish to point out 
that I did not say that in no circumstances would the successor to Mr. Sim 
be other than an Indian. Now, the House has been complaining that there 
has been no response to its action last year. A yeRl ago when I was 
IiIpeaking, of all the 5 Directors in the Rai.Jway Board none were Indians. 
To-day there are two. That is, I claim, a direct response to the attitude 
of this House. I do not say that it would not have happened but for 
the fact that the cut was carried out. But I do claim that the statement 
that there is no response on the side of Government to votes carried in 
this House is an extreme overstatement of the position. The problem of 
Indianization is a big one, and it has been raised to-day on a particular 
issue, but I do wish Honourable Membet-s would realise that it is going 
on at a very great pl\Ce and that the W9.y to get successful Indianization 
is when you have a vacancv for an Under Secretary and there is a suitable 
Indian who is a good candidate for that post put him in, and It few ~'eR s 
after he will be & good candidate for a higher post ana in a. c.ompa.ratively 
short time, a period that is very short in comparison even with the history 
of Britain in India and Elhort indeed in comparison with the history of 
India, you will get a mighty transition. 

Now, what is the ·aJtemative? Supposing just because a post is vacant 
we decide that it must in all circumstances be filled by an Indian. Suppos-
ing that it is filled, although there is no Indian who has had the special 
training required-and remember it is a. matter of very specia.l t i ~ in 
the . Finance Department and the Railway De a t e ~  can fill this 
pOllt·l But.none the less we put t ~ num in. What is the result? Very 
likely, not because it is his fault, but because he is put ixlta position for 

D 
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[Sir Basil Blackett.] 
which he has had no training, he is a failure. Is that ilie way to secure 
successful Indianization? Do you want us to put a man into a post for 
which he haa had no training with the result that you have a very good 
chance of doing him very undeserved damage and giving the appearance 
.of making a failure of Indianization? 

Now, let me turn to the general question of grievances before supply; 
for a moment. The Honourable Pandit MotHal Nehru says that heatands 
here to support this motion on the basis of the doctrine of grievances 
before supply. Now, the doctrine of grievances before supply as inter-
preted by the House of Commons to-day and for the last two centuries 
is itself to a large extent a convention. What it means is that the House 
of Commons insists on and gets the opportunity of discussing grievances 
very fully before it grants supply. 

)[r. A. :B.angaawami Iyengar: That is not the position. 
'!'he Honourable Sir Basil lIJackett: That I agree is not the practice 

which the Mover of this motion has in mind. What he seems to have 
in mind is that because he haa got grievances he wants to refuse supply 
with the perfect certainty and in the expectation that that supply will 
none the less be forthcoming. If he believed for a moment that the 
supply would not be forthcoming, would he vote for this motion? Is he 
going to make a grievance of it after the event as he has done in other cases 
that we have restored this grant? The only effect of misusing the con-
vention in the way in which it is proposed to misuse it to-day is to destroy 
the meaning both of the phrp.se •• grievances before supply " and of the 
.convention. . 

Pandit Kotilal Nehru: My friend is entirely mistaken in the meaning 
of the phrase. It does not mean anything like what he imagines. I 
would request him to study the procedure of the House of Commons. 

The Honourable Sir Basil Blackett: The phrase •• grievances before 
:supply" means the claim of His Majesty's Commons in Parliament 
.assembled to express their grievances and to insist within the possibilities 
.of the moment on their being attended to before they vote supply. 

lIIr. Chaman Lall (West Punjab: Non-Muhammadan): Refusing 
supplies if they are not attended to aa happened in the reign of Charles I. 

The Honourable Sir Basil Blackett: It is largely a matter of con-
vention. If the Honourable Member thinks he can refuse supplies, I 
invite him to follow it up in the proper way. But if he recognises tbat 
this is a convention which if properly used may redound immensely to 
the advantage of the extension of the control by this Assembly over finance 
and will lead on in due course to a further stage, then he will not waste 
his opportunities by misusing the convention. I would remind the House 
t ~t two years ago in 9. great hurrj it started on the discussion of Demands 
for Grants by throwing out four Demands one after another as a whole. It 
did not find it a very satisfactory procedure. One Honourable Member 
at any rate has publicly expressed the view that this was a bad mistake. 
When we were discussing a very similar motion to this a year ago, 
Mr. Jinnah said: . 

"'My friend Pandit 'Motilal Nehru says that we did that last year. Bir, his 
question is perfectly .pertinent, and .my aDswer ~s this. ~si  we ~ t ~  we were wroDg last tIme, are we gomg to commIt the same IDlBtake agam! I thInk 
we all make mistakes. . . . . I am humble enough to Admit here and proclaim it 
-that. I make milltak ..... 
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I too 88k the House not to make this mistake again. What has been said 
.by my Honourable friend Diwan Bahadur Rangachariar is perfectly true. 
The effect of 0. cut by Rs. 100 or a motion for a cut by Rs. 100, I maintain, 
is not only equal to but greater than the effect of an action of this sort. 

Mr. A. Rangaswami Iyengar: Do you resign on the motion? 
The Honourable Sir Basil Blackett: The Honourable Member forgets 

.tho.t one of the conventions which helps to make·the Parliamentary system 
work in England is that a Minister h88 the right to resign if he does not 
'like the way in which the House votes his supplies. 

Mr. A. Jl.a.ngaswami Iyengar: It is his duty to resign. 
'!'he Honourable Sir Bull Blackett: You cannot apply that convention 

. 'unless you apply it with that common sense of which Mr. Jinnah is very 
fond-I repeat his special phrBSe-unless you apply it with common sense; 
-and do not let us have the sort of heroics that came from our friend Mr. 
Abhyankar before lunch .. We were reminded by Mr. Neogy that this son 
·of talk was at any rate useful for our physical exercise and that it gave us 
-an opportunity of using our voice. I am sure one Member took that 
opportunity but I cannot help thinking that it is bad for another orgau. 
Now, I do 88k the House to think twice 88 to what they are doing. Are 
.they going to repeat the mistake if they throw out this demand that they 
made two years ago? They are going to do exactly what neither they nor 
the members of the Government of India desire, namely, t-o make restor· 
ation a normal, ordinary, every day occurrence. • 

P&Ddit lIotila! Nehru: It is already an every day occurrence. 
The Honourable Sir Bull Blackett: I challenge the Honourable Mem-

ber's view that it is already a normal every day occurrence. 
Mr. A. Kangaswami Iyengar: It was stated in the Joint Committee's 

"Report that it was expected to be used as a normal weapon. 
The HODourable Sir Basil Blaclr:e\t.: I do not say that it is not a normal 

weapon, which is quite different. A pistol is a normal weapon, but is its 
use a normal occurrence for an attack on one's friends or enemies? I ask 
the House to think twice e ~e they throw this out. . By doing so, they 
will definitely put the hands of the clock of progress back. They will be 
losing a very considerable part of the advance that has been registered in 
the matter of the machinery of financial control in the 188t two years and 
they will be doing what Mr. Jinnah dep!'ecated a year ago, repeating the 
:mistake without any advantage either to themselves or to the country. 

IIr. A. Kangaswami Iyengar: I move, Sir, that the question be now put. 
Mr. President: The question is that the question be now put. 
The motion was adopted. 
The Honourable Sir Oharles Innes: Sir, my Honourable friend Mr . 

. Jamnadas Mehta said that the Budget is the time to voice railway griev-
ances. I quite agree; and in that view, why is it that the Honourable 
Member proposes to throw out this Dl:!IDand here and now with the object 
-apparently of stopping the disoussion of the grievances which other nonces 
<>f m-otioos ror reduction refer to? • Mr. lamnadaa II. lIehta: The Railway Board is the grea.test grievance. 

D2 
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~e .onourable Sir Charles Innes: It has been said that the Railway 
Board ~e ti el  unresponsive to opinion in this House. I deny that 
.tement absolutely. I claim, Sir, on behalf of the Railway Board that 
we are probably more responsive than any other department of the Gov-
ernment of India. Sir, I propose to prove that statement. I would ask 
the House.what other department of the Government of India is there 
which places its Budget absolutely without any reserve whatsoever before 
a Committee which is composed entirely of non-officia.l Members of this 
House. The Railway Bow is the only department which does that. Sir, 
I must say that the House talked a lot about response to-day. If the 
;House passes this motion of my friend Mr. J amnadas Mehta they will be· 
making a very poor response to the very hard work which Mr. Sim has 
undertaken in order to give the House through its own Committee the 
fullest possible information about this Budget. Sir, in the Railway 
Department, for the last two months we have been spending the whole of 
our time and the whole of our energies in trying to place this Budget before 
this House in a form which will admit of useful discussion; and it seems 
to me, Sir, that this House will be very ungrateful if on purely political 
grounds and for a purely imaginary benefit, which will be no benefit at a.ll, 
it throws aside the whole of our labour and proceeds to throw out this 
Demand. Sir, I am confident that they will not do so. 

Mr. President: The original question was: 
"That a sum not exceeding Ra. 9,68;000 be granted to the Governor General ill'> 

Council to defray the cQarge which WIilI come in course of payment during the year' 
ending the 31st day of March, 1927, in respect of the • Railway Board· ... 

Since which the following amendment has been moved: 
.~ That the Demand nnder the head • Railway Board' be omitted." 

The question is that that amendment be adopted. 
The Assembly divided: 
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Abdul Haye; Mr. 
Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
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Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Ariff, Mr. Yacoob C. 
Badi-uz-Zaman, Yaulvi 
Chaman Lall, Mr. 
Chetty, Mr. R. K. Shanmukham. 
Das, Mr. B. 
Das, Pandit Nilakantba. 
Duni Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ghose, Mr. S. C. 
Ghulam Abbllb", Sayyad. 
Goswami, Mr. T. C. 
Iyengar, Mr. A. Rangaswami. 
Kasturbhai Lalbhai, Mr, 
Kidwai, Sha'kh Mushir Hosun. 
Lajpat ~i  Lala. 
Ms.bmood Schamnad Sahib Bahadur, 
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Majid Baksh, Syed. 
Makan, Khan Sahib M. E . 

. . lIaIavi~  ~~t Krishna Kant. 

Malaviya, Pandit Madan Mohan. 
Mehta, Mr. Jamnadaa M. 
Misra, Pandit Shambhu Dayal. 
Murtuza Sahib Bahadur, Yaulvi. 

Sayad. 
Mutalik, Sardar V. N. 
Narain Dasll, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilai. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Piyare Lal, Lala. 
Ramachandra Rao, Diwan Bahadar M. 
Ranga Iyer, Mr. o. S. 
Ray, Mr. Kumar Sankar. 
Samiullah Khan, Mr. M. 
Sarfaraz Hussain Khan, Khan. 

Bs.badar. 
Shafee, Maulvi Mohammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Pruad. 
Sinha, Kumar Gangananrl. 
Talatuley, Mr. S. D. 
Tok Kyi, U. 
Venkatapatiraju, Mr. B. 
Yakub, Maulvi Mahamm .. f_ 
Yusuf IJV.&JIl. Mr. M. 
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. Abdul QaiJUlD, Nawab Sir Sabibzada. 
Abul Kasem, Maulvi. 
.Aiyer, Sir P. B. Sivaswamy. 
Akram Hussain, Prince A. M. 11. 
,Ba.jpai, Mr. R.S. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Basil. 
Bray, Sir De ~. 
Burdon, Mr, E, 
Calvert, Mr. H. 
Carey, Sir Willoughby. 
Cocke, Mr. H. G. 
'Crawford, Colonel J. D. 
Donovan, Mr. J. T. 
Gidney, Lieut.-Colonel H. A. J. 
Gordon, Mr. R. G. 
Graham, Mr. L. 
Hayman, Mr. A. M. 
Hezlett, Mr. J. 
Hindley, Sir Clement. 
Hira Singh Brar, SariIar Bahadur 

Captafn. 
Hudson, Mr. W. F. 
Hyder, Dr. L. K. 
Innes, The Honourable Sir Charles. 
Jatar, Mr. X. S. 

'The motion was adopted. 

Lindsay, Sir Darcy . 
Macphail, The Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Muddiman, The Honourable Sir 

Alexander. 
Muhammad Ismail, Khan Bahadur 

Saiyid. 
Naidu, Rao Bahadur M. C. 
Neave, Mr. E. R. 
Owens, Lieut.-Col F. C. 
Rahman, Khan Bahadur A.. 
Raj Narain, Rai Bahadur. 
Rangachariar, Diwan Bahadur T. 
Reddi, Mr. K. Venkatarama.na. 
Raffey, Mr. E. S. 
8etalvad, Sir Chim&1llal.. 
Sim, Mr. G. G. 
Singh, RBi Bahadur S. N. 
Btanyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Vernon, Mr. K A. B. 
Vijayaragbavacbaryar, Sir T. 
Wajihnddin, Haji. 
Willson, Mr. W. S. J. 

DEVAND No. 2.-INSPECTION. 

The Honourable SIr Oharles lDDes: Sir, I beg to move: 
.. That a sum not exceeding Rs. 1,10,000 be granted to the Governor General ill 

'Cou.ncil to defray ,the cbarges which will come in course ~  pa1,IDent during the -year 
.endmg the ,31st. day of March, 1927, in respect of • Inspectlon ' . 

. Mr. JaIim.X. lIeht&: Sir, t want to oppose this Demand for the 
!IDnple 1"eason that inspection is not being carried on in the manner it ought 

. to be carried on. I have only one glaring insta.nce to cite of the bad way 
'in which inspection is carried on on our R8.ilways. Only last Session when 
returning from Simla, I saw that at Kalka. station there is 0. lady, Mrs . 
.J:ackson, who is in charge of looking after the comforts and conveniences 
of pass.engers, and this lady is supposed to be inspecting the comforts and 
>convemences of passengers . . . . 

Sir alement llJndley (Chief Commissioner, Railways): I rise to 0. point 
'of order. I do not think the official to whom the Honourable Member 
refers comes under this vote. 

Mr. Jamnadas M. Mehta: If she does not come under this vote, under 
what other vote does she come, may I know? 

Mr. A. ]I. Jlayman: Demand No.5. 

The Honourable Sir Oharlea IDnea: May I explain, 'Sir. This vote 
deals with the inspection t;o secure the safety of our i-ailwo.y lfues by our 
Government Inspectors. . • 
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EztTavagance and Defective In.pection. 
Kr. 0, Duraiawami Alyaagar (Madras ceded districts and Chittoor:. 

Non-Muhammadan Rural): Sir, I beg to move my amendment: 
.. That the Demand under head ' Inspection' be reduced by Rs. 30,000." 

Sir, I move it on the ground that there is extravagance of expenditure 
under the head 'Inspection', and there is also defective inspection in the 
sense that the Inspectors do not discharge their duties properly. Last year-
also I dealt with this question, and I dwelt at great length on the way in 
which Inspectors travel without paying any heed to the condition of the vehi-
cles in various branches of the Railways. I also complained on that occasion 
that I had never seen any Inspector travelling on a line, and I also stated 
clearly that the only occasion when I could infer or guess that a Railway 
Inspector had been travelling was on the rare occae;ions when in certain 
trains lights ·were burning, when water was found in the closet, and when 
the station staff a~ rapidly moving to and ,fro from the engine to the tail 
end of the train. I said, Sir, on that occasion, that the Railway Inspectors-
have never been found to go out and make inspections in such a manner 
as to approach directly the passengers of either the first, second or third 
class. On that occasion my Honourable friend Sir Clement Hindley said: 

.. If the Honourable Member particularly desires to see that inspiring spect.acle 
of a Government Inspector getting out of the saloon, I think we may perhaps arrang. 
it for him when he gets back home. I do not think the Government Inspector really 
has any objection to being seen by the Honourabll Member. He is neither in 
pu.rdah, nor do I think he has any caste prejudices." 

This was the reply which Sir Clement Hindley gave me on that occasion, 
and I may assure this House that after that Session of the Assembly I 
did go back home. A ye8J: has passed away, and the Honourable Sir 
Clement Hindley has not arranged for 'that inspiring spectacle of the In-
spector bEUg seen by me. ;He says, Sir, that the Government Inspector 
is neither in purdah nor has he any caste prejudices. Of course, Sir, he 
has no caste prejudices, but I do think he has class prejudices, and unless 
he is approached by probably a European or an Anglo-Indian, he WQuld 
not condescend to speak to other classes of people in the world; call it 
class or call at race, whatever it: may be, he has some distinction of his own. 
I therefore repeat my compladnt that the Inspectors are not doing their 
duty properly. Of course, from the statutory point of view, they pro-
bably discharge some of the functions such as looking to the fitness of 
the traCks or of the carriages being used for public traffic. Then my Hon-
ourable friend also stated on the last occasion tbat it is also a part of the 
Inspector's duty to look to the comforts of the passengers travelling oil the 
Railways, and also to hear from ·them what inconveniences they feel 
while travelling, or even 88 regards the goods traffic. If only my Honour-
able fr.ienq 1wId examnied some of those who deal in goods traffic, I mean 
those who consign their goods, he would have heard from them lots of 
complaints and lots of inconveniences which they experience. 

[At this stage Mr. President vacated the Chair which was taxen by' 
Mr. Deputy President (Diwan Bahadur T. Rangachariar.)] 
I may also submit that even in the matter of inconveniences felt by pas-
sengers, lin arranging for through 'communications, I think it is the duty 
of the Inspectors to bring those inconveniences to the notice -of the higher 
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authorities and of the Agents of the several Railways ·to arrange for through 
carriages. If only he had noticed the inconveniences felt ~ passengers at 
Katpadi Junction, he would certainly have suggested through trains straight 
on from Villuppuram to Gudur. But, Sir, I know that only one such train 
has since been arranged, but I think he would have recommended. to the 
authorities that instead of two companies managing one straight line of 
railway from Villuppuram to Gudur, the management of it should be 
entrusted to one company, whether it is the Madras and Southern Mahratta 
Railway or the South Indian Railway. 

Then in the matter of accidents, Sir, I also brought this to the notice 
of the Honourable Member on the last occasion. And this year do we 
find any improvement in the matter of accidents? We do find an improve-
ment in the sense that there has been an increase of aCllidents. Sir, on a 
comparison of the figures of 1923-24,' and of 1924-25, it will be found that 
there has been an increase of accidents rather than a decrease. I will not 
particularly go into the question of the train collisions about which my 
friend Diwan Bahadur T. Rangachariar has given notice with particular 
reference to the Pattukottai disaster. But I may point to the Adminis-
tration Report itself which shows that comparing the figures of 1923-24 
with 1924-25, there has been an increase of accidents. The number of 
passengers killed in 1923-24, was 372, while in 1924-25 it was 418. 
The number of railway servants killed in 1923-24 was 417 and 400 in 
1924-25. Other persons killed were 2,029 in 1923-24 and 2,061 ;in 1924-25. 
The list of injured people is also on the increase. In 1923-24 the number 
of passengers .injured was 1,272 whereas in 1924-25 it was 1,312. The 
number of railway servants who were injured was 1.420 in 1923-24 and 1,489 
in 1924-25. The number of other persons injured was 3,448 in 1923-24 and 
3,658 in 1924-25. So that, the figures given for the two years in the Admi-
nistration Report show clearly- that accidents are on the increase. J think 
these are due to defects in inspection. As fOl" the extravagance, I said 
on a previous occasion that the entire inspection staff in Britain costs only 
Rs. 70,000 whereas here we budget for Rs. 8,86,000 and that all that extra-
vagance in expenditure is uncalled for by comparison of the mileage which 
exists in India and in England. Is there any justification for making such 
an extravagant expenditure? On the last occasion, I may again remind 
the Honourable Sir Clement Hindley that he took objection to my com-
paring the mileage in this country with the mileage in England in' the 
matter of the ~e ses required for the purpose of inspection. At the same 
time, on another point in the same speech, he began to draw a compari-
son between the state of things in India and the state of things 
in Britain. Whatever the state of th,ings in that country may 
be, it is ole81' that the number of miles which the Inspectors 
have to travel on the trains here is much less than in Britain. It is not 
pretended that these Inspectors are going out for any e~ si  into th£> 
forests or jungles or roads where there are no trains: So long 813 the 
inspection is confined to an insp,lCtion of the trains and the railways and 
the carriages on the railways. it makes absolutelv no difference that thE" 

. condition of India is different from the condition of Britain. AU the 
same, it ds clear that it is tha question of ilea~e that has to be taken into 
account. a i ~ that as the test, we find that in Britain there is a ll1'eater 
le ~  of railways than here. We have only 38,000 miles here whereas 
thev have more than 50.000 miles; and vet we find that the inspection 
staff there costs not even a a t~  of what we pay e ~ But what is 
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[Mr. C. Duraiswami Aiyang8.r.] 
the good of my crying in the wilderness ·when every item that is really 
objectionable is non-votable? I may point out in this connection that 
one feature of this Budget is tha.t in 1925-26 there was at least Rs. 20,000 
under the voted head and Rs. 1,91,000 under the non-voted head. But 
in this ;year's Budget, we find that both the voted and non-voted items 
have been put under non-voted at Rs. 2,26,000 and everything under the 
head of voted has been altogether omitted. 

Mr. A. M:. Hayman: That is not correct. If the Honourable Member 
will tum to page 3 of the statement of Demands he will find at the bottom 
that Rs. 2,76,000 is shown as non-voted and Rs. 1,10,000 as voted. 

JIr. C. Duraiswami Aiyangar: Rs. 11,000 comes under another head. 
I am speaking of permanent Govel'Illlient Inspectors' pay. Government 
Inspectors' pay, which was voted in 1925-26, has become non-voted this 
'year. 

JIr. A. lI. Hayman: Because you draw.officers to fill appointments from 
the Engineering Service. Sometimes you have to draw an officer whose 
pay is voted and sometimes you draw an officer whose pay is non-voted; 
the :figures must fluctuate from year to year. . 

JIr. C. Duraiawami Alyangu: I quite understand the exigencies of .the 
Department in varying the figures, but we view :it from a different point 
of view. There was Rs. 2(},000 voted last year. It should not have been 
taken· away hom us. That, Sir, is our complaint. I only wish that the 
exigencies of the Department. were sucB ·the.t more Came on the voted, 
from iilienon-voted side instead of the revena. .That, Sir, is.·my ~ 
plaint. Therefore it.. is that I have proposed a. reduct.ion of,RI. 30,000., 
How do I amve at that figure? It is simply this. I cannot take away 
the pay of the·establishment.; I cannot starve the poor clerks and servants. " 
Where do I cut it then? I cut ,out Rs. 30;000 under '~All a es  which 
is votable. Rs. ·80,000 has been provided for under· " Allowances," etc., 
which I want to take a. ~ .I take it away for good reasons, namely, tha.t 
the· Inspectors do not deserve this allowance :because of the extravagant staff 
and.pay that are alr.eady provided for and .because I feel that you have' 
taken away Rs: 20,000 from the votable item to the non-votable item, 
and because I also feel that .you must deduct from Rs .. 2,26,000 which you 
have put under non-votable items Rs. 30,000 if you like for that purpOSfi 
and so reduce the expenditure under non-voted.. I· find the expenditure 
has increased under that head. Only Rs. 2,21,000 was prov.ided for in' 
the Budget IBilt year, and the revised 'figure WBII Rs. 2,11,000, whereas' 
you. have provided Rs. 2,26,000 in the present Budget. If you please, 
let· th\, exigencies of the J)epartment enabl.e you to 'cut down some figure 
under, the non-vota.ble head and put it under allowances if you want. I 
have no objection to your certifying it in that manner. I onlv requE'st that· 
these Rs. 30,000 which have been provided for under the head " Allow-
ances " might be taken away. 

lIr. H .. G. Oocke (Bombay: European): Sir, the Honourable 'Member 
expressed sympathy for the clerks and servants .. "He said that he would. 
on no account make a cut from those items. I should like to ask him 
whether he has satisfied himself that no part of these allowances of 
Rs. 80,000 will affect clerks and servants. If he has not made inquiries 
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in that direction or if, having made them, he finds any of . this amount of 
Rs. 80,000 affects clerks and servants, I presume he is prepared to with-
draw his motion. 

The Pattul,ottai Train Di8a.ater. 
JIr. Rangaswami Iyenpr: Sir, I desire to draw attention under this 

Demand, to a motion of which you, Sir, have given notice, and which 
apparently you are not now in a position to move, and that is, Sir, with 
regard to the train disaster at Pattukottai. 

The Honourable Sir Charles Innes: May I rise to a point of order. Sir? 
Will not you, Sir, possibly have a chance of moving that motion later? 

JIr. Deputy Preaident: Very likely I may have. 
Kr. A.. BaIlguwamt Iyengar: I claim that I am entitled to refer to 

the Pattukottai train disaster whether that motion is moved or not. I 
therefore direct the attention of this House to the wholly unsatisfactory 
manner in which the Government have dealt with this appalling train 
-disaster. Honourable Members are apparently not aware of the circum-
1ltances of this disaster. When I put some questions the other day asking 
for infonnation, the infonnation furnished by the Honourable 
Member was nothing more than what had appeared already in 
the Press. When I put certain other questiOnS as to the standard of 
construction of the line, of the trains and engines used, and as to the 
'Staff employed, my Honourable friend Sir Qhll.ties· mnes said that he 
must have notice. Sir, that is the state of things in. which these ser.ious 

. disasters are allowed to be perpetrated in this country without a proper 
inquiry. We all know, Sir, that under the niles framed under the 
Indi8n Railways 'Act, a departmental inquiry haEi'tO 'be he1d' ammediately 
1I.fter a train disaster. This departmental inquiry was held and the public 
-claimBcl that they should have access to it, that they should be allowed to 
tender evidence and to know what exactlv was the cause of the disaster. 
That was refused. At the end of the departpg.ental inquiry a . communique 
has been issued through the Agent which says, notwit.hstanding all that 
happened, that the disaster was due to "i8 maiore, the hand 'of God, and 
that no human being could have averted that disaster. But, Sir, we find 
tram all theinformaiiion which was given.in the Press·by·those who actually 
travelled. in the train: that it is clear that the railwav' authorities did not 
take the most obvious precautions that they could have taken. 

The Honourable Sir Charles Inn .. : Wbioh? 
Kr. A. Rangaswami Iyengar: I refet my Honourable friend to an article 

which has appeared in. the • RaiLway M a.gazine- '. 
The Honourable Sir Charles Innea: ~ lat precautions? 

~ , Kr. A.. ll.aDpswami Iyengar: The precaution to be taken was' that the 
:assistant station master at Pattukottai was or must have been aware of the 
fact that the statiOIJ, master had previous notice from the guard of the pre-
'vious goods train travelling from Arantangi to Pattukottai that.il. certain 
tank clos6 by was thl"eatening to breach and that water was tOllching the 

. line. I say, Sir, that it was t,he clear duty of the Pattukottai assistant 
station master to have infonned tbe previous station to dt'ot&in the train that 
'was coming up. That was not done. On the other hand, the Agent in his 
report wbitewashes the whole business and says that they did not expect 
any such threatening breach of the tanks, The station master said that 
they had no idea. :that there was a chain of tanks one below tht other which 
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could have breached suddenly and washed off the line. On the other hand, 
the permanent way inspector was well aware of it and he said that these 
tanks were breaching. I want also to know, apart from the circumstances 
attending tlie train disaster, what steps the Government took to find out 
whether that line was propEll"ly laid, whether there were. sufficient vents for 
the passing of flood water, whether the standard of construction of that line-
was proper, whether the engines that were used were of a proper character 
and whether search-lights were given to those engines on the line on that 
day which was very rainy and dark. That, Sir, is the position in which we 
are wholly without information and the Agent's report from aU 
that we know was wholly at variance with the report which we 
understand was submitted by the District Magistrate in his own 
department. We want to know, we want to have' particulars as to what 
the District Magistrate's report contained; we want to have particulars as 
to what the Agent's report contained; we want to have particulars as to 
whether Government examined the position of the line, at what time these 
Inspectors had made the previous inspection of the :line, whether tney found 
the line BOund enough, whether they found the alignment of the line proper 
enough, whether there were vents enough to pass the rain water. To say 
that it was unexpected, that it was the hand of God that breached this line 
and made the whole train collapse at that place which was within two miles 
of the railway station -where they could easily have obtained information 
with proper guards to .stop the disaster from happening-is to say that Gov-
ernment is not only culpable in not having taken proper precautions, but 
in refusing .to iook into this matter even after this appslling disaster has 
happened. I wait to ·hear the reply of the Government on that point. 

Diw&D Bahadur •• Jl.amachandra Bao (East. Godavari and West GoPa-
vari cum Kistna: Non-Muhammadan Rural): I had given notice of a 
motion under this head with a view to draw the attention of the Govern-
ment ... 

Mr. Deputy Presldent: Does'· the Honourable Member propose to speak 
4 P.X. 

on No. 54? I am afraid it is outside the scope of No. 49. I 
allowed Mr. Rangaswami Iyengar to proceed with his remarks 

because they come llDder the head of "defective inspection". But the 
Honourable Member's (Diwan Bahadur M. Ramachandra. Rao's) motion is 
about "Investigation into accidents." I think that is outside the present 
motion before the House. I think the Honourable Member may wait. 

Mr. ]I. X. .A.clla.rya: I rise to move the amendment that stands in my 
name, No. 48, for ve-,;y much the same reasons. 

Mr. Deputy President: The Honourable Member did not rise in his 
place when the Demand was taken up. 

Mr. ]I. K • .A.cba.rya: I never knew, Sir. I had been rising almost from 
+..he time the Demand was taken up and I never knew . . . 

. Mr. l!eput,. President: You may speak on this motion. 
Mr .•. K . .A.charya.: But my amendment is exactly on the same. 

grounds ... 
Mr. Deputy President: I am afraid it is too late. The Honourable 

Member may speak on the present motion No. 49. 
o • 

Mr .•. X • .A.charya: Is that a point of order .... 
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1Ir. Deputy Prealdent: That is my ruling. Sir Clement Hindley. 

Sir Olement Hindley: In regard to the general question of inspeCtion by 
Government Inspectors which has been raised on this motion I do not think: 
that there is anything very definite in what the Honourable Mover has put-
before the House which I can properly answer. He has made a lot of 
vague statements. He began, of course, with the old story and protested. 
about not having seen a Government Inspector. But I do not think honest--
ly that that story will impress a body of business men very seriously. The 
Government Inspectors are responsible for the inspection of the whole of 
our Railways in the course of the year. They have certain duties laid upon· 
them, statutory duties laid upor. them by the Railways Act and they 
are responsible to the Railway Board for the methods they adopt for carry-
ing out those duties. Amongst other things, they are required to make a· 
careful inspection throughout each system of railway once during the year and 
that is generally carried out in the cold weather with t ~ responsible heads 
of the Railway Administration. We, of course, I need hardly say, are satis-
fied with what the Government Inspectors have done during the last year. 
They have inspected the lines, the:" have carried out their duties, and they 
have submitted their reports. I would ask this House to consider what is 
there in the Honou:able Mover's ~ee  with· regard to these Inspectors to-
lead this House tp censure them by adopting this motion. He has not seri-
ously put forward any case wbich has come to his notice of the neglect of 
the Government Inspector to carry out his statutory duties and there has 
not been said anything in regard to Government Inspectors which can lead 
this House to believe that any Government Inspector has neglected his-
duty during the past year or to make them think that perhaps he will neglect 
his duty during the coming year. What the House is asked to do in carry-
ing the motion which has been made by my Honourable friend opposite is 
to deprive these Inspectors of their allowances. Now, one of their first im-
portant duties is travelling and inspecting the lines. They have to spend 
many days at a time away from their homes. They are away someti,mes· 
88 much as 28 or 24 days travelling continuously. 
[At this stage Mr. Deputy President vacated the .Chair which was 

resumed by Mr. President.]I 
As I told the House last year we have the Railways in India divided Up" 

into eight different circles. Bomeof these circles are as much as 7,000 or 8,000' 
miles in extent. It is no good comparing the work that these Inspectors· 
do, as I told the House last year, with i.he Board of Trade Inspectors in 
England. There is no distance in ~ la  which can compare with the dis-
tances which these men have to -travel over in the course of their duties. 
For instance, the Government Inllpector who is. in charge of the East 
Indian Railway and the Bengal Nagpur Railway has a total mileage of 9,146: 
miles to inspect in the course of the year. Now, the House is asked to pass 
a vote of censure on those Inspectors and to deprive them of the amount of 
money which we estimate as. their allowance for traveHing in the coming 
year. And what would be the :wtu"l effect of carrying this vote? It would 
mean that the rules regarding the allowances which Hiese men are allowed' 
to draw for travelling would become inoperative. They will Dot be allowed 
to draw the allowances, and the first thing the v would do would be to sit 
down in their offices and Bay, "We cannot l av~l . What we want to do· 
is to encourage these peoplfl· to travel. We want to put no bar in the way 
of their being able to ~ avel and travelcomfortRbly, because lean assure 
the House that they have very heavy, very arduous duties to 
perfonn. And it· is not fair for this House on a. sta.tement 
such as that made by the Honourable Mover . ii9 pass a vote of 
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,censure on these Inspectors or to deprive them of the allowance' which they 
.. are entitled to under our rules. Thtlse GOvernment Inspectors vary in ser-
vice from perhaps 10 to 15 years to as much as 25 years. They have put 
in all their active service in India on the Railways and these men are entitled 
to a little more appreciation of the work they have done in enabling us to 
maintain the Railways safely, than would be indicated by the motion such 
as that moved by the Honourable Member. 

I 
JIr. O. Duraisw&mi Aiyangar (Madras ceded districts and Chittoor: Non-

Muhammadan Rura:l): May I remind the Honourable· Member of the speech 
he made last year regarding matters of public convenience and overcrowd-
ing, and so on. He said that they had issued special orders to Government 
Insp.ectors from time to time either in the direction of making special in-
vestigations for the Railway Board or of watching other matters generally 
in the course of their inspection. Is that a story or a fact? 

Sir Olemen, Hindley: The Honourable Member has done well to re-
mind me of that because in that speech I pointed out that we had instructed 
Government Inspectors from time to time to carry out sllch special inquiries 
as he mentioned just now. It is not part of their statutory duties under the 
Railways Act to go about and lie in wait for passengers like the Honourable 
Member opposite and ask him if he has .had a comfortable journey. The 
officers whose duty is to see that the Honourable Member has had a com-
fortable journey are not the Government Inspectors ~t the Agents and 
the officers and the subordinate supervising officers of the Railways them-
selves. The Government Inspector, as I said before, is entrusted with 
certain statutory duties regarding the safety of the travelling public, and we 
have from time to time used them for these special inquiries which I men-
tioned. It has been so because the circumstances were special and not 
because that is part of their ordinary normal duties. I hope I have made 
that quite clear. We look to the Agents of the Railways and their officers 
to maintain and run the railways in the interests of the travelling public 
and to do what they can for the convenience of the: travelling public. The 
Government Inspectors are for inspecting such thingsaa signals, interlock-
ing,bridges and so on, the technical equipment which we have to use and 
to ensure to us by their certificates that this equipment is in a proper state. 
I will not go into the difficult matter of voted ·and non-voted expenditure. 
I am not concerned with the incidence ol the expenditure, as between voted 
and non-voted, which comes into the Budget. What I am concerned with 
is the total amount that is being spent on inspection, and I have to say 
that I consider that we are spending if anything less than we should. rather 
than more, on this very important. matter of inspection. From the techni-
cal point of view, all our equipment and our apparatus become more and 
more c<,Jmplex and more and more highly scientific every year. I do not 
expect Honourable Membets of the House sitting opposite to me quite to 
appreciate that point, but I wish I had an opportunity sometimes of taking 
some of them round and showing them some of our highly technical equip-
ment. If they will e e~ise their imagination, they will realise that we 
have to deal with traffic over great distances and we catTy passengers year 
in year out with the greatest safety. in spite of the figures quoted by the 
Honourable Member. For that work, we must· have more and more 
complex and scientific equipment yearly and it is essential, I lav very great 
emphasis on this, that we should hav.e the most corttpetent ·peopie, the 
most highly trained engineers for these posts of Government Inspectors. 
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I would like the House to appreciate the importance of that above any-
thing else, and I hope this House will not lend itself to this device of petty 
persecution of a number of officers whose salaries happen to be non-voted 
simply on the grounds such as those suggested by my Honourable friend 
opposite. 

Pand.it ShamhlJ. :Hehni (Meerut Division: Non-Muhammadan Rural): I 
want to know if the expenditure in India is not four times as much as in-_ 
England, as Mr. Duraiswami Aiyangar has said, although the mileage is 
less. 

Sir OlemeDt Hindley: I do not know anything about the Inspectors' 
salaries or the cost of them in England, but I do know that in England you 
have got a very different problem to -deal with. I do not know whether-

. there is any comparison between the two except this that.no Board of Trade 
Inspector has to travel 1,200 miles from his home to visit an accident. On 
the occasion of this regrettable incident in Pattukottai, the Government 
Inspector had to travel something like 600 or 700 miles from his home to· 
get to that place .. If the opposite -side of the House try to reduce the 
number of Inspectors, I can only say that Government Inspectors will have 
to travel very much farther than they do at present in order to visit the 
scene of accidents and to carry out their inspections. It is a perfectly 
simple and straightforward matter and it dOes not matter whether the-
item is voted or non-voted so far as I am concerned. 

Diwan Babadur T. RaDgacbariar: My Honourable friend Mr. Rangaswami 
Iyengar during your temporary absence stole with my consent my amend-
ment No. 51, on which I want to say a few words. I wish to draw the 
attention of the House and of the Commerce M8IDber to the serious nature 
of this disaster. 'fhere was 2 or 3 hours rain and 200 yards -of the ra.i.lway 
line were washed away; the train ran into the portion and whole carriages-
were smashed to pieces. It is said that the engine driver was driving at 
normal speed. It was raining. It WIIS a dark night. The passengers were 
sleeping. The official account says that 8 people were killed and 20 people 
were injured, but the public believe that more people were killed and injured. 
Whatever it is, that such an accident shouid occur within two miles of a 
railway station shows clearly that the inspection on this line must have 
been very defective indeed. As Sir Charles Innes knows from his experience 
of the district, these railway embankments are two or three feet above the 
road level. It seems that one patrol ma;} Rengoo, whose name happens to 
be my name, went over the line and reported to the assistant station master 
that the line was all right but one can hardly believe that that man could 
have been on the line. 8i inches of rain had fallen in the course of 2 or 3 
hours. Why did not the dri .... er himself take more care? Why did he drive 
when it was pitch dark find it was raining hard? The officials are not 
p1'()perly infomled of the lie of the country. There is a great defect in the 
system under which these railways are worked. 

Another point to which I want to draw the attention of the House is: 
this. We find the Agent and the District Magistrate contradicting them-
selves. I know the District Magistrate very well. He is a very efficient 
man. He took personal troublo and personal risk in the 1924 floods, which 
no ordinary resident would have taken. He made an inquiry. His report 
is different from the Agent's report. The Agent says there is no chain of 
tanks in that neighbourhood but t.he Government offieials ~ t that there 
isa chain of tanks coming low· down. The inquiry seems to have been 
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-.4efective. The people responsible have not been properly dealt with. There 
has been an attempt to take a lenient view of this. If a lenient view of 
such disasters is taken, the security for the lives of passengers is lessened. 
,I think in such matters there should be no soft conscience. You must 
.deal with them severely. Otherwise these disasters are bound to occur 
and I do ask the Government of India to take serious steps to see that 
inspection is more frequent and more efficient and that the people es ~ 

,sible for these disasters are dealt with seriously. 
llr... E. .A.charya: Sir, in your absence I stood up and wanted to 

,move the amendment which stood, in my name. 
llr. President: Does the Honourable. Member wish to speak on this 

" amendment? 
lIIr ••. X . .A.charya.: I am just asking you whether I can do it now. 

That was ruled out. I was asked not to speak on it. 
llr. President: Does the Honourable Member appeal against that ruling? 
llr .•. X. Acharylll: No, all that I am asking for is your ruling as to 

, what I am to do . 
llr. President: When the Chair rises the Honourable Member must 

,sit down. The Honourable the Deputy President has given a ruling and 
that ruling is binding upen the Honourable Member, "the President cannot 

· constitute himself into a court of appeal. (Applause.)' 
Sardar V •••• tali ~ Sir, may I request the Chair to enlighten me in 

.regard to ~  amendment No. 52. Does that amendment stand if thJ.s 
· amendment goes or does my amendment merge in this amendment? 

llr. President: The subject matter of No. 51 is the same as that of 
'No. 52, and therefore if the Honourable Member wishes to speak now he 
may do so . 

Sardar V ••• Kutalik: Sir, the difficulty is this, the amendment which 
· my friend Mr. Duraiswami Aiyangar has moved refers to allowances. He 
'wants to reject allowances, whereas I do not. 

The Honourable. Sir Charles Innes: Sir, I have risen to give some 
reply to Mr. Rangaswami Iyengar and to Mr. Rangachariar in respect of 
this very regrettable accident at Pattukottai. I should like to say that 
nobody regrets that accident more than we who are up here ultimately 
responsible for the safety of Indian Railways; but I do wish at once to 

,challenge what Mr. Rangachariar has said, namely, that we regard these 
act'idents with equanimity and that we do not punish our railway staff 

· severely for any negligence which contributes to accidents of that kind. 
Sir, I think the House ought to realize that our railway staff, especially the 
drivers of the trains, do have very great responsibility, and if, whether it 
be by negligence, or whether it is because they are tired or sleepy, and 
they make a mistake the result of that mistake may be that they find them-
selves run in in a criminal court and go to jail. I would only reminCl the 

· Honourable Member that twice in the last 18 months have our servants, 
both at Harappa Road and at Ha.1sa gone to jail for what was after all 

· negligence. And I hope the H ~ a le Member will get it out of his 
· head that we in any way deal leniently with men who are responsible for 
: accidents. 
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Now the Honourable Member, Mr. Rangachariar, has said that the 
inspection must have been incomplete. That was a point upon which we 
.called for very careful reports from our own Senior Government Inspector, 
SoIld if it will not bore the House I should like to read what he says. He 
.... y8: 

co The sOuth Indian Railway have a very complete system of patrolling which 
ls as ll~ s  

Between stations A and B selected so as· to goive each patrol man an approximate 
..beat of 3 miles a card is passed in both directions and back again between 18 houra 
:and 6 hours. 

The station master at A after entering the time starts a patrol man in the 
·direction of B with card No. 1 and the station master at B similarly starts a patrol 
man in the direction of A with card No.2. When the patrol men meet they exchange 
cards so that No. 1 card arrives at B and No.2 card arrives at A at approximately 

.midnight. The cards are signed up at A and B by the station masters and are sent 
back again so that card No. 1 and card No. 2 arrive at A and B, respectively, at 

.abOut 6 A.M:. This ensures that the patrol men go over their beats twice in each 
night." . 

'The system is a fool-proof system which ensures that patrol men do go 
their rounds. Then he goes on to say: 

co The system is as good and is as well organized as any I know." 

It is in evidence, Sir, and it is on record that the patrol men had passed 
-over this particular section of the line shortly before the accident occurred, 
.and as far as my knowledge goes, the only conclusion that they could 
:arrive at-I am referring to the Committee of Inquiry at which the Sub-
divisional Magistrate was present-was that there was a cloud burst. It 
is known, as the Honourable Member stated, that 8l inches of rain fell in 
-that taluq that night, and apparently the water come down in .a rush and 
in. a very short space of time washed away the line. Mr. Rangachariar 
suggested that the driver was guilty of negligence or rashness in driving his 
train at a normal speed. Sir, our drivers have to take risks of that kind. 
When it is raining hard we cannot order a driver to slow up. The driver 
knew apparently that flood water was about, but a committee of depart-
mental officers and the District Magistrate both exonerated him from any 
blame in the matter. 

Mr. Rangachariar complained that we did not give him sufficient in-
formation. If the Honourable Member wishes to see the report of the 
-committee of investigation which was held immediately after the accident 
he is perfectly at liberty to see it in my office. The only reason why I 
'1iid not place it on the table the other day is because the substance of that 
report had already been published. Mr. Rangaswami Iyengar then referred 
to the District Magistrate's report. I have not had the District Magistrate's 
report; I have merely had a summary of it, and he also arrived at the 

·conclusion that wilful negligence was not responsible for the accident. 
Then Mr. Rangaswami Iyengar wanted to know whether the permanent 

way was not good on that Pattukottai line, and he complained that I 
asked for notice of that question. Well, Sir, I think it was reasonable 
that I should ask for notice of that question and I may point out that the 
Honourable Member has not put down any question of that kind. But as 

.-&. matter of faqt I met one of the engineers of the South Indian Railway 

.and we were talking about this accident and I asked him particularly with 
reference' to Mr. Rangaswami Iyengar's question. I said, "What about 
th;e ~e a e t way?" . ~ ~e this particular line is op the Tanjore 
l)lstnct Board Branch. I Sald Is the permanent way there 113 strong as 
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on the ~~ line?" .And he said," N9, it is a lighter line, that is '0 
say the ralls are lighter." But he went on to sa.y that the axle loads on 
that lhle are also lighter, and the linespedectly up to the traffic carried. 

Sir, I think we did all we could in that matter. No sooner had the 
accident occurred then a. committee of departmental officers, the District 
Magistrate, the Senior Government Inspector and the Superintendent of 
Railway Police, went most carefnlly- into the causes of the accident. They 
.tiubmitted a report and the sulistance of that report was published in the-
Press. The District Magistrate himself made an investigation. He agaiTJ 
exonerated all railway officials of any wilful negligence. These accidents. 
-especially in a country like India where we are subject to. sudden plumps 
of rain, I am afraid are bound to happen . 

lIr. A. ltangaawami Iyengar: May I know whether as the result of 
these reports the Government have found it necessary to take adequate pre-
cautions and make improvements to prevent them? 

The Honourable Sir Oh&rles Innes: Certainly. Sir. I was just saying 
that these accidents in a country like India are bound to happen. But we 
do everything we can in our power to prevent them. Mr. Rangaswami 
Iyengar asks whether we have taken any action on this report. Certainly. 
Sir, we took action at 0I\ce; I ~ sel  dealt with it in fact. One point 
which had been raised there was whether if the train had had a search-
light on the engine the accident would have occurred. That was a question 
I once put to the technical officers and they said that no doubt this would 
have shown that flood water was about; but what the driver did not know 
and could not know was that the flood water had washed away the perma-
nent way. He knew there was flood water there. A search-light might 
have helped; but at the same time it is questionable whether it would have 
averted the accident. We have written down to the South Indian Railway 
and asked them to expedite their programme for the fitting of locomotives 
of passenger and mail trains with search-lights. (An Honourable Member: 
•• And about culverts.' ') That has been brought to notice by the District 
Magistrate and the Honourable Member may take it from me that that 
point will receive our careful attention. 

IIr. Pr8i8ident: The question is: 
.. That the Demand under the head • Inspection' be reduced by Rs. 30,000." 
The motion was negatived. 
lIr. O. S. Ranga Iyer: Sir, I find the name of Mr. Rama Aiyangar next 

to me. I do not like to hear the music of my own voice. I prefer to hear 
Mr. Rama Aiyangar and Diwan Bahadur Ramachandra. Roo. 

I,nveBtigation into Accidents. 

*Diwan Bahadur II. Ramacha.ndra B.ao: Sir, I move: 
.. That the Demand under the head • Inspection' be reduced by &s. 100." 

I gave notice of this motion for reduction by Rs. 100 with a view to invite 
the attention of the Honourable Member to the present methods of investi:. 
gation into accidents. I referred to this matter, Sir, in previous years and 
tlw very serious character of the accidents that have happened in recent 
years has induced me to bring up this ma.tter again before the House • 

• ~ ee  not corrected by the Hononrable Member. 



THE RAILWAY BUDGET-LIST OF DEMAND:'!. 1709 
ttl 

Honourable. Members are aware that under Chapter VIII of the India.n 
Railways Act certain rules have been framed for the investigation of acci-
dents. The present method is that, as soon as there is an accident, the 
station master or other railway official reports the matter to the Agent ane! 
the Agent and certain departmental officers hold an investigat!on. Under 
the same rules, the District Ma.gi.strate may, if he likes, hold another inquiry 
tand may direct the Police also to hold an inquiry if necessary into the causes: 
which led to the accident. Honourable Members will notice that there 
was sOme years ago a procedure by which the District Magistrate himself 
held an inquiry immediately after the· accident had taken place. It seems 
to me, Sir, that under existing rules departmental officers have the oppor-
tunity of going into this matter immediately after an accident has taken 
place, and, so far as the public is concemed, we have no independent 
judicial investigation unless the District Magistrate himself finds it neces-
sary to undertake such an inquiry: Sir, looking at the fact that the 
Railways in this t~ enjoy considerable immunities from civil and 
criminal liability for these accidents, it seems to me that steps should be 
taken as soon as possible to revise the Indian Railways Act defining more 
clearly the liabilities of railway companies in the matter of accidents such 
8S those that have happened in recent years. But apart from that large 
question, it seems to me that at present the departmental officers have it 
all their own way. I do not say that they do not go into the facts, but 
they go into the cil'Cumstances under which an accident has happened from. 
a departmental standpoint rather than from the point of view of the public. 
I would therefore ask the Honourable Member to imdertake an examination 

.into the present methods and guarantee an independent investigation into 
these accidents so that the public may also be satisfied with what is being 
done in this respect. I do not know whether there is any rule under which the 
reports received from these departmental officers are published for general 
infonnation. No doubt summaries are made and published, but the fact 
still remains that in regard to these accidents we have no independent 
investiga.tion .such as the one I have suggested. It is true that there is 
8 departmental investigation, but that by itself is not enough. That is the 
point that I raised in previolls debates. I want the Honourable Member 
to consider whether the present methods of investigation are such as satisfy 
the requirements, or whether there should be an independent investigation. 

Diwan Ba.hadur T. Bangachariar: Sir, I wish to add a few words to this 
debate. Honourable Members musb rec<>t,"'D.ise that now-a·days depart· 
mental inquiries or inquiries without non-official aid will not· be a satisfactory 
method of satisfying the public demand in such cases. May I suggest that 
in such cases when the District Magistrate .holds the inquiry or when the 
department officers hold the inquiry, they should give public notice of 
such inquiry. That is one subject to whi.ch I wish to draw the attention of 
the Honourable Member. 

The second matter which I should like to mention is whether the District 
Magistrate should not be asked or if the law should not be amended so as 
to enable him to have a number of 8ssessors or jurymen to assist him in 
his work, because this is 8 matter which creates a great deal of se sati ~ 
As the Honourable Member knows, although he may be distinctly satisfied 
about the result of the inquiry, the public aro rather suspicious in these 
matters and reasonably too. I do not say·that you· should yield to un. 
reasonable suspicion, buI there is always that tendency if" you merely 

E 
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[Diwan Bahadur T. Rangachariar.] 
entrust inquiries to departmental officers. There is always that tendency 
because in some cases it would reflect on them. I think the association 
of some responsible non-official public man, such as the President of a 
District Board, or some 'Person of such rank, is desirable as an assessor or 
juryman in holding this inquiry. I know, Sir, that the law, Chapter VIII 
of 'the Indian Railways Act, is very defective in this respect. We must 
soon undertake a revision of the Indian Railways Act. It is nearly more 
than 30 years old and I think it is time that we undertook a revision of 
that Act in its various aspects. This is one of the matters in which, I 
suggest, the Honourable Member should take the initiative, because non-
official initiative in this matter often takes times; we have to go through the 
ballot and various political motions block the way of other useful measures; 
and therefore it is we are not able to. get it through by private effort. I 
think it is time that the Government took up this matter, because the 
public will be satisfied by their doing so; after all Government exist for the 
public. I therefore appeal to the Honourable Member to take note of this 
matter. 

The Honourable Sir Charles lDDes: Sir, I do not think it is the provisions 
of the Act that stand in the way. I may assure my Honourable friend 
Mr. Rangachariar that the first thing that every Honourable Member who 
assumes charge of the Railway Department does is to take up this question. 
Sir Thomas Holland, I know, took it up and I took it up myself almost as 
soon as I assumed my present office, because it does seem to the layman 
a very reasonable suggestion, and that is the suggestion made by· 
Mr. Rangachariar, that when you have an accident of this kind you should 
in order to satisfy public opinion try in some way to associate the public 
with the inquiry. That, I think, is the Honourable Member's point. This 
is the very question which I put to the Railway Board and had it examined. 
As I say, it is not the Act that stands in the way. The fact of the matter 
is that our rules in this matter are based upon the Board of Trade rules at 
home. There is no particular reason for it. Weare not absolutely bound 
to follow those rules, but we do so because we think it is the right thing to 
do. And those rules prescribe that as soon as an accident occurs you 
should have an expert investigation into it. The Board of Trade Rules 
even go further. They actually debar as far as I know the public from 
attending an inquiry of that kind and the reason for that is plain. Some· 
times as I had occasion to explain in my last speech, accidents of this 
kind lead to the prosecution of the driver or the station master, as the- case 
may be, and it is considered, at any rate in England, most essential tlia.t 
that driver or station master should not in any way be prejudiced by this 
first expert inquiry. The object.of this expert inquiry is to try to arrive 
ss soon as possible after the accident occurs at the facts concerning the 
accident and that prevents public notice being given as Mr. Rangachariar 
suggests. As soon as 'Possible after the accident investigation takes place 
in order that the facts may be ascertained as soon as possible, before a.nv 
kind of evidence could be manufactured. But, Sir, our rules provide that 
the District Magistrate can at any time hold an independent inquiry of his 
own accord. 

Diwan Bahadur II. Ramachandra RIO: He does not; he waits for the 
departmental inquiry. 
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. 'The Honourable Sir Oharles Innes: The e ~ e tali i  generally 
takes place in the presence of the Sub-divisional Magistrate. 'l'he District 
Magistrate can hold an independent inquiry at any time if he so desires. 
Ido not think we can direct the District Magistrate to have assessors in 
the holding of that inquiry. I hope I have explained to Mr. Rangachanar 
the reasons for our present procedure; but I will make this promise to 
Mr. Rangachariar that I will examine his suggestion that the District 
Magistrate in holding his inquiry into Serious accidents should associate 
with himself assessors. I see no objection to that myself and I will cer-
tainly have that point examined. I hope, Sir, that will meet the .Honour-
able Membet'. 

JIr. Ganganand Sinha (Bhagalpur, Furnea and the Sonthal Parganas: 
Non-Muhammadan) : May I put one question to the Honourable the 
Member for Railways? I find that the accidents due to trains running 
over cattle are very large in number, there .were as many as 8,737 such 
acicdents in 1923-24 and 8,317 in 1924-25. What steps are being taken 
to prevent such accidents? 

Sir Olement; Hindley: It is very difficult to give a general statement as 
to the steps taken to keep cattle off the line over the whole of our railway 
fiystem. There are difierent practices in different parts of the country. 
Generally speaking, where there is fairly heavy traffic, the line is fenced; 
and although the fencing is of simple design it does as a rule prevent cattle 
from getting on the line. In many cases I am sorry to say the fencing is 
broken down and the wire stolen and our efforts to keep these cattle from 
straying on the line are not successful. At the same time we do endeavour 
for the safety of the trains to keep cattle off the line as much as possible. 
We are not anxious to kill a large number of cattle. We look upon them 
as a source of dange!' in cases where there is a large herd of cattle moving 
aoross the track . 

Mr. A. Rangaswami Iyengar: I have hea:od some driver,; do actually kill 
cattle and take them on thei! engines. 

Sir Olement Bindley: Sir, I did not intend to treat the matter in a light 
spirit. I did not intend to joke; there are many jokes that might be made 
on this subject if one is ~  to. At the same time our point of view on 
the railway is that straying cattle on the line are a potential source of danger 
to the train and therefore where traffic is heavy and dense we put up fences 
in order to keep cattle off the line. It is the business of the owners of 
cattle to keep them off the line; we do not undertake any responsibility for 
looking after cattle; it is not our business; it is the people who drive tlie 
cattle on to the line w1;J.o are responsible for these accidents. 

Kumar Ganganand Sinha: Do you not think you can improve the fencing? 

Sir Olement; Hindley: It is a very difficult matter for the Railway Board 
and their Agents to educate the general public in regard to their duties in 
matters of public convenience like railways. We should be very glad if the 
owners of cattle Keep their cattle from straying on the railways; but it is no 
part of our duties to undertake a e e~ CaUl_paign of education in the 
country amongst the agricultural population to tell them .that they should 
nO;; drive their catt.le on the line in case accidents might oceur 

B 2 
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:.r. A. BaDgaawaml l'1eupr: May I know, Sir, whether in European-
countries lines are left unfenced in the way in which they are left in this-. 
country? 

Sir Clement JliDciJ.ey: Yes; a great many of them. The people there· 
keep their valuable cattle oft railway property in case of accidents. 

Diwan B&hadur K. Bamachandra :B.ao: I do not wish to press this-. 
motion, Sir. 

1Ir. Ptesident: Does the Honourable Member wish to withdraw it? 

Diwan Bahadar JI. Bamacbandra:B.ao: Yes, Sir. 

The amendment was, by leave of the Assembly, withdrawn. 

Railway Disaster at Halsa. 
1Ir. It. o. lfeogy: Sir, I beg to move: 
.. That the Demand under the head • Inspection' be reduced by Rs. 100." 

My intention is to discuss the railway disaster at Balsa on the Eastern' 
Bengal Railway which occurred on the 16th October, 1925, and the railway· 
inquiry thereinto. Sir, this was a very regrettable accident due not to· 
any negligence on the part of inspectors r but to gross and culpable negligence· 
on the part of the station staft. A parcels. train was actually standing at 
the railway station when, at one o'clock in the morning, the Dacca mail 
train crashed into it with the result that the tender of the parcels train· 
was completely wrecked; the mail engine and the three bogie coaches iInme-
diately behind were badly damaged and derailed, and the official statement. 
is to the effect that 10 persons were killed and 37 passengers injured of 
whom 2 subsequently died in hospital. The damage to the rolling st<Jck 
was estimated at Rs. 1,08,000 odd. In this case there was a departmental 
inquiry and an inquiry by the District Magistrate which was followed by a 
judicial inquiry, resulting in the conviction of·two persons who were sent-
enced to six months' and one year's rigorous imprisonment, respectively. 
Sir, in this case we find that serious complaints were made by the public' 
in regard to the negligence of the staft in rendering first aid and in sending 
a relief train very late. I do not want to say that those allegations had-
been made out to be true. But what I intend to say is this, that the pro-
cedure that is adopted by Government in making these inquiries leaves a 
good deal of room for these conflicting rumours to be published. In this 
rase we find that the Agent of the Eastern Bengal Railway addressed a long 
letter to the editor of a 100M newspaper contradicting certain of these allega-
tions. A more satisfactory way of dealing with these accidents would 
certainly be association of non-officials with the magistrate and with the 
departmental people when they hold their inquiry, as .suggested by the 
Honourable Members who have spoken before me in connection with the 
last motion. Sir, in this particular case the Government have not given 
that much of publicity to the facts that was needed. In the first place, 
we find that athoughthe result of the departmental inquiry was embodied 
ill a communique that was published, when a question was asked in the-
local Council, the Bengal Legislative Council, as to whether the District 
Magistrate's report would be published, the reply given by the authoritiel! 
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-.there was that they were not going to publish it. And when I put a ques-
_tion in this House drawing attention to this accident only the other day. 
Mr. Bim merely made a statement that two people were convicted and 

.-sentenced to one year's and six months' rigorous imprisonment, respectively. 
We are not yet in a position to judge as to how the District Magistrate 
apportioned the blame to the different authorities. We do not know what 

-the findinga of the magistrate who held the judicial inquiry were in this 
_ matter. I therefore suggest that there should be greater publicity in these 
_ matters so that there may be less cause for eomplaint from the pUblic. 

The Honour&ble Sir Oharlea Innes: Bir, I have very little to say in reply 
to Mr. Neogy in addition to what I have already said in thiS matter. The 

_ District Magistrate, as the Honourable Member knows, is a servant of the 
Government of Bengal and not of the Government of India, and certainly 
lIot of the Railway Board. 

JIr. It. O. lIeogy: Have you not received the report? 

The Honourable Sir ObarJ.es lDDea: I have not got it here. If the Gov-
·crnment of Bengal wer.e not prepared to publish that report, well, it is their 
-decision, noli the decision of the Government of India or of the Railway 
_ Board. What I have felt about this particular accident was that a com-
munique might have been published earlier. Our rules on the subject were 
quite explicit, that as soon as an accident occurred full information should 
be given to the publico; immediately the accident did occur the bare details 
were given. I have ascertained that fact; but the fuller communique was 
not issued till about ten days "later, and I shall certainly see that orders are 

'issued upon the subject: pressing upon the Agents that when serious 
;accidents do occur they must issue the fullest possibi<3 information to the 
public with the least possible delay. I hope that will satisfy the Honourable 
Member. 

Kr. It. O. ~e  I beg leave of the House to withdraw this motion. 
The motion was, -by leave of the Assembly, withdrawn. 
JIr. President: The question is: 
.. That a sum not exceeding Rs. 1,10,000 be gTanted to Governor General in Council 

-to defray the charges which will come ~  counte of payment during the year ending 
-tho! 31st day of March, 1921, in respect of • Inspection'." 

The motion was adopted. 

DEMAND No. 3-AUDlT. 

Tile Honourable Sir Chades 'IDDIB: Sir, I beg to move: 
.. That a sum not exceeding. Rs. 11,63,000 be granted to the Governor General in 

'Council to defray tlle clmrges which will come in course of payment during the year 
·endill8 the 31st day of March, 1927, in re&pect of • Au.dit '." 

Effect of Changr,8 'in the Audit SY8tem. 

Kr. It. :a.a.m,. Alyangar (Madura .and Ramnad cum Tinnevelly: Non-'Mu-
~ a a a  Rural): Sir, I ·beg 'to move.: 

.. That the Demand under the head • Audit -, 'be reduced by Rs. 100" 

-to consider the question of the effect of the changes in the audit system 
:rectntly introduceO..i wiSh to taKe 'the Honourable ~ Members of this 
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[Mr. K. Rama Aiyangar.] 
House to page 6 of the Demands' for Grants., It will be seen there that 
we voted a supplementary grant of Rs. 1,30,000 for audit thia year, and 

, the present proposal is to include Rs. 1,90,000 being the amount for the 
whole year in respect of this system of the separation of audit from 
accounts which has been introduced in the East Indian Railway as- 3 
test measure. I next want to take the AssemDly back to the proceedinGs. 
of the Standing Finance Committee of Railways, dated the 29th and 80th 
June,' 1925, Vol. II, No. 1. It will be seen that a memoranduui was 
placed before the Committee with a 'View to effect a separation between 
the audit and' the aCOOUIlt system of the East Indian Railway first, sn.d 

. what was claimed for this separation appears here. The Acworth Com· 
mittee's recommendations are also reproduced on page- ~ of that volume. 
It is said that apart from a. mere' audit check of receipts' and disburse-
ments, a railway requires a large number of financial returns of various 
kinds not in order to see whether the expenditure incurred has been duly 
authorised or receipts duly accounted for but to see whether expenditure 
has been wisely incurred, whether retrenchment of habitual expebditme 
is possible or whether a large expenditure would be likely to be fmitful, 
and so on. That is the particular branch that was BOUgpt to be introduMd 
into the railwsy audit system,tlnd in. the next sentence they said: 

.. These are not matters to be left to an outsider, but a practical railway man, 
who knows what he is doing and what changes he is meditating lor the. futur8 is-
alone competent to prescribe and to make use of returns of thia kind." 

Then it was suggested that the Auditor General was agreeable to·· this. 
arrangement, though at first my impression was that he had not conBent-
ed to it. But there was his letter which said that he only' wanted a. large· 
establishment to dotbe duty enjoined on him by the Government of India. 
Act under which the Auditor General was directly responsible to report to 
the Secretary of State in regard to the pos.ition of Indian fundamental 
accounts, and he said that if he was given establishment costing about 
three lakhs of rupees separately over and above what was now b-eing uti-
lised for the purpose in the East Indian Railway, he was ill ~ or 
course, the report placed before the Committee was to the effect that it 
would be both . economical and useful for all Hie purposes mentioned. 
After this was done, the CommIttee agreed to adopt it and the Assembly 
might remember that in the 'September Session last year at Simla, the-
que!'tion was placid before this House and the Assembly adopted it with 
some modifications. In fact, I was not able to lie present, though I had 
given a motion fQr change of rules, but on the motion. of my friend Mr. 
Acharya what was required by me was practically conceded by toe Honour-
able Mr. Sim. I wanted that if there was any alfierence between the· 
Chief Auditor and the Fmancial Commissioner, it should be reported to' 
the Railway Finance Committee. That has been now done. But the 
point I am raising now is that, at page 7 of this report reference lias been 
'made to what I said. It says: 

"Mr. Rams. Aiyangar s ~ e.t.e  that when an3 instructions were issued to the-
separate account staff by the Financial CommiBSioner· regardinp: tIieir duties from-
th", financial point of view, namely, to see that expenditure has· been wisely incurred, 
and where retreDChment of actual expanditure is possible, etc., copies of' snch instruc- . 
·tions should be placed before the Standing Finance Committee for Rllil a a~ The-

. Chairman undertook to do this." . 
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This was in June last. IRe undertook to do it. Now, we have voted for 
an e e i~ e of .Rs. 1,30,000 ~  this y_ear. I should ordinarily take it. 
that these mstructl'Ons had been Issued to the stat! that had been engaged .. 
That is the first business that should have been done, and we should also' 
have been able to know from the department what instructions were-
issued to check the several matters that I have reierred to and if su.ili 
instructions had been .given, it would ha,:e e~  very well ~~  the depart-
e ~ to have placed It before the Standmg Fmance Commzttee, and that' 

would have ~e  a means of i~t . the result to the Assembly 
~ . ~e mam reason. why the StandIng Fmance Committee agreed b 
mcur thIS extra expendIture of 3 lakhs and odd was that it was going t 1 

produce very beneficial results to the Railways concerned, and that the 
instructions that were issued would be such as would enable the Commit-
tee also to follow the work of this particular accounts office and to know 
clearly what benefits have been derived by the additi9nal establishment 
which was sanctioned, as this work also was transferred to the Railway 
Department itSelf. We have not had any information, and I think in my 
view detailed instructions under each head should have Deen given, and 
it should have been possible far the department tQ have issued these ins-
tructions and to place the matter before the Railway Finance Commit--
tee first and inform the Members of this House later at least. But it l~ 
very important. Unless we were prepared to carry that in full, we would 
r.ot have done our duty properly under those circumstances. I place this 
matter before the Assembly for treating it lls a matter of special import-
ance for our really knowing the situation. 

Diwan Bahadur T. Rangachariar: Sir, I have also given notice of a 
motion under this head. The only matter which I wish to bring to the 
notice of the Honourable Member in charge -Is that the change -proposed 
was recognised as one of considerable magnitude and importance and there-
forI;! an experimental measure had been started. r wish to know, Sir, 
whether the authorities have had sufficient time to iest the results of %e 
experiment, and whether any reports have been issued on this subject, 
and, if so, whether they can be made available to the :Assembly or to ~ e 
Members. 

111'. G. G. Sim: Sir, what Mr. Rama Aiyangar has .~t stated is per-
fectly t.rue. I agreed at t,he meeting of the Standing Finance Committee 
for Railways to supply the Committee with copies of any instructions 
issued to the accounts staff, and the reasoa why no copies have be'3D 
supplied is that no special instructions have yet been issued. It was 
only in December last that it was found possible to make a commence-
ment with the system, and 8S I explained in reply to a question the other 
day .... 

Diwan Bahadur T. Rangachariar: When was that? 
111'. G. G. 8im: That was in December last. As I explained in reply 

to a question the other day, the staff that was taken over had been pre-
viously employed on fhe East IndiaJ?- Railway un<Ier the Agent, and the 
East Indian Rajlwav Company in dOIng exactly the sort of work we pr:>-
pose they should do' now under the Financial Commissioner. It has not, 
therefore been found necessary so far to issue any special instrucUOns. 
The\,e is' a _ note being prepared at prf'sent on tlie general question which 
I hope will be issued within the course (If the next month, ani it will lJe 
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[Mr. G. G. Sim.] 
placed before the Standing Finance Committee. But I think that Mr. 
Rangaohariar will admit tnat as the scheme has been at work only for the 
last two months, it is rather early to begin asking for the results. 

_ DiwaD Babadur T. B&ngacluloriar: May I suggest, Sir, that when such 
statements are prepared for the i a ~ Committee, they may be sent to 
others also? , -

Kr. G. G. Bim: Statements sent to the Finance Committee are printed 
in the proceedings of the Committee, copies of which are supplied to Honour-
able Members. 

Diwan Bahadur T. BaDgachari81: We get it very late to make any use 
of it. 

1Ir. G. G. Sim: The proceedings are published usually within one week 
after each meeting of the Committee. .. 

Kr. ][. ll.ama Aiyangar: May I ask for an explanation?' In separating 
the staff in this manner, was it not the first business of Government to 
have issued the necessary instructions to consider all these points? 

JIr. CJ. G. SIm.: I do not quite understand what particular instructions 

5 :r.lI. 
the Honourable Member considers I should have issued. I have 
tried to explain to him that the staff which I took over was the 

staff which had been doing this identical work under the Agent of the Rail-
way while it was under the Company. 

Jlr. PresideDt: The question is that the following amendment be made 
to the original Demand: 

.. That the DemaJld under the head • Audit' be reduced by Rs. 100."-

The Assembly divided. 
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Murtuza Sahib Bahadur, Mauivi 

Sayad. 
Narain Das&", Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Ranga Iyer, Mr. O. S. 
Ray, Mr. Kumar a a~. 
Samiullah KIlan, Mr. M. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Sharee, Maulvi Mohammad. 
Sinlth, Mr. Gaya :Pras&il. 
Sinha, Mr. Ambika Pras-ad. 
Sinha, Kumar Ganganand. . 
Talatuley, Mr. S. D.' 
Tok Kyi, U. 
Venkatapatiraju. Mr. B. 
Yusuf Imam, Mr. M. 
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:WOE8-51. 
_Abdul Qaiyum, Nawab Sir Sahibzada. 
. .Ahmad Ali Khan, Mr. 
. .Ahmed, Mr. K. 
. Aiyer, Sir P. S. Sivaswam,. 
.Akram Hussain, Prince A. M. 1\1. 
Bajpai, Mr. R. S. 
Bhor.e, Mr. 1. W. 
Blackett, The Honourable Sir Basil. 
Bray, Sir Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Carey, Sir Willoughby. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Donovan. Mr. J. T. 
Ghulam Bari, Khan Babadllr. 
Gidney, Lieut.-Colone1 H. A. J. 
Gordon, Mr. R. G. 
Graham, Mr. L. 

. Hayman, Mr. A. M. 
Hezlett, Mr. J. 
Hindley, Sir Clement. 
Hira Singh Brar, Sardar Bahadur 

Captain. 
Hudson. Mr. W. F. 
Hyder, Dr. L. K. 
Innes, The Honourable Sir Charles. 

The motion was negatived. 

Jatar, Mr. K. S. 
LindYY', ·Sir Darcy . 
MacpllaU, The Rev. Dr. E. M . 
Mitra, The Honourable Sir Bhupendra 

Nath . 
Muddiman, '!'he Honourable Sir 

Alexander. 
Muhammad Ismail, KIlan Babadur 

Saiyid. 
Naidu, Rao Bahacfur M. C. 
Neave, Mr. E. R. 
Owens, Lieut.-Col. E. C. 
Rahman, Khan Bah&,dllr A. 
Ra.j Narain, Rai Bahadar. 
Rangachariar, Diwan Babadur T. 
Redcll, Mr. K. VenkawllllUllla. 
:naffey, Mr. E. 8. 
Sarda, Rai Sahib M. Harbilas. 
Seta.lvad, Sir Chimanlal. 
Sim, liI'r. G. G . 
Singh, Rai Baliadur S. N. 
Stanyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Vernon, Mr. H. li.. B. 
Vija:varap:havaoharyar, Sir T. 
Waiihuddin, Haji. 
Willson. Mr. W. S. J. 

Powers of the Public Accounts Committee. 
Sardar V ••• lIu\aUk: I move that: 

.. The Demand under the head • Audit ' be reduced by RIl. 100" 

·.and that for two reasons, namely, Audit and Accounts and the powers of 
the Public Accounts Committee. The first portion of my amendment has 
lbeen covered by the motion which has just been put before the House. 
I only want to raise a question as to the powers of the Public Accounts 
-Committee with regard to the railway a<.'counts. I may first of all offer 
-my sincere thanks on behalf of those who were in the Public Accounts Com-
-mittee to the Honourable the Finance Member for the very valuable help 
which he always gave us in doing our work. According to the procedure 
'~ at is now followed in the Public Accounts Committee, the Public Acoounts 
-Committee goes only into the appropriation reports that are submitted by 
·the Auditor General. My point is that this Committee is a statutory Com-
mittee. It is not merely a Public Appropriation Committee and what I 
'Want to bring to the notice of the House is that this Committee should be 
-allowed, at least by convention, to go into the receipt side of t ~ Railways. 
'This should be placed before the Public Accounts Committee a.nd it should 
'be allowed to pass such remarks as it may like to pass. I do not want to 
press this motion to a division, but I desired to bring to the notice of Gov-
'ernment that they should, if possible, follow the procedure that I have 
-suggested. It is a vpry important matter and particularly with regard to 
the !ailw.ay finan.ces the ~ li  Accounts ~ittee may ~  some sug-
lIestlOns If there 1S 81lY mIstake on the receIpt side. 

JIr. K. O. 1'8OlJ: In his speech this morning my Honourable friend 
Mr. Sim, referred to my speech and tried to make out .... at I haddeparte4 
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from the position that the Standing Finance Committee hBd taken up on the 
6th February, 1925, in ~e a  to the question of reappropriation from one 
Demand to another. I may state that I stand by that resolution. What 
I had in mind, when I made the complaint that the Government anticipated 
the decisi,ons of the Standing Finance Committee, was an instance ia. wliicb 
a particular matter was under discussion in the Standing Finanee Com-
mittee only lately when we were suddenly told that the Government had 
come to a decision already in that matter. 

111' • .A. BaDgaawaml IJ8Dg&l': I desire to add a few words to what my 
Honourable friend Mr. Mutalik has said in regard to this question of the 
Public Accounts Committee. I believe that this question of dealing wito 
the revenue side of the Railway Budget was before the Public Accounts 
Committee and the Public Accounts Committee was definitely of opinion 
that they could not in the exercise of their statutory duties exclude the 
question of railway receipts from that of railway expenditure, because the 
expenditure of Railways is based upon the probable revenue receipts. and 
'Vice 'Ver8a. There we came to that conclusion and ~ e te  that the GOT-
ernment would have talren a definite decision upon the recommendation 
that we had made. We should like to know whether Government have come 
to a conclusion on that matter. 

The next matter upon which I should like to say a few words is in regard! 
to reappropriation and expenditure which was referred to by my Honourable 
friend, Mr. Neogy. I am afraid the policy of separation of railway from 
general finances has been in some· quarters gravely misunderstood. It ha.s 
been thought that the moment a matter has been put before the Railway 
Advisory Council or the Standing Finance Committee and some sort of a 
sanction has been taken in a Committee which might not have been fully 
attended by its members, the sanction of that Committee is tantamount 
to a sanction by this House and therefore the control whicli this House 
should have over the railway finances is thereby removed. If that is the 
interpretation that is put upon. the scheme of separation of ai~ a  from 
general finances, I strongly protest against it. The other day I put questions 
in regard to certain items of capital {lxpenditure which were newly put 
down in the railway programme during the current year after tIle Budget 
was passed.. I was told by Mr. Sim that those estimates of expenditure 
involving crores were put down and money was found ·for them by reappro-
priationsfrom one sub-grant to another sub-grant. In other words, tha 
total capital grant is put at a huge figure in crores and- my friends in the 
.Railway Department say that they have the right to vary the expenditure 
and to redistribute it as they choose as a process of reappropriation and that 
so long as they go to the Standing Finance Committee for Railways ~  
get their assent or consult them On the matter that is sufficient and the 
colltrd of this House is unnecessary. If that is the proposition that is put 
forward by the Railway Department, I protest against it and I say that the 
Railway Department is hound to put every project of expenditure involv-
ing crores of rupees to the House, if necessary in further separate Demands 
and obtain the saI}ction of this House to the items. 

111'. E. Kama Aiyanga.r: May I point out to my Honourablp friends O!l 
• Hie other side that this matter wa.s considered by the Standing Fjnance 

Committee in its nroceedings dated ilie 12th, 13th and 14th Noveinper lQ25, 
Vol. II, No.4. It was placed before the Standing Finance Committee. I 
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took objection that that report should come before the Standing Finance-
Committee. The Finance Department took objection to that and said that. 
it would go to the Public Accounts Committee, and that has been approved. 
by the Standing Finance Committee. 

Pandit Shamlal liehru: What report are you referring to? 
JIr. X. Bama .A.iyangar: Volume II, No.4 of the Standing Finance Com-

mittee's Proceedings. 
JIr. A. Jtangaswami Iyengar: That would be a case of excess. 
JIr. G. G. Sim: There have been about 3 or 4 important questions raised_ 

during this discussion. The report to which Mr. Rama Aiyangar referred 
is the Appropriation Report. The suggestion that the Public Accounts. 
Committee should divest itself of its power to deal with that report as re-
gards Railways and that it should be transferred to the St&llding Finance· 
Committee was not accepted. But I should like to take up the general. 
question raised by Mr. Rangaswami Iyengar. If I understana him aright,. 
he holds the view that some fresh departure has been made in the separa-
tion of railway general finances in that certain works are started during the 
year without the specific sanction of this House. Sir, I am not aware of" 
any occasion on which a specific work has been put up during the year for' 
the sanction of this House. The position is this. I came to a working 
arrangement with the Standing Finance Committee that if I considered it 
necessary to give immediate orders for t ~ starting of a work I should do so 
provided I came before the Committee and justified my action and that, 
Sir, is how it has been working for the last two years. It has given rise to-
no trouble. 

lIIr. A. Jtangaswami Iyengar: "\"\-'hat about the Assembly? 
JIr. G. G. Sim: I assume that the Assembly would be prepared to deal' 

with the Committee exactly in the same way as I dealt with the Committee 
and the members of the Committee are quite prepared to defend the actioD' 
which they have taken. 

JIr. A. :B.aDguwaml Iyengar: My proposition is that in respect of expen-
diture the Standing Railway Finance Committee has no powers, statutory' 
or otherwise, and it is this House which possesses the powers. 

lIIr. G. G. 81m: None of these cases hava involved any increase in the· 
voted expenditure. What the Honourable Member means is thie-tha.t money 
may have been allotted in the Budget for one particular work and is utilised 
upon another. Now, Sir, I never understood that this Heuse, when it 
agreed. to the separation of railway finance, expected that it should be con-
sulted every time there was a variation in the expenditure during the year 
on a particular work from what was contemplated when the Budget 'was 
framed. It is quite impossible to do thai; in any railway concern or any big 
concern of that kind. 

lIIr. A. Bangaswami Iyengar: Even when there are erores diverted froID:-
one object to Illnother? That is fhe question. 

lIr. G. G. SIm: I do not know what the -Honourable Member is referring 
to when he speab of crores being diverted. Can he give me any instances 
of. cascs of that kind? I have never seen them. The programme put be-
fore this House of expenditure on works contains an estimate bv each 
Agent of the amount he is 1ikely to spend on ntlw works. dlfrine- the next, 
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_ year. It is perfectly .impossible for any Agent or Engineer to state accu-
rately whether he is going to spend 50 lakhs or 60 lakhs on a particular 

'work within a fixed period of 12 months. That is an utterly impossible 
proposition. .For that very reason we have not enfo:rce<l any system 

. of rigidly limiting an Agent to a particular amount of money put 
down for a partieular amount of work in a particular Budget . 

• The proposal made by the Honourable Member would make the whole 
scheme unworkable. I hope ,that the House will not be misled by the 

-constitutional theories of the Honourable Member and tie up the Railways 
-with, far more tight financial bands and red tape than they had under the 
,,-old arrangement. 

~A. Jl&D&aswami Iyengar: We are not going to give you a. la~ 
.clleque. 

1Ir. G. G. 8im: There is no question of a blank cheque. Can the 
Honourable Member point to anything that I have done or the' Standing 
Finance Committee has done, that does not meet with the approval of this 
House? 

:.r. x. Ra.ma. Aiyaugu: I suppose that Mr. Sim does not contend that 
he ,,,"ill sanction new items without the assent of the Assembly. ' 

lIr. G. G. 8im: I am much obliged to the Honourable Member for trying 
,to explain to the House iIi language more clear than I can use what he 
imagines I intended to explain to the House. But. Sir, the point I wish 
to explain to the House is thill. I I hope the House will never indulge. in 

. the manner suggested by Mr. Rangaswami Iyengar, in .laying down any 
elaborate or strict formullll for railway working. We have come to a per-
fectly sensible understanding with the Standing Finance Committee. It 
gives this House as representing the country far more control than it has 
ever had before over railway working. The whole of our present arrange-
ments are based on a convention agreed to by the House itself and I hope 
the House will try to build upon it and not go back to any rigid formulre 
or any abstract theories such as those suggested by the Honourable Mem-
ber. Then, Sir, the discussion started originally on a suggestion by Sardar 
Mutalik that the PubIic Accounts Committee should deal with questions 
of revenue. I understand that the general question was i~ sse  by the 
Public Accounts Committee. As regards railway revenues, what I should 
like to point out to the House is this. The other day Mr. Ramacnandra 
.Roo stated that no Committee of this House had to deal with the revised 
estimates of revenue or expenditure. Well" Sir, so far as his statement 

. rela.tes to railway expenditure, it is not correct. The Standing Finance 
Committee have placed before them all the items dealing with the Budget, 

. both the revised estimates for the current year and the proposed estimates 
for next year, both of revenue and expenditure, and I think they must con-
tinue to do so if they are to give their opinion in a businesslike way as re-
gards the expenditure. So far,. therefore, as relates to railway expenditure, 
I suggest that a Committee of this House does now deal with revenue 

'figares. 
*Diwan Bahadur II. Ramachandra :aao: I see that the Honourable 

Mr. Sim has. spoken with a certain amount of warmth in defending the 
>existing lIystem. I am not quite sure whether I have. correctly uD:derstood 
him. The point that was raised by Mr. Ra as~a l Iyengar and myself 

·Speech not corrected by the HODourable Member. 
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the othe:.- day may be illustrated thus. Honourable Members-will see 
that 41 erores of rupees have been budgetted for working eXpenses· this.-
year and it is distributed over a number o£ Budgets o£ the various Rail--
waYIi. I take it that the Honourable Mr. Sim now claims that in-. 
dependently of the Standing Finance Committee for Railways and of 
this House hel as representing the Railway Board, or the Railway Board. 
as a whole, have the option of distributing this 41 crores without any 
further reference to the Standing Finance Committee or this House. The-
Honourable Member says that the present system has been systematised 
by a convention. I remember having taken some -part in the preliminary 
discussions on this matter but the question that is now before the House 
is whether Mr. Sim claims that without any further reference either to 
the Standing Finance Committee for Railways or this'-House he or the 
Railway Board has the option of distributing this 41 crores as he thinks-
proper, not as he likes, because he may take offence at these words. That 
is the point that has been raised and of course if there is some way of· 
systematising this also by fixing a financial limit below which there may 
be reappropriations and giving an opportunity to the Finance Committee 
to go into the major heads of expenditure I should be satisfied. All that 
we ·submit is that this House ought to have some voice in these re-
appropriations. tet him fix a financial limit below which there may be· 
reappropriations. I am willing to accede to some such arrangement like 
that, but if you say that we have come to a convention that the Depart-
ment has the right to distribute this 41 crores as it thinks proper at a 
later stage during the course of the year, it seems to me that this point 
requires consideration. 

There is another point to which I should like to draw the attention 
of the House. The question has been raised whether the Public Accounts 
Committee hn: the power to go into questions which suggest either frauds 
or embezzlements of revenue and whether we can go into questions of-
revenue. That is a large question which requires very careful considera-
tion from the point of view both of principle and constitutional practice 
I venture to think that so far as that matter is concerned we must conform 
to fhe practice that prevails in Great Britain waich was referred to in the 
Report of the Public Accounts Committee. 

The Honourable Sir Basil Blackett: As regards the last point, I believe • 
that the constitutional question is rather &0 difficult question but the 
practical point is not difficult. The Public Accounts Committee has in 
practice been going into questions of frauds on the revenue and losses and 
deblcations and the Public Accounts Committee will certainly continue to 
do so. There is a difficult constitutional question in regard to the audit 
of revenue reeeipts which I do not propcse to answer at present because 
it is being discussed by the constitutional and legal experts. But so far 
as the practical point that is raised here is concerned, I am sure I can 
give the/full assurance that the Honourable Member desires. As regards 
the other point, that is also a matter which I think niight very usefully 
be furthel considered by the Public Accounts Committee this summer, and 
that is probably the best way out of the difficulty. I understood the 
point reaIly to be this, that there is a sum of 42 crores-I think tnat was 
the figure mentioned-under one grant, namely, Working Expenses, and 
the question is as to how that ean be allocated in detail when· such aIloea-

. tion is necessary in advance of the specific sanction of this HOUSEl or eon-
sultation with the Standing Finance Committee. .Obviously so far as 
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.revenue ~ e it e is concerned ~ very wide liberty must be given. The 
present system, as I understand it, is that Mr. Sim or rather the Railway 
.Financial Commissioner either consults the Standing Finance Committee 
in advance on any big change or gives before them an explanation of it 
and stancls up to be shot a.t if he cannot explain to them satisfactOl-ily 
the reasons for that particular allocation. And from remarks that I have 
lleardboth inside and outside this House I gather that he has been able 
i;() stand examination very wen. I hope this really deals with the point 
.:at issue. 

Sa.rdar V. !r. lIlutallk: I beg permission to withdraw my amendment. 
The amendment was, by leave of the Assembly, withdrawn. 
The Assembly then adjourned till Eleven of tho Clock, on Wednesday, 

the 24th February, 1926. 
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